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GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMENT,

PROOEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER -
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1015,
(5 & 6 Geo, V, Ch, 61.)

The Oouncil met at the Oouncil Chamber, Imperial Secretariat, Delhi, on
Weduesday, the 27th February, 1918,

PRESENT :

The Hon’ble Bir GEoRGR LoWNDES, K.08.1,, K.0., Fice-President, presiding,
and 57 Members of whom 50 were Additional Members,

QUESTIONS AND ANSWERS.

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

1. “Will Government he pleased tostate whatimprovement has been made Tbe qore
ip the organization of the Commercial Intelligence Department within the last !-m#f;:;:_

t.\wqears P

The Hon'ble 8ir George Barnes roplied :—

“The question of improving tho organization of the Commercial Inte]ll-
gence Departmont has been engaging the attention of the Government of India
for some time past. It has been decided to continue the existing arrangemeonts
until tho Report of the Indian Industrial Commission ja reccived,”

The Hon'ble Mir Asad Ali, Khan Ba.ha.dur, asked — -

.. 2. “With reference to my questious regarding the representation of can- Forrsmeats-
' Lonmont stations in Indian States, such as Bannnloze and Secunderabad, asked myerist
on the Sth Septe:nber, 1918, 9th January, 1914- and 8th September, 1014 do Sommell ar
Government roposetoconslder the question of giving them ropresentatlon S iative
- on the Imperial Legislative Council in any echeme of irapending reforms ?

( 59 )




570 QUESTIONS AND ANSWERS.

[ Sir William Pincent; Mir Asad Ali, Khan [ 27rH FEBRUARY, 1818.]
Bahaduy ; Sir Claude Hill; Rao Bahadur
B. N. Sarma; His Excellenoy the
Oommander-in-Ohief.)

The Hon'ble Sir William Vincent replied :—

“ Government are at present unable to make any statement as to the soope
of the constitutional changes now under consideration.

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

Iavestiga. 3. “Will Government be pleased to state—
simor (a) whether they bave received the views of all Looal Governments on the

medisin®  subjeot of my Resolution moved in this Qouncil on the 15th March, 1916, re-
commending an investigation in regard to the indigenous systems of medicine
(%) and, if 8o, what action they have taken in the matter as the result of

such investigation ? *'

The Hon’ble Sir William Vincent replied :—

“The views of all the Looal Governments and Administrations have been
received by the Government of India. They are now, as stated in the reply
given by the Hon'ble Sir James DuBoulay to the Hon'ble Rai Bahadur B. D).
Shukul on February 6th, awaiting from the Ohief Commissioner of Delhi the
opinion of the Committee of the All-India Ayurvedic and TU.ani Tibbi
Conference on the indigenous systems of medicine, ' ;

- The Hon’ble Mir Asad Ali, Khan Bahadur, asked :—

E:,‘:‘,;";, 4. “With referonce to the answer given to my question on the Cotton
dia, industry in India, asked on the 16th February, 1917, that Government were

considering the suggestions made by Professor Todd, will Government be pleased
to state what aotion has since been taken to promote the industry P

The Hon’ble Sir Claude Hill replied :—

“The Hon'ble Member's attention is invited to the answer %ven by the
Hon'ble 8ir George Barnes to a question asked on the same-subject by the
Hon'ble Maharaja Sir Manindra Ohandra Nandi on 6th February, 1918. As
stated by my Hon'ble Colleague, the whole question will be carefully considered
by the Government of India on receipt of the Report of the Committee which
has been appointed to investigate the possibility of extending the production
of long—stspfed cotton in India."”

The Hon’ble Rao Bahadur B. N. Sarma asked :—

Ingan = 5, “Will Government be pleased to state—
are (s) what speoial steps, if any, have been taken for ascertaining the con-
dition of the Indisns who are prisoners-of-war in the hands of Germany,
Austria-Hungary and Turkey, in the several theatres of war, and for improving
their lot; ang : ‘
(b) the substance of the latest reports regarding their condition, and
when such reports wére received ? "

His Excellency the Commander-in-Chief replied :—

“ With regard to (a) the question of taking spcoial steps to ascertain the .
condition of %ndian or other British prisoners-of-war in the hauds of
Germany, Austria-Hungary snd Turkey is entirely in the havds of the Home
Goverament, with whom the Government of India are in constant communi-
cation,

With regard to (), we know practically nothing as to the treatment
accorded to Indian or other British subjects who are prisoners-of-warin Austria
and Turkey. It is thought, however, that tho number of Indians leld captive

\
/



QUESTIONS AND ANSWERS. 571

[ 27tm ¥asruary, 1018, ] [ His Ezxcellency the Commander-in-Ohief; Rao

Bahkadur B.-N. Sarma ; Sir Eobert Qillan ;
Captain 4jad Khan. ]

in Austria is very small. Any there may be would have béen taken from
torpedoed ships,

As regards Germany, an internment camp at Havelberg, where there were
872 Indians, was inspeoted by & member of the American Embassy in Septem-
ber, 1918, and from his report it appears that the prisoners were then well

-treated and oontented.

The most recent reports show that an internment camp for Indians at

-Zossen, where there were 175 Muhammadans, was visited by the Dutch

i

-second re%ort it appears that ¢

Oonsul in June, 1017. The Consul brought to notice several defects, and the
matter was {aken up by the Home Government, resullirgin a further visit
being made to the camp b{‘ the Dutoh Oonsul in August last, and from his

e defeots brought to notice have been remedied.
The Dutch Consul also visited internment camps for Indians at Grossenbavm
and Dubeningken in September last, and at the time of his visit there were 289
Indians interned at the former place and 20 at the latter. [t appears from the
Oonsul’sreport that they are well treated aud .seem contented. We also heard
from the Secretary of State in August last that 463 British Indian subjeots had
heen transferred from Zosssn to Roumania for medical reasons and because
the Roumanian climate was considered more suitable for them.,

‘We have also received some papers from the Secretary of State for India
which show that the Foreign Office addressed the Netherlands Legation at
Berlin on 24th October, 1917, representing that His Majesty's Government
understood that the conditions of internment life in Germany were I})rejudioial
to the health of Indian prisoners-of-war and requesting the Netherlands
Legation to begood enough to draw the attention of the German Government
to this matter, 1n order tbat the Indian soldiers might be examined with a view
to their repatriation or transfer to a neutral country under the recent Hague
agreement with regard fo prisoners-of-war. : )

The question of forming a Commission fo enquire into the treatment
accorded to British and Indian soldiers taken prisoners of war by the Germans
in Bast Afrloa is now under consideration. .

An Indian Soldiers’ Fund Committee has now been in existence for some
time in England. This Fund is doing everything possible to help Indian
soldiers, who are held prisoners-of-war by the enemy, by despatching to. them
large parcels of food and clothing. The Dunich Oonsuls at Berlin and Coustan-
tinogle are also interesting themselves iz the welfare of Indian prisoners of
war

The Hon'ble Rao Bahadur B. N. Sarma asked :—
t Indian

6. “ Will Government be pleased to state the amount of profits paid to or Zaitray
received by the Company mana,giug the Rast Indian Railway syatem for 1018. Frefce-

1617, and up to January 1918, ”

The Hon'ble Sir Robert Gillan replied :—

“The amount paid as their share of surplus profita to the Bast Indian Rail-
way Company during the year 1916-17 was 27,230,877, and for the half year,
April to Boptember 1917, was B15,69,858. It is not possible to state the

r-fits for Cotober to December 1917, as acoounts are made up and profits
eolared half-yearly on the acoounts made up to the 8lst March .and 30th

Septerber of each year”
'The Hon’ble Capiain Ajab Khan asked ;--

7. Are there any rules in 'f,qroo as to the 'dimeusicma,.area, oubical space, :.&0:;5?;;
cto., of the yooms, cowstyards and’ annexes, which are provided for the acoom- Tiiia .
rmodation of Indian officers in cantonments ? cora fn Ca

"% YWill Government be pleased to lay on the t't\a.ble a p!'an in detail of the
lateat improved type of Indian officers’ quarters i



572 QUESTIONS AND ANSWERS.

[ His Excellency the Commander-in-Chief; [ 27TE FEBRUARY, 1918.]
Captain Ajab Khan. ]

His Excellency the Commander-in-Chief replied :—

* With reference to the first query askéd the reply is—

Yes. The following scale of accommodation for Indian Officers is
“anthorised :— '

4, Indian Oavalry Regiment.
(a) For Risaldar Majors, Risaldars and Ressaidars.

8 detached quarters, each containing :—
2rooms each 17 X 12' X 18}'—area 408 s.ft., and cubic space
5,608 c.ft.
Verandah 8’ wide in front.
Oourtyard 87’ x 22§’ containing— .-
1 cook-house 6" x 6’ x 8
1 bathing-place 6’ X 6 % 7}'.
Covered porch or durbar hall 12’ x 8’ X 9} with -8’ wide
verandah alongside.
Tatrine 8' X &' X 73"
(b) For Jemadars.
9 detached quarters, of practically the same dimensions,

B. Other units. i
Quarters on eoale given in A (b) above.

2. A copy® of the original type plan No. 38 and two outline plans showing
the latest improvements are placed upon the table.

8. The scales given above apply to plains stations only. In the hills the
height of the main rooms is retfuced to 9', thereby reducing the cubic spase tc
a oertain degree,”

The Hon’ble Captain Ajab Khan asked :—

Battonstor = 8, “ (a) Is it & fact that the geaoe soale of rations for the Indian Army

laters.  does not inolude uny meat at all? If so, do Government propose to add a
ration of meat to the soale ?

(b) What does the emergency ration of the Indian Army consist of, and

how 18 it kept and preserved ? "

His Excellency tlie Commander in-Chief replied :—

“(a) As meat is not ao article of general consumption among Indian
troops, it is not inoluded in ¢he scale of issue ; for the same reason it is not
intended to add meat to the scale. If desired, it can be purchased from the
messing allowance of ten annas per man per mensem for those who will eat it,
and I may say that on my inspeotions I have investigated closely the question
of messing in all units, and as a gefieral rule all battalions now get one ration
of meat a week and some get two. -

(3) The emergenoy ration consists of 4 1b. gur aud 1 1b, of parched gram
or, if preferred, atfa, per man, The ration is issued in bulk and distributed-
to the men, each man -carrying his ration in a special tin provided for the
purpose by the State.

Thesa articles are issued fresh and consumed before deterioration, so that
no presorving is required.

An alternative ration is 1} lbs. biscuits, whioh are kept in tin-lined cases.”

The Hon'ble Captain Ajab Khan ssked :—

Soldler 9, *“(a) With reference to the question put by me onthe 1st March, 1917,

GQarkaet  and His Excellency the Commander-in-Chief's reply, will Government be

Utta, pleased to state how the question of clerical allowances in the Indian units
stands now ?

(b) Are Government aware of the hardships which the clerical staff of the

Indian Army are undergoing owing to the present high prices of commodities "’

# Not 4lnclu_del in these Proceedingy.
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(27tm Fesruary, 1916.] [ His Ezcellency the Commander-in-Chief;
Oaplain Ajab Khan ; Sir William Pincent. ]

His Excellency the Commander-in-Chief replied :—

“(a) Proposals dealing comprehensively with the conditions of servioe of
clerks in Indian units are being worked out, and itis hoped that it will bo
Eossxble to issue orders on the subject ultimataly—I cannot say in a short time
ecause there are certain complexities oonuooteg with it and changes which all
need investigation—but the poiut has beon uader consideration for some time
and is still under oonsideration. ‘

(b) The Government of Tndia are not aware that the presont high prices
of commodities cause more hardship to olerks of the Indian Army than to
other classes. As far as soldier clerks are concerned, the issue of free rations
makes the hardship very much less felt in their case than in that of  olerks
who receive pay only.”

The Hon'ble Captain Ajab Khan asked :—
Burial-
uads

10, ““(a) With reference to the rLuestion regarding burial-grounds and and
cremation places put by meé on 1st March, 1917, and His Excellency the Com- gﬁ:‘,ﬁ:‘
mander-in-Chief's reply, will Government be pleased to state how the question of 31wy, %"
providing burial-%rouuds and cremation ghAls in Oantonments for the Indian
Army now stands

(b) Will Qovernment be pleased to represent to the Oolonial Goveruments
within whose territories Indian troops are stationed as garrisons the desirabi-
lity of taking similar action in the matter as is laken in IndiaP "

His Excellency the Commander-in-Chief replied :—

“As regards (a) all General Officers Commanding huve been addressed with.
a view to ascertaining their opinions on the Hou’ble Member's proposala.

The opinions expressed, thouﬁh fgemm.lly in favour of the latter, have
brought togight conaiderable local diftionlties which are now being examined.

I may add that the essential requirements of the case havo been met by
the orders issued by Government in 1917, authorising the payment of funeral
expenses of Indian soldiers and publioc followers, whether they aro serving
overseas or in India.

As regards (b) the Government of India will communioate to the Oolonial
Governments within whoss limits Indian troops ave stationed partioulars of any
action that they may decide on in regard to the subject referred to.”

The Hon'ble Captain Ajab Khan asked :—
11, “(a) Is it a fact that Assistant Engineors of the Public Worka Depart- ne rnaian

ment are egempted from the operation of the Indian Arms Act, whilst Indian *7™***"
Assistant Tfaffio Superintendents of the Btate Railways are required to secure
a formal license for possession of arms ? -
(6) Will Government be pleased to state the reasons for such distinotion
aud disparity in the privileges of thosa two classes of officers
* (o) Will Government be pleased to consider the desirability of conferring a
similar exemption upon Assistant Traffic Superintendents of Railways ? ”

The Hon'ble Sir William Vincent repliod :—

#(a) It is a fact that Assistant Hogincers of t.ho Public Wecks Dopart-
ment are exempted from the operation of the Indian Arms Act, and that
Assistant Traffic Superintendents of the Blate Railways are nol.

(5) The former were exempted by an order passed in tho year 1883. .

No recommendation for the exemgtion of the latter was reoeived by the

Government of India until 1914, by which time it had beon decided not to add -

to the list of exemptions pending a- reconsideration of the general policy of

the administration of tho Act.
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[Sir [Villiam Vincent ; Sir Dinshaw Wacha ; [ 27t Feorvary, 1918, ]
Sir Villiam Meyer. ]

(¢) The question of the future administration of the Arms Act is still
under consideration and, as stated by the Hon'ble Bir James DuBoulay in his
reply to a question asked by the Hon’ble Rai Bahadur B. D. 8hukul, Govern-
ment will not accept any solution of this question which continues to baso

_exemption on racial distinotions.

Government will take note of any speocial cases that mnay be put forward,
but do not proposs 6 oreate any further exemptions of a general character
save under very - exceptional oircumatances, uutil their examination of the
subject has been cornpleted.”

The Hon'ble Sir Dinshﬁw Wachg asked :—

Snohange. 12. “(a) With reference to the orders issued in Ootober last altering the
o uee, Tate af which exchange compensation allowanceis paid, has the attention of

Government been drawn to articles and statements in the ‘Pioneer® and other
newspapers implying that this alteration—

(¢) has imposed undue hardship on those affected by it with reference to
the high cost of living ;

(é3) is unequally agpliedinthat, as stated in a para. iu the  Pioneer’ of
80th Deoomber last, certain Military Officers bave been admitted
to exchange compensation allowance unconditionally ;

(i45) constitutes a breach of faith in regard to officers who were given to
understand that they would draw exchange compensation allow-
ance at the rate of 1s, 4d.

(h) Will Government be pleased to explain on what principles they have
soted in issuing and applying the order above referred to ? " .

The Hon’ble Sir William Meyer replied :—

“The Government have s3en the artioles to which the Hon'ble Member
refers, and I amglad to have this opportunity of making & siatement on the
subjeci with reference to che various points set forth in his question.

(1) Exchange compensation allowance was originally granted in 1893 to
compersate Kuropean officers not domiciled in India for tho extra cost of
remittance to Europe ocoasioned by the fall of the rupee below 15% 84. and for
thiu purpose only ; and it was caloulated so as to enable these officérs to remit
balf their salaries (subjeot to & presoribed maximum) to Europe at this rate.
When the allowance was first granted the exchange value of the rupee was
subjeot to considerable fluctuation ; it was therefore necessary. to calculate
tho ellowance on a fluctuating basis determined by the market rate of
exchange, and the average rate of the preceding quarter was adopted as
the market rate for this purpose. ‘In 1901, the exchange value of the rupee-
had ceased to yary materially from 1y, 4d., and, purely as a matter of depart-
mental convenience, so as to avoid the constant quarterly caloulations, it was
decided in February of that year to take ls 4d. as the market rate of
exchange for the purpose of calculating the allowance until anytking ocourred
to render thisrate unsuitable ; or to quoto the exact words of the Government
of India Resolution on tbe subjeot ¢ until further orders.’

(2) Recently, as is well known, the exchange value of the rupee has
departed from the 1s. 4d. rate, and it therefore became necessary to revert to the-
previous method of calculating the allowance which was in foroe when the
exchange value of the rupee was subject to fluctuation, This was notilied in
Finance Department Resolution No. 1176 of 80th October last,

(8) From this statement of the Erevious ldstory of the allowance it will
be seen that the principle on which the Government has acted has always been
the sams, namely, that certain Buropean officcrs domiciled in India should
be placed in a position to remit half their salarics to England at the rate of 1s. 6d.
per rupee ; that the Finance Department Resolution of 80th October, 1917,
made no change in the principle; but that on the vontrary it was in order to
maintain it that the orders in that Resolution were-issued. It will also be secn

! -
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[27rm Frsroary, 1918.) [ Sir William Meyer. ]

that the allowance was given purely for remittance purposes, and, as officers
are under present ordern still in a position to make remittances at the rate of
15, 6d,, they have suffored no hardship in this respeot. '

. (4) Tlio high oost of living, to whioh s reference is made in the queetion,
is 8 dieadvantage to whioh every one, oficial and non-official alike, is at present
subjeoted not only in Iudia, but practically throughout the world. It is oneof
the misfortunes which the war has brought upon us. But it does not constitute
any reason for continuing the previous rate of exchange compensation allow-
ance {0 a special class of officers, when the rate at which they can make remit-
tances Home has become considerably more favourable to them. Nor is it
. relovant in this connection that partioular officers may, for private reasons, have
to remit Home more than half their pay, just as others may remit considerably
less than half.  The half-pay remittanog conoession*was fixed on a general
averagy oomputation : it would obviously bo impossible to examine the
private ocironmstances of each officer. '

6) The statements in the ¢ Pioneer ' of the 80th December, to which the
Hon'ble Member refers, were that, while one Department of the Government
of India finds that the grant of exchange compensation allowance is wholly in-
admissible owing to tie prevailing rates of vxohapge, another Department
suddenly disoovers a olass of officers fally entitled to this extra form of pay,
and that the Government of India had revived the exchange compensation
allowance in a particular case. These *statements are inaccurate. As I

. have explained above, it has not been decided that exchange compensation allow-
ance 38 wholly inadmissible; its amount has merely been revised, in aocord-
dance with the principle on which it was originally granted, with reference to
the market rate of exchange, As it is still drawn there has, therefore,
been no question of ‘reviving’ it. The orders referred to in the * Pioneer "
merely laid down that officers promoted from the ranks of Brilish units
on the Indian establishment during the war, including officers of the Royal
-Bogineers granted permanent commissions, should not have fo ‘prove what
is officiall gnown as ¢ personal elml;ility' for the 'allowance; that is 1o say,
they shou{d not have to prove (this being assumed 'in their favour) that
they are, techuically, Buropeans with a non-Indian domioile, and that they
fulegl oertain other rsomra ualifications which are ordinarily re%uired before
the allowance can be granted. The rate at whish the allowance is granted to
these officers is the same as that at which it is granted to all other officers
eligible for it, ¢.e., the fluctuating rate in foroe at present. Nor were the
orders in question mew orders: they meroly repeated orders which had pro-
viously been issued provisionally, and to which the sanction of the Secretary of
Btate {Ad subssquently boen obtained. :

(6) In a notification which issued in Soptember, 1914, it was announced
that the monthly pay and allowances of men joining the Indian Army Reserve
of Officers as Second-Lieutenants would be as follows :—

Rs, s, P
Cavalty . . . . . . 4566 14 0 per monsem.-
Inflnkyy . B . . . . 403 12 0 ”

These were the emoluments drawn ab that time by regular British officers
of ‘corresponding rank in the Indian Army, and they were made up of pay
proper, staft pay, and exchange compensation allowance at the then_ prevailing
rate of 61 per cent. on salary, é.¢., 8 privileged addition for remittance purposes

of 9 annas in the rupee on half the officer's salary. The actual portion repre-
senting oxchange compensation allowance was in these casos Hs. 20-14-0 and
Rs. 23-13-0, respeotively. When it was deoided last year to reduce the rate of
" exchange compensation allowanco in consequence of the rise in the exchange
value of the rupee, the qucstitax1 oi ft,ll}e cgecc Olfl athh ;e;d&:it;::so; t;a ,f,ﬁ’:é’;

— joi ndian Army Reserve of '

montef mer—mho hat Sl 18914—came {n{der the consideration of Govern-

ification of September: ' _
:fagte' 'l:!(:xtcllﬂ ;}:tlgr;o deglpdedffha,t, in view of the terma of the notification, which
did not explain that the rates of pay included an item on account of exchange

) . - I . . . oye . ] ot . t
compensation allowatoe which might be lmple, in certain ciroumstances, 0
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[ Sir William Meyer ; Sir Dinshaw Wacha ; Sir [ 9718 FEBRUARY, 1918, ]
George Barnes; Ras Site Nath Ray
Bahadur. ] g

fluctuations, the rates off ered should be regarded as consolidated ratesof pay and
should not beliable to alteration in consequence of the revised method of
‘]:al(tmlat.ing exchange compensation allowance adopted as from the 1st December
ast.
There has consequently been no breach of faith on the part of Government
with respeot to the pay of these officers ; on the contrary, special action has been
taken to avoid any appearance of a breach of faith.

(7) The Hon’ble Member’s question has, however, drawn the attention of
the Government of India to the fact thatin Army Order No. 208 of 1917, which
guave the rates of pay admissible, on appointment to the Indian Army, to officers
liolding comuuissions in the Bpecial Reserve, the New Armies or the Territorial
Foroe, and to officers appointed from outside India to the Indian Army Reserve
of Officers, it was stated that these officers would draw the Iudian Army pay and
staff pay of their rank, and in detalling these rates it was mentioned that in
addition exchange compensation allowance of 8} per cent. on pay and staff pay
is given, This Army Order was issued by the War Office an t{e Goverpment
of India were not consulted as to its wording. 'The rate of exchange compen-
sation allowanoe mentioned was the rate at that time in force, and (although
this cannot have been the intention) the Army Order might be construed as
implyinﬁ that ihis rate was an invariablo rate. Steps are now being taken to
amend the terms of the Army Order, 80 as to make it olear that officers who
hereafter join the Indian Army or Indian Army Reserve of Officers under the
terms thereof will, in the matter of exchange compensation allowance, be placed
on the same footing as other officers of the Indian Army. The Governmenf of
India Propose, however, to continue exchange  compensation allowance at the
rate of 64 per cent. to officers who have up to date joined the Indian Army or
Indian Army Reserve of Officers under the terms ol} Army Order 208 of 1917
in the bond fide belief that they would continue to receive exchange compensa-
tion allowanoe at this rate,”

The Hon'ble Sir Dinshaw Wacha asked :—

13. “Is any scheme about tobe sanctioned with regard to theimprovement
of the pay and prospects of postmen and postal olerks generally in all the

important post offices of the country? It 80, will the scheme be placed on the

Sare table? ”

Inorease
in the

Prodaction
ofBagar,

The Hon'ble Sir George Barnes replied :—

“ A scheme for the temporary improvement of the pay of all post and tolo-

graph employés is now under the consideration of the Seoretary of State.

For the permanent improvement of the pay of particular portions of the
ostal staff considerable funds areannually placed at the disposal of the Director-
eneral, and I should mention, for the IHon'ble Member's information that, in the

four years ending with 1917-18, the pay of 6,203 clerks, 9,629 postmen, and
11,876 menials was improved at a total cost of about nine lakhs of rupees.”

The Hon'ble Rai Sita Nath Ray Bahadur ssked :—

14, “ With reference to the statement made in this Council (September 12,
1917) that the energies of the Agricultural Department are bein(gl steadily devoted
to an increaso in sugar production, will Government be pleased to state—

(a) the results of the endcavours of that Department in inoreasing sugar

_ production in the various Provinces;

(b) tho steps, if any, that have actually been taken in Bengal and else-

X whers to increase the production of date sugar ;

(o) whether there has been any a%preoiable increass in the outturn of
date sugar in India since the outbreak of the war ; and

(@) the resulis of experiments with the best varieties of cane? "

-



QUESTIONS AND ANSWERS. b7

[27ra Fssruary, 1918.] [ 8ir Glaude Hill; Rai Sils Nath Ray Baka-
dur ; Sir Robert Qillan; Mr. Surendra
Nath Banerjea. ]

The Hon'ble Sir Claude Hill replied : —

“ sa) and (d) The proceedings of the Board of Agrioulture in India which
was held at Poona in Decomber last will shortly be published and will give tho
Hon;{)le Member the information asked for in parts (a) and (d) of his
question, : .

As to (3) it is'understood that the Government of Bengal are taking steps
for the domonstration of improved methods of refining date-palm sugar on lines
worked out by Mr. Annett, when Agricultaral Obemist in Beogal. The Gov-
ernment of India have no information regarding other parts of Indis.

- As to () a statement * is laid on the table showing the estimated outturn of
date-palm sugar in Bengal in the five years ending 1917-18, from which it will
be seen that there has been an increase of 4 per cent. in that Presidency since
the outbreak of the war. 8o far as the Government of India are aware,
no appreciable quantity of sugar is Rroduoed from this sourco in other
provinces, but no statistics are available.

The Hon'ble Rai Sita Nath Ray Bahadurasked :—

- 1B, “(a) In March, 1016, did Bir William Olatkin aspeech in this Counoil ¥
remark that the Railway Board had, by a circular letter, impressed upon the {adastchee |
differont railway administrations the desirability of fostering local industries
by the quotation of favourable rates for the carriage of raw materials required
for manufaoture and of the finished product P
(b) Will Government be pleased- to state whother any action has been
tlt}slfenzl l;y the railway administrations-on this recommendation of the Railway
oard 7"’

The Hon’ble 8ir Robert Gillan roplied :—

. I had better quote the words used by Bir William Olark in the speech
to which the Hon'ble Member refers. ‘The Ruilwn{l Board' he said *have
impressed upon the different railway administrations the desirability of watoh-
ing for opportunities for fostering looal industries by the quotation of favour-
ab%e rates for the carriage of raw materials required in manufacture and of
the finished produot’ They ciroilarised all the administrations on this subject
early in 1915. ¢ At the same tim# ' he added ‘ they addrersed a Communiqué
to the commeroial public calling attention to their letter to the railway adminis-
trations and impressing on the publio the importance of giving the fullest
particulars when asking for a concession.” :

As regards the second part of the question, the Railway Board in Feb-
ruary, 1916, asked the railways what they had been able to do since the issue
of the ciroular in pursuance of the policy to which it drew attention; a
summaryt of the information received in reply js laid on the table: I also lay
on the fablea copy of,two statementst prepared in reg‘:y to a question asked
by the_Hon'’ble 8ir D.E. Wacha in this Oouncil last gtcmbcr ahgwmg the
concessions in rates granted from st January,1913, to 80th June, 1817. The
dates on which the concessions in rates were givon are not in all cases stated,
and T am nob therefore in a position to give a precise answer te the Hon’ble

» Member's question, but if the information is not sufficient for'his purpose, 1
sliall be glad to ascertain exactly how much 'hns been done since the issue
of the circular in May, 1915, till the present timo.”

The Hon'ble Mr. Surendra Nath Banerj ea asked:—

. “(a) Has the attention of Govt;rnment begu called to the cose of Mr. Guse ot
GDIG%JBRM(SI) and Mr. Mirza Badruddio, two Barristers, who thougI} lfhe had :1:5“‘
obtaincd propor passports from the Punjab Government were prohibited from Mises
landing at Mombassa on the ground that they were prohibited immigrants ? .

oFide Appendiz A, N,
+Not included in these Procsedings. {
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“ (b) Is it the oase that the British East Africa Indian Association appealed
to the Governmont of Mombassa on their behalf to permit themn to land, but
tho prayer was refused and they had to come back to India ?

ll(c) Will Government be pleased o state what action they propose to take
in this matter? " ' :

The Hon'ble Sir William Vincent replied :—

“(a) The u*tention of the Government of India has been drawn to the case
of Messrs. Golam Rarul and Badruddin. In May and July, 1917, these
gentlemen were given passporfs hy the Government og the Punjab to proceed
to Mombassa in British East Africa. On receiving telagraphio intimation on the
3rd December that they had heen refused permission to land in the Proteotor-
ate, the Government of India on the 4th December despatched a telegram
to the Provincial Commissioner at Mombassa pointing out that both gentlemen
yere in (l)owmion of proper passports and expressing a hope that they would
be a)lowod to land.

To this commynioation the Government of India reccived, on the 26th
December, a telegraphio reply from the Government of British Africa to the
effect that it was regretted that the two gentlemen could not he allowed to lani
in the Protectorate, -

" (b) The Government of India have no information. o

(¢) In view of the state of hostilities still existing in Bast Africa, the

Government of India regret that they do not think thatany advantage would
be secured by further representations.” ’

'The Hon'’ble Mr. Kamini Kumar Chanda asked :—

Amamssty for 17. “Do Government propose to consider the expedienoy of granting a
briseners.  goneral amnest‘{ to persons who haveé been interned under the Defence of India
Aot or detsined under Bengal Regulation III of 18187 " :

The Hon’ble Sir William Vincent replied :—
“No such propessl is in contemplation.”

The Hon'ble Mr. Kamini Kumar Chanda ssked :—

Détontion 18. ¢ (ag’ Has the attention of Government been drawn to a communication

from Sir Rabindranath Tagore which was published in an Associated Press

anderthe  telegram, dated Delhi, the 14th January, complaining of the arrest and detention

te Act. at Bhagalpur under the Defencs of India Act of a boy aged 16, named Anath
Bandhu Chaudhury ?

(%) Was any inquiry madeabout the statement of Sir Rabiudranath that
the boy was for the last eight years stadying in Banti Niketan at Bolepur and
ran away from Bolepur on the night of 20th Decomber last in anger in failing
at his yearly examination, and that e was arrested on the following morning
at Bhagalpur ? If so, will Government bo pleased to name the inquiring ofticer
nnd the result of his inquiry, and the charge or charges against the boy ?

(c) Isit a fact that Sir Rabindranath as well as the father of the boy tele-

graphed to the Magistrate of the District inquiring about the charges against
the boy, but got no reply ?*

Bandkn
Chaudkury
an o

Ind

The Hon’ble Sir William Vincent replied :—

“ (a) The Government of India have received a report from the Govern-
ment of Bibar and Orisss showing the oircumetances in which Anath Baandbu
Chaudhury camé to Bhagalpur and was arrested there. -

- (0) The point was inquired into. The youth made self-incriminating state-
ments to a Magistrate, alleging his conneotion with a revolutionary conspiracy,

¢
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whioh hz;d;amo.n.g other aims, that of mﬁﬁsinating cerfain officers of Govern-
ment ; he also stated that he had come to Bhagalpur in pursuance of this
conspiracy. Further inquiries are being made info these allegations.

. (o) The Government of India have no knowledge of this, and I' would
suggest that the question might be put in the local Counoil.” ’

The Hon'ble Mr. Kamini Kn'mar Chanda asked :—

19, “(a) Has the attention of Government been drawn to the case of Mesars, Gam ef
Golam Rasul and Mirsa Badruddin, Barristers-at-Law, who, it is alleged, were 2;':.1'“‘
refused permission to land at Mombassa ? Pedruddin,

(8) In it & fact asstated inthe Odserver of Lahore that they had necessar
Sassports from the Punjab, Government and satisfactory oredentials from Hig

ourt Judges and other high offiials ? T
. (o) Is it also & fact as stated in the snme paper that before they got their
passports they had to make a special declaration ‘before the Deputy Commis-
sioner that they would take no part in any political agitation in British East
Africa during the continuanoe of the war? ' :

. (d):Is it a fact that they were duly pawed by the health authorities as fit
persons.fo land P Do

(e Did they send any appeal to the Governor of Bast Africa to interfere,
and was’any aotion taken on such appeal P

- (f) Isit also a fact that they were not allowed to land even us sight-seers
at Zansibar ? . . Co '

(9) Do Government g’ropose to bring the case to the notice of His Majesty's
Government with a view to take such steps as may be necessary fo .prevent
the reourrence of such incidents P _ T oo

_ (h). Isit a fact that on their return Messrs. Golam Rasul and Badruddin
were not allowed by the Polics Commissioner to land at- Bombay for ong day P
If 5o, will Government be pleased to state the circumstances under which this
was done and the reasons therefor P * : '

The Hon’ble Sir William Vincent replied :—
“(a), (5) and (g) Tho ‘Hon’ble Member is referred to the answer I have
just given to a question put by the Hon'ble Mr. Surendra Nath' Banerjea. .

" . (o) 'The Government of the Punjab asked for and received from Messts.
Golam Rasul and: Badruddin written undertakings that they would not take
part in any political moverient in British Bast Africa during the continuanco
of the war. This faot was duly ecpmmunicated to the authorities of British *

Bast Africa, . . . A - L
(#) This is believed to be true, but the Government of India have no

authoritative information. . o . . )
(d), () and (B) On these points tho Government of India have no inform-

ation, nor are they aware what dredentials were carried by the two gentlemen,”

‘.. 'The Hon'ble Rai Bahadur B. D. Shukul asked :—

‘20, * Will Government:be pleassd to state— : . e ot
- (§). The number of persobs interned in oach Provinc up to the end of Etoraed
December, 1917, uader tEe Defence of Indis Aot since it came into forqe? | Defessoat
., (i) The number of persons (if any) who have committed suicide " during
the period of internment in the different Provinces; and the circumstances .

under which they did so?"” .. .
-+ The Hon'ble Sir William Vincent replied :—- .

__“Inquiries have been made frow the Looal (tovernments, and when they
ATd comp(l(ete the information will be laid upon the table,"

[
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The Hon'ble Rai Bahadur B. D. Shukul asked :—

Degutauens 21, “Will Government be pleased tolay on the table a statement showing
retary ot Provinoe by Province— :

(3) the Associations by whom applioations were made for their deputa-
tions to wait upon the Viceroy and the Becretary of State, in
connection with the Reform Schome ; :

(¢5) the date on which esch application was received by the Looal Gov-
ernment; -

(#1) whether the application was admitted or rejected ; and

(iv) where rejeoted, the reasons for such rejection ? ”

The Hon'ble Sir William Vincent replied :—

“ A statement® is laid on the table showing (a) theassociations which were
permitted to present addresses, and () the associations whose applioations for
permission fo present addresses wore refused. The Government of India are
not in possession of information regarding the dates on which the various appli-
cations were received. On the ground of time alone n process of eeleotion was
necessary. This process was carried out on the recommendation of the various
Local Governments, whioh possessed the necessary knowledge, and the
Government of India do not doubt that they made their recommendations with
careful regurd to the interests involved.”

The Hon'ble Rai Bahadur B; D. Shukul asked :—

Soadeof 22, “(a) Is it a fact that there is a difference in the scale of salaries of

aa Indian and European station masters who are working in Mesopotamia s

Stagen = hereunder :—
Mesopota- 1st grade. #nd grade,  Srd grade.  4th grade,
wia, Indisns . . %‘%" 9 99 99

Buropeans . . 400 378 848 324
(b? If so, will Government arrange to remove this inequality of treat-
ment? "
The Hon'ble Sir Robert Gillan replied — .

“The pay of Indian station masers serving with the Military Railway
Administration in Mesopotamia is now Ra. 150; they were reoruited for
employment at small stations and were taken from the lower grades in India .
for this purpose. The Buropean station masters who are paid Rs. 348 to
Rs. 400 wore recruited for employment at large and important stations. Asthe
duties are not comparable there is no inequality of treatment.”

' The Hon'ble Rai Bahadur B. D, Shuknul asked :—

Haraaipe 23. « i?) Has the attention of Government been drawn to the letter of Mr.,
faxe by Qird 31 K., Gandhi, dated the 25th Beptember, 1917, which appeared in the  Press
foaset® .o containing the desoription of the railway journey which he made in September
poveety  ast from Bombay to Madras, and particularly. to the following complaints
hercin :— ' '
"« (s) There were during the night 28 many as 35 passengersin the carriage

during the greater part of it. '

(#) On the wa Fassengers got for tea tannin-water with filthy sugar and
a whitish looking liquid miscalled milk which gave this water a
muddy appearanco.

(##6) Not during tlho whole of the journey was the compartment onoce
swept or oleaned.

(iv) Refreshments sold o the passenger: were dirty looking, handled by
dirtier hands, coming out of filthy receptacles and weighed in
equally unattraoctivo scales. They were previously swamped by
millions of flies,

® Fide Appendix B, )
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(v) The oloset was also not cloaned during the journey, and there wasno

water in the water tank ', :

(6) Are Government aware that these aro long-standing grievances whicl

have remained unredressed, and that they cause oonsiderable inconvenience

to third olass passengers? Will Government be pleased to direot that fmmedi-
alo aotion be taken to remove them at an early date?

The Hon'ble 8ir Robert Gillan replied :—

*The attention of Government was drawn by Mr. Gandhi himself to the
letter to which the Hon'blo Member rofers. The journey which Mr. Gandhi
describes was made ovor the Great Indian Peninsula and Madras and Southern
Mahratta Railways and copies* of reports by theso railwaya covering the points
raisp«_l in the Hon'ble Member's question are laid op the table. To show the
position on railways generally I also lay on the table copies of the letter which
was sent by the Railway Board to Mr. Gandhi, and of a question put by the
Hon’ble Mr., 8. N. Banerjen at a meeting of the Imperial fﬂgislative Council on
the 9th Maroh, 1916, and the reply given to that question. These papers will
show that the importance of the subject is fully recognised by the Railway
Board and Railway Administrations, and it continucs to receivo, as ithas
received in the past, their conalant attention.

As the Hon'ble Member knovws, it hns been neocssary owing to war require-
ments to discbntinue many passenger trains, and the troubles of over-crowding
of whioch he complains are greatly accentuated by this fact. I would appeal to
all Hon'ble Members to help the Railway Administration in this time of etress
by making known in their constituenoies that unneoessary travel should, so far
as possible, be avoided.”

The Hon'ble Rai Bahadur.B. D, Shukul asked :— )

- 24, “(a) Do Government propose to direot the publioation of a quarterly intera’
statement® (fo)r every Province givﬁx? the following information in ognnectioz %‘:‘,ﬁ&‘i‘f
with persons interned under the Defence of India Aot :— . .

1. Name, o
9. Profession and Status.

8. Place of original residence.

4. Place of internment.

b.” Allowance granted to—

(4) interned, and

(##) dependants.

*(b) Ts it & fact that persons before interament are kept in jail in solitary
confinement for one month ? If so, under what circumstances? .
(o) Will Government be pleased to state—

() whether any special acrangements are mado for supply of food and -

‘ olothing, cto,, to detenus?

(if) whether they are allowed to mix with the residents of the places
where they are interned and to remove their immediate wants
by temporary borrowings from the people?

(iti) whether it is ascertained beforehand if the ordinary daily roquire-
ments of the particular persons interned ave available in the
place of internment ? ' |

(iv) what principles are ohserved in fixing maintenance allowances for
the detenus and their dopendants in the variovs Provinces - and .,

(v) whether any speoial arrangoments are made for the medical aid of
the detenusin places where expert medical help is not avail-

able?”

Pl Appnndix C.
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The Hon'ble Sir William Vincent replied :—

* The Government of India are in communication with the Xiooal Govern-
ments concerned on the subject of the Hon’blo Member's questions, and will, as
carly as feasible, lay a reply on the table.”

THE CINEMATOGRAPH BILL.

The Hon'ble Sir William Vincent :—*8ir, I beg to present the
Report of the Belect Committee on the Bill to make provision for régulating
exhibitions by means of cinematographs.”

THE INDIAN FOREST (AMENDMENT) BILL.

The Hon’ble Sir Claude Hill :—*8ir, 1 beg to move that the Bill
further to smend the Indian Forest Act, 1878, be taken into consideration. In
putting this motion before the Council, I do not think I need detain the Oouncil
at all. I explained in detail the measures whioch were embodied in the Bill
when I introduced it on the 6th February last, and I then explained that it

-represented the deficiencies which bad been found to exist in the Indian Forest
-Act during the past seven years. As no amendments or suggestions have Ween

received since that date, I think I am entitled to assume that the Bill mects
with the general approval of the Council.”

_.The motjon was put and agreed to.
The Hon'ble Sir Claude Hill :—8ir, I beg to move that the

~ Bill bo passed.”

The motion was put and agreed to.

THE CRIMINALJUSTICE ADEN (AMENDMENT) BILL.

The Hon'ble Sir Hamilton Grant :—“I beg to inove, 8ir, for
leave to introduce a Bill to amend the law to provide for the administration
of criminal justice at Aden. The Aot which it is proposed to amend was
passed in 1804, and it is scarcely necessary to point out thaf a good many
ohanges bave oocurred in the conditions at Aden in the moantime, A judicial
machinery whioh was suitable in 1864 obviously may require some overhauling

‘in 1918, and the necessity for relieving the Resident, who is also the Qenoral

Officer Commanding the troops at Aden, of the burden of gudicial work impos-
ed on him by the Aot of 1864 has long been realised, and has been further
emphasised since the outbreak of the war, It is obviously anomalous that an
officer with such important and grave pre-occupations should be embarrassed
by judicial work of any kind: This has been realised, by -His Majesty's Gov-
ernment, who have already arranged by exccutivo action to relieve the Resid-
ent at Aden of cerlain cases from Abyssinia for the disgosal of which he is
ordinarily responsible. Executive measuros are not feasible in regard to judi-
cial work of Aden itself, and the Council is accordingly asked to approve a
Bill, the sole object of which is to give tho Bombay Government the power
to appoint another official for the discharge of the Resident's judicial functions
without in any way altering or extending those funotions. There is nothing
whatever contentious in the measure, and I trust it will meet with unanimous
support.”

The motion was put and agreed {o.
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The Hon'ble 8ir Hamilton Grant:—*“8ir, I beg to introduce
the Bill, and to move that the Bill, together with the Btatement of Objeots and
Reasons rolating thereto, be published 1n tho Gasette of India in English.”

The motion was put and agreed to.

RESOLUTION RF EXTENSION OF CALOUTTA HIGH
COURT JURISDICTION TO PARTS OF ASSAM.

The Hon'ble Mr. Kamini Kumar Chanda :—“Bir, T beg to11#7.x.
move the Resolution which stands in my name and whioh runs as follows :—

 This Council recommends to the Governor Gensral in Couscil that the jurisdiction
of the Calcutta High Court be extended, or rather re-extended, to the British portion of the
Khasia and Jaintia Hille in the Province of Assam.’ :

“8ir, the matter at first sight appoars to be nne of local interest, and I think
I ought to explain why I have brought it into this Council. My answer is
two-fold. In the first place, it is a sort of appeal against tho action of the
Local Government; and, in the second place, my submission isthat there is an
important principle involved in it, and thereforo it is a matter of general
importance. The terms of the Resolution will have shown to the Council that
the Calouita High Gourt bad af one time jurisdiction over this distriot. The
caso has been desoribed as one of evolution of disabilities out of & higher status
and privileges enjoyed, and how this came about and what the present
arrangements are, I shall now briefly stats. '

“ 8ir, the Khasia and Jaintia Hills is one of the distriots forming the Pro-
vinoe of Assam. It is ona of the distriots in the Province whioh came earliest
under British administration, exoepting the Bengal district of Sylhet. Tho
head-quarters town of the district 1s Bhillong, the capital of the Province and
the permanent seat of the Local Government, not a mere summer residence only
as in the case of most hill stations, but the permanent seat and the place of the
sittings of the Legislative Oouncil of the Province. 'The district is rich in
minerals; and, immediately after it came under British administration, rival
trading British companies were formed to exploit and work the coal mines, and
limestone quarries. As usually happens in such oases there were serious dis-
putes and litigation between them ; and, as the proprietor of one of them was
the son-in-law of the then head. of the distriot, grave charges of misuse of power
and abuses of judicial processes were made agatnst him. The matter was for-
mally brought to the notice of the Governor (eneral, who was then the Governor
of Bengal, no Lieutenant-Governor having then been appointed; and Mr.
Mills, a Judge of the Budder Court, was deputed to inquire and report. As a
result of his inquiry, the oivil and criminal administration of the district was
brought under the control of the District and Sessions Judge of Sylhef, which
bounds this distriot on the south, and ordinary regular laws were introduced into
the district This state of things continued for 85 yoars.

“Tn 1869, an Act called the Garo Hills Act, being Aot XXII of 1869, was
assed whioh removed another hill distriot called the Garo hills from the juris-
diction of the Civil and Criminai Courls and revenue offices under the Bengal
Regulations. In 1871, the Lieutenant-Governor of Bengal, who had been appoint-
ed meanwbile, by virtuo of an cnabling clause in tho Act, extended it to the
Khasia and Jaintia Hills, Tn accordance ‘with the Aot rules were framed, and
the Commissioner of Assam was sppointed to be +he igh Court for the Kha iaand
Jaintia Hills. ‘At that time the Oouncil will remomber the Chief Commissionership
of Assam hiad not been formed, and the Assam Districts, including the Khasia angl
Jaintia Hills, were under the Commissionor of Assam who was appointed to ho
the High Court; Bylhet being then a part of the Dacea Division. The legality
of this proceeding as questioned in a murder case that came befors the Iligh
Oourt.  Assam had then becomo s separatc Administration. Two peisons
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named Burah and Book were convioted of murder and sentenced to death in
1876 by the De ut{ Commissioner ; the sentenco was commuted to one of
transportation for life by the Ohief Oomnissioner. The prisoners sent an
appeal from thejail, the Criminal Division Bench cntertained doubls about
their jurisdiotion to hear the appeal, and the question was referred to a Full
* Bench of seven judges. The majority of the Oourt held that the action of the
Government was tillra vires in removing the distriot from the jurisdiotion of
the High Oourt, but a minority of three judges, including the then Ohief Justice,
Sir R. Garth, held otherwise. The judgment of the majority was of course the
judgment of the Court, and it decided that the High Court had jurisdiction.
he Governraent of India appealed to the Privy Council, and their Lordships
of the Judicial Committes upset the deoision of the Full Benoh and held that
the Government had power to take away the jurisdiotion of the High Oourt in
the manner il did. The ocase is reported in I, L. R.. 8 Oal. page €3.
Thus the jurisdiction of the High Court was taken away. What is done now ?
In 1880, a Regulation being Regulation II of 1850 called the Frontier Traots
Reguldtion was passed, the preamble of which ran as follows : —* Whereas it is
expedient for the removal of certain Frontier Tracts in Assam inhabited or
frequented by barbarous or semi-oivilised tribes from the operation of enact-
ments in force therein ' eto. This did not as it could not epply to the Khasia
and Jaintia Hills which was not a frontier distriot as a glance at the map will
show nor was it inhabited by barbarous tribes, but it was extended to the district
by a later Regulation being Regulation No. IITof 1884. In accordarice with this
Regulation rules for the administration of justioc in the distriot have bieen framed,
and they supply the place of ordinary laws. They are 40 in number and ocoupy
two pagas in print ; they take the place of the Civil Procedure Code, the Oriminal .
Procedure Code, the Evidence Act, tho Police Act, the Oaths Act, and in fact
all of what is called the Adjeotive Law. The position is thus summarised . in
the ‘Imperial Gasetteer of India’ Volume for Eastorn Bengal and Assam, page
492, the High Court at Oaloutta has no jurisdiction except over European
British subjects, the Codes of Oivil and Criminal Procedure are not in force,
and the Deputy Qommissioner exercises powers of life and death subject to
confirmation by tho Local Government.” T will call attention to two or three
salient provisions of the rules. A man cannot be defended by a lawyer though
he may bo tried for murder ; witnesses are not required to be on oath; there is
no right of appeal if the sentonce is not more than three years’ imprisonment and
the appeal when it lies is to the Local Goverament; written orders ars not
necessary, oral ones being sufficient. It is indeed laid down in the rules that
the spirit of the Criminal Procedure Code shall be followed. I will give ono
or twa instances to show how this is done. In 1916, a man was convicted of
an attempt at murder and was sentenced to seven yeara' rigorous imprisonment ;
he appealed to the Ohief Commissioner ; he was allowed to be represented
by.a lawyer in the appeal, and the Local Governmeut also imported
& pleador from Gaubati to support the conviction, The party applied
for copies of depositions, the applioation was not received: but was actually
thrown away. - The appeal bad to be argued from the judgment also. The
legality and propriety of the decision will be apparent whon I tell the Council
that comments on the judgment alono sufficed to get it reversed. Bir 8. P.
Sinha was engaged in s case in Bhillong and he came, but the next morning the
Jeputy Comnissioner sent him a polite request through the Beuch clerk that
he need not take the troublo fo come to Oourt as he would not be allowed to
appear in the case. I may mention that the rulcs apply to all Indian subjects
who are resident in the district, no matter who they may be. Ts it any wonder
that the people have been trying to again and again come under the jurisdic-
tion of the High Qourt ? : Memorial after memorial has been submitted to
the Local Government and the Governinent of India, but to no cffect. In 1915,
& Resolution was moved in the local Council to bring the British portion of the
town of Shillong under the High Court. It vwas mot for the whole distriot,
& porfion of the district is under tho Khasi Chief. The Resolution was sup-
ported by the Hon'ble Mr. F. R. Phukan, :Barrister-at-Law of Gauhati, who
quoted  instances within his owa experience wherein the Deputy Commissioner

-
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refused to allow parties to be reprosented by lawyers. The whole of tlio Indian
meunbers, both eleoted and nominated, supported the Resolution, but as usually
happens in Jooal Councils which are believed to have an unofficial majority,
the non-official Buropeans voted with the Government and the Rasolution was
lost by two votes, But, although the Resolution was lost, the Chief Commis-
sioner 1n olosing tho debate observed .‘we certainly do not admit that Bhillong
18 semi-oivilised—and we have no objcotion as regards the. introduction of the
ordinary glrooedure in the portion of the town whioh is part of British India.’ °
But that has mot beon done. 'What has been done is, that the Orintinal
Procedure Gode has now been introduced in the Municipality of Shillong which
is British territory and the cantonment of Shillong which is not. ut by
another order the Local Government has oouatil;uted8 the Chief Commissioner
the 1hg]lll Oourt, and the' Commissioner the Sessions Judge. The matter now
standsthus.  As regards the town of Shillong only the Oriminal Procedure Code °
1s now in force, and a party has Lhe right otnﬁeiug defended by a lawyer and can
appeal against sentences though they may be.of three yoars and under, but the
agwpellate authority is the Chief Qommissioner. As regards the distriot itself,
the local rules tako the place of laws. Even now in 8billong we hear of a
man being called upon to quit the distriot on 24 hours’ notice ; ofa man being
prevented from entering the distriot, I may tell the Oounoil that all the gates
of Bhillong are barricaded and guarded by the Oriminal Investigation Depart-
meat to prevent the ingress of undesirables. We hear of a man being punished
because his dog is not kept confined in his bed chamber at night. As regards
oivil matters we find big will cases and other civil cases involving thousauds of
rupees disposed of uvder a very novel procedure, which is that a subordinate
officer is re Juired to inquire into and report and take evidence, not on commis-_
sion, but as a police offcer makes un inquiry and the Depaty Commissioner
passos judgment on his report. I will givea sampleof whal is done id land
aoquisition cases. In1807land extension in area was to be taken up for aroad’
soveral miles in length, no notice was given to the publio, no notification in the
Gasstis inviting statement of claims—in faot, nothing waa done. Three years
jnssed and the parties got nothing, and an application was then made to the
5eputy Commissioner. No .order;he then wade another application. The
applicant was then told to submit a stamped petition under the Stam
Act. ‘The Council should be told that the distriot is considered civilise
enough to have the Stamp .Act, the COourt Fees Aot, and the Income-
tax Aot in operation, but not the Acls conﬂrming rights and privileges.
He'was required by the Depuly Commissionor to submit a rough sketch -of
the land. He did that. And then what were the orders passcd ? The orders
were passed on tho 9th September, 1913, by the Deputy Commissioner, and the
claim was rejectod on txo grounds: first, that the olaim was time-barred ; sscond-
ly, that the road in question made his land more accessible. A very sound
proposition, and I wonder that the Deputy Coramissioner stopped here and - did
not call upon the petitionor to contribute towards the cost of the road as it made
his lands moye accessible. To procecd, however, he appealed to the Qommissiouer.
Now, what did the Commissioner do? e passed an order in February, 1914,
to the effect that tho Land Acquisition Actis not in force in the distriol, and,
even if it was, no compensation would be paid, as no damage was done to the
land. Then the applicant went to the Cbief Commissioner. What was the
deoision theve ? The deoision was to the effect that the Chief Commis-
sioner regretted that after oxamining tho oases he did not seo his way
to .intorfere with the decision of lis predecessor, but the Ohief Ooms
missioner personally thought that it would have been belter before
outting the road to have consulted those who were connectod with the
land, and he was passing orders that this should bo done in fulure. Then
ho applied to ths Chicf Commissioner for a review of the order, as he had
no means of knowing that any orders had been passed by’ his predecossor
and also applied-to have Lis case urgued by a lawyer. T'ha"order passed
was in these terms—*Apart from the fact that the potitioner’s npplicativn
would be in any circumstances’ long out of time it does not appear that
the petitioner is entitled to intervene in tho caseat all.’ Then an <ppea! was
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filed for being submitted to the Government of Indis, but it was withheld, and
8o, this'matter ended there. -

* Now, 8ir, I havo told the Oounoil just now that the Commissioner of the
Division dismissed the appeal on the ground that the Land Acquisition
Aot was not in force in the distriot. But it appears the Legal Remembrancer
of the Province advised the Government that, that Aot was in force, and thereforo,
while the Qommissioner dismissed the appeal on the ground that the Laid Aoquisi-
tioh Aot was not in force, the Local Government issued a notification in the
local Gazetle under the Land Aoquisition Act for acquisition of otherlands in
the district. But there the attempt at compliance with tho provisions of the
Act ended so far as these cases were conoerned. The only thing the authorities
did was to publish a notification, and no compensation was awarded, and there
was no Distriot Judge to whom the party could appeal. '

“I think, Bir, I have given enough sample of how justice is sdministered
in the district, civil and oriminal.

“Bir, why is this so? OCan there be any Jxossible‘ justification for this
stale of things? The Council is probably under the impression that the
distriot is probably somi-barbarous, full of ignorant and illiterate savages,
But from the very nature of some of the cases Ihave mentioned, big will
oases, land acquisition ocases, cases in which eminent Counsel like Bir 8, P,
Binha are briefed, you can hardly suppose that it is barbarous. people exactly
of whom I am speaking, I will now read to the Council a portion from tho
}udgment of the Full. Bench I referred to. 8ir William Markby remarked as
ollows :— ‘

“The policy of the Government has always been to keep the Garo Hills out of th®
Jurisdiction of the regular conrts and these courts have never established jurisdiction in that
districts On the other band, the policy asto the Cossyah and Jynteeah Hills was to bring
thewa under the ordinary jurisdiotion of the courts ; and this jurisdiotion was fully establishel
and in aotion ' withont inoonvenience from 18356 to 1871, ‘The Garos are eaid to be wild and
barbarous tribes, whom still the"Government in 1869 were still endeavouring to retlaim to
the habits of civilized life, No such assertion, as far as I am aware, conld be made
withiregard to the inhabitants of the Cossyah and Jynteeal Hills, The distriot is a peaceable
one, the inbabitants of it carry on peacefal pursuits.......Thero had been u decision of this
Court which in offect decided that the Government had been wrong in treatiug cerfain
portions of the Garo Hills as not witkin the jurisdiotion of the ordinary courts of justice. It
was to counteract the result of this decision that the Act of 1869 was passed. It was, in faot,
passed to legaliso the séafus guo. But thesame Act when introdn ced into the Cossyah and
Jynteeah Hills instead of continuing a state of things already in existence entirely morntionis-
et{ the long-established administration of the district. It threw back- the people who had
been}living for thirty-five years under a regular and settled administration according to
established luws into a condition which everyone would ackuowledge t5 be only suitable to
people jost emerging from barbariem, that is to say, a condition in which all powers of Govern-

ment were centred in the hands of a single individual.”

That was in 1877. Thirty years later, in 1807, the ‘Imperial Gazctteer’
says :— , : :

" “Thanks to the efforts of the Presbyterian Welsh Mission education in the Khasia and
Jaintia Hills District has mado conuidcra{le progress, and in 1801 the proportion of literats
persons (57 per cent.) was higher than in any other district of Assam, The district .owes'.
its position to the spread of female education, 84 per cent, of the women being able to

and write a8 compared with 4 per cent. in Assam as a whole, .

This was according to the Census of 1901. What is the evidence of the
Census of 1911 ?  If you will refer to the Census Report, Volume I, page 86
for the Province of Assam, you will find it stated—

£ The comparatively high standard of literacy in the hills is due mainli to the pro-
gress of education amongst the Kbasias, of whom such a largo proportion have been converted
to Christianity,’ :

“ As a mattor of faot; Sir, nearly half tho total number of Ohristians
in'the wholo. Prqvince come from the Khasia Mills. As rcgards English edu-
cation the Rep%:t bays—

R AT

" The high i

ié‘pbrticixfu regards English education is here egai® due to the advanced
position of the Khasia Hills which stands first in the whole Province in the knowledge of
English posscesed by either sox,’ :

-
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“ Now this is as regards the whole district. Now what is the condition of
Bhillong?  'Who aro the people who aro residents thoreof ? It is a sanitarium,
next n importance, if anything, to Darjeeling. It has now a Government
Pasteur Institute, which will serve not only the Province, but the whole of the
Bengal Presidency and eg«arlmps Bibar also, as it is nearer than Kasauli, and ps
a matter of fact educated Indians from outsido are flocking to it, Now I will
quote to the Oouncil the description of the Indian communities of Shillong which
was given to the Assam Counoil when the Resolution I have spoken of
wgﬁ moved and the ascurany of whioh was not ohallonged. This is what was
said—,

‘Do the residents of this town—1I mean tho Indisn commanities who nro governed by
the Jocal rules mod bave been deprived of the bencfits of the laws which the Indians enjloy
in the rest of tho country—do the society at all approsch tle people for whom these rules
have beon framed in their meuts! and ‘moral equipment— barbarians or semi-civilised
tribes ?”.1 need not pause for s reply. Who aro the Iudians who occupy this town? First
take the Khasi commanity. I think there can be no maaser of donbt g;ut as a commnoity
the Khasis of Shillong can very well compare with any Indian community of the same status
in_any town, in genoral progress and mode of life. Walk round Mankbar. where the
live and you will be at onco strack with the nice, neat and healthy babitations an
their picturesque residences, which are undoubtedly much beiter than the squalid and
ill-ventilated, unhealthy 3aakas occupied by ill-paid ‘olerks in the” towns. Then speakin
of the Bengali community in Shillong, we look upon It as the model to which other ﬁeongn
commuoities in the Province ought to come up to. In education, in‘culture, in refiuement of
ideas and mode of life, they are fur ahead of us in other towns -Are these peopls to be
deprived of the humane and beseficent laws we live under outsido Sbhillong? Sheunld
they be governed by laws and proocdurs expressly and admitledly enscted and provided
for ‘barbarizns and semi-civilised fribes? ’ . :
This i3 the end of my tale. This is my excuse for having brought up this
matter to the Qouncil. It is not purely a looal matter but involves important

uestions affecting the life and liberty of all Indians who may go and live there.

.Bir, as regards the district, I slaoad before the Council the Oenasus Report

which shows it is the most "advanced of the hill tracts as regards education.

Ts this distriot then fit to be governed by these rules which have been enaoted P

1 appeal to the Council for justice to this unfortunate distriof, and I trust that
I have not appealed in vain.”

The Hon'ble Sir William Vincent :—'8ir, I cannot but think that
the Hon'ble Mr. Chanda has been rather ill-advised in bringing this Reaolution
before this Council. It relatesto a matter of provineial, indeed I might almost sa
of parochial, interest. It is alsoa matter for the correot decision nf which detaile
information and knowledgo of local conditions is eminently essential, and I
think also that the Members of this Council will themselves feel that they have

not sufficient information bofora them to deal with it satisfactorily. There are,
of course, many matters which are of provitcial interest on which we all have
a certain amount of knowledge, questions relating to the large oilics or
other parts of India of which we have from newspapers, books and so on,
much information; but I doubt whether many of ps have sufficient detailed
knowledge of this district—I know that I midself have not—to bo able to aay
whether-tho recommendation of the Hon'ble Member ghould be accepted. It is
true that wo have acquircd from the Hon’ble Member a considerable amount “of
information about Assam during this Session. At the last meoting we had a
protty full discourse on Sylhet ; to-day we haye a further disoussion 0n the Khasia
and Jaintin hills, and possibly by the end of the Bession wae shall have a very
accurate conception of the Hon'ble Member's views on each individual distriot in
the Province of Assam. DBut I do submit thal it would be unwisa for this
Oouncil to adopt a Resolution of this kind on an ez par/e statement of the casv
and without tho facts being examined.

*.“Tyrning to the Resolution itsclf, I ask the Council to note that when the
Hon'ble Member introduced it into the Assam Counoil, he confiried himself to
 pioposiug that the town of Shillong should be brought under Gourts constituted
ntder: the. Code of Criminal Procedure acd the Bengal and Assam Civil
.Courts; Then he expressly disclaimed any intention ot deiring to propose

188 r.u,
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any ohange in the administration of justice in therest of the Khasia and Jaintia
Hi{ls distriot, and I think some explanation might have been given for the
more comprehensive recommendation mado to this Council. The Resolution as
to Shillong was rejected in the local Council. The Hon'ble Member informs
us that all the Indian Members votedfor it. All I can say is that, though there
are fifteen non-official Members in the Council, eight only were found to support
the limited proposal which he then made, and I do think that in these
oircumstances it is scarcely fair to come to this Qouncil as a sort of Court
of appeal over the local Oouncil. In my judgment this is not a purpose
for which this Council should ordinarily be employed. .

“ Reverting for 8 moment to the Resolution in the Assam Oouxeil, I find
that 8ir Archdale Earle, though he was unable to- concede what the Hon'ble
Member desired in fofo, proceeded at once to examine the question which had
been agitated, namely, the administration of justice in the town of Shillong.
He made certain recommendations to the Government of India and those

" recommendations. have been approved and given effect to. It wasthen
pointed out to :the Hon'ble Member that the greater part of the town
of Bhillong lies outside British territory, so that it would be difficult
to extend the jurisdiction of the High Court to the whole town. On the
other hand, I think the Council will see that, cousiderable inconvenienco
must arise from having different Courts of justico in different parta of the town.
To avoid thesediffioulties, and to meet tho wishes of the Hon'ble Member as far
as might be, 8ir Archdale Farle, an officer who is, as every one knows, always
anxious to meet the wishes of the educated olasses, decided to extend the Code
‘of Criminal Procedure to the town of Shillong and provided, what had not existed
before, both a ‘Oourt of Appeal and a Court of Bession. He was, however,
unable to accept the proposal as to the jurisdiction of the High Oourt.

“The only other question of importance then pressed was the question of the
appearance of pleaders. From whng) the Hon'ble Mr. Ohanda said, the Oouncil
might have been led to aulzgoae that pleaders or advooates were never allowed
to appear in the Courts of this district. I can only rely on official statements.
1 notice that Mr. Allen, when he spoke on behalf of the Liocal Government on
the Resolution of Mr. Chauda, stated that no difficulties were thrown in the
way of litigants obtaining such legal advice as was locally available. However,
as there was & demand for statutory rights in this matter, the question was

laced beyond doubt by a provision in the rules for the administration of
justice. 'These changes not only provided for the appearance of pleaders in
all suits, but they assimilated the oriminal procedure 1n Shillong to that which
prevailsin other hill districts of the Provinco, and enabled the administration
of justice in the two parts of the town to be identical. I maysay, Bir, that
when I ascertained what had bappened in Assam and read the present esolu-
tion, I began to suspect that what the Hon’ble Member really intended was
to secure a change in the administration of justico in Shillong by indirect means,
and that it is for that reason he has asked this Council to. consider a proposal
which has never been put before the local Council, namely, to extend the juris-
diction of the - High Court fo the whole of tho Khasia and Jaintia district.
He has referred torepeated memorials which have been received by the Govern-
- ment of India. Thave caused the records fo be searched, and I have only
found one such petition that related to the districts of Shillong and Assam by
a gentleman who I am informed is not a British subjeot at all.

.. “Bir, when notice of this Resolution was received, the Chief Commissioner
of Assam was in Delhi, and advantage was taken of this fact to obfain his views
in yegard to it. Mo expressed the opinion that it would be most unwise to
accept this Resolution until it had been examined locally and submitted to the
Provincial Council. He pointed out incidentally that the acceptance of this
Resolution might involve changesin the administration of justice rot only
in this distriot, but in the QGaro %.ills, the Naga Hills, the Lushai Hill Tracts
and other places of a_similar charaoter. I understand also that it is his view
that these districts will, for many years, prosper more iuder tho rules for tho

~
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administration of civil and criminal justice which are in foroo there than they
would under any viher system.

“Further, we have before us na evidence that the people of tho district
outside Bhilleng desire any chauge in the presont procedure. Again, the
ractical difficulty arising out of the fact that the major part of tho district
1s not in British termitory.......... "

The Hon'ble Mr. Kamini Kumar Chanda :—* More than balf
is Britigh territory.”

The Hon’ble Sir William Vincent:—"“1I bow to the Hon'ble
Member's superior knowledge, but I am informed, anil as far as I can verify
my facts, this information is correct, that the greater part of the population
at any rato resides outside British teritory.......... "

The Hon’ble Mr, Kamini Kumar Chanda :—*“Sir, I base
my information on the judgment of Sir William Markby in a F'ull Bench case
that more than half the distriot is British territory.”

The Hon'ble Sir William Vincent :—%I am quoting from the
statistics of the Census. Anyhow, whether the British portion of the district is
half, or a little more or less, there are obvious inconvenionces in a system undor
which a moiety of the district has onc system for the administration of
justice, and the other half is under a different system, and I think the
Oouncil will realise that a change which would effect this is not a matter lightly
to be undertaken.

“The Hon'ble Member has taken us back to 1835 when ho says that the
Courts in this district were placed under the High Court, Itis true that in
that year tho functionaries who were appointed to thu political oharge of the
Khasia Hills wero placed undor the superintendence of the Sudder Diwani Adalat
and the Sudder Nizamat Adalat, and it is rather curious to observe that the Act
which affected this char.ge directed that the control and superintendence was
only to be exercised in conformity with any instructions issued from the Gov-
ernment. The validity of this Act was, however, seriously questioned in 1867,
and, as I have suid, a great part of the district being outside British India there
would appear some reason for the doubt. In 1869, an Act was passed to
remove the Garo Hills from the jurisdiction of the High Court because it had
been found that a special system of justice was necessary for tbese hills, and it
was said that the retention of the jurisdiction of the High Court was
not oaly potentially productiva of political danger, but that it un-
doubtedly olashed with the working of the special system to which I
have referred. The Select: Committee reported that the policy of the
Act appeared to them equally applicable tothe Khasia and Jaintia Hills.
It was said—I really do not know whetber the statement was accurate~—that
the inhabitants of these hills were scarcely more civilised than the Garos, and that
the administration of justice was equally crude. At present the position is that
oriminal and civil justice in these distriots is administered under simple rules
under section G of the BScheduled Distriets Act. The Hon'ble Member has
attacked the systemn of legislation and administration generally. Ho alleges that
it is unsuited to the conditions of Shillong, and he reeks to get the law in force
changed. Well, I am sure that if he can make out a case to the Local
Administration on that point, he will secure careful consideration from the
Chief Commissioner. But that is not the Resolution which is before the
Council. The Council are not asked to change the law or the system of lew in
Shillong. It isasked to give the High Court jurisdiction throughout the distrint
and I doubt if the Hon'ble Member has made out a cave for auy such change A
faras I can understand, the gopulation of this distriot is mainly composed of prim-
itive hill tribes; we know by experience that such tribes appreciate speedy and
inexpensive justice, and I should doubt whether the people of the distriot would
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obtain any benefit by being allowed the privilege of appealing to the High
Court at a distant centre. It is in my opinion probable that justice would be
more efficiently administered by officers on the spot with a knowledge of
local traditions And when I came to examine the procedure followed in tho
district, I confess I myself felt very grave doubts as to how the High Court or
any other Court-excopt & local Court could administer justice satisfactorily, I
want to quote o portion of the rules rolating to civil justice. It says
“Bardars, Dollois and other duly recoguised village authorities
are authorised to exercise jurisdiction in civit cases without any limit
provided they do pot decide cascs in which their fathers and mothers, their
sisters and brothers, etc, etc., are interested.” The law goes on to provide that
“all the proceedings will be viva voce, that the Sardar or dolloi is not to be
called upon to make any record or register of -the decision and, after
hearing both sides, he is to prooounce his decision forthwith. But if at
the trial any person can be found who knows how to write, some brief note
of the proceedings is to be made’ Now the point that I wish to make
is, that when legal proceedings arc conducted in this manner, it would be ex-

‘tremely difficult for the High Court to exercise jurisdiction. In fact, Sir,

the acceptance of this Resolution would in reality necessitatc a number of
changes in the genersl law which prevails in thesg wild tracts—changes, the
effect of which it is impossible to foresee with the information before us--
and T venture to put it to this Council that it would be most unwise for it to
acoept responsibility for recommending such changes.

‘I have pointed out that the main attack of the Ilon’ble Member is
directed not to the question of the jurisdiction of the High Court in the
Khasia and Jaintia Hills, but to the whole system of Criminal and Civil law in
that district. 'We have heard no evidence that there is any demand for the
change in the mofussil part of that district, though we have heard a great
deal about the town of Shillong which has only 13,000 inhabitants in it. I
think I am right in that ; I speak here subject to correction.......... "

The Hon'ble Mr. Kamini Kumar Chanda :—* Yes.”

The Hon’ble Sir William Vincent :—* Well, the, population
of the district is something like a quarter of a million, and it is unreasonable
that administrative changes of this character should be proposed in a district
merely because the Hon’ble Member alleges they are required in a town which
contains only a swnall fraction of the total population of the district

1 regret, Sir, that on behall of Government I must oppose this Resolu-
tion. I would add that I have no doubt that, if the Hon'ble Member does
approach the Local Administration on the particular questions he has raised,
I am sure his representation will receive very careful consideration from Sir
Archdale Earle.”

The Hon’ble Mr. A. W. Botham :—*There are oaly two points
I should like to mention in connection with this Resolution.

“The first is, that the Hon'ble mover bas not attempted in any way to
discuss the subjuct-matter of this Resolution with the Local Adwministration,
Not only bas he not raised the question in the local Council, but, so far as I
know, he has not attempted to discuss it at all with ths Government.

“The second point is as regards the population of the hills. The popula-
tion of the district at the last Census was 235,000. The Native States of
the Khasi Hills account for 135,000 out of this; so that the population affected
bf; the Resolution is roughly 100,000. Out of this, 5,000 reside in the town of
Shillong, and 17,000 live in various isolated areas scattered among the Native
Btates of the Khasia Hills. The remaiuder, 78,000, comprise the population of
the purely British sub-division, which is known as the Jaintia hills; and thus
far and away the greater portion of the persons affected by the Resolution is
the population of the Jaintia hills. Well, Sir, I doubt whether the Hon'ble
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mover has ever seen tho Jaintia hills. I do not profess to have any special

knowledge of the Jaintia Lills, but I have marohed through thew from end to

end, and can assure the Council that they are an oxtremely remoto and inac-

::iesmble"arca, aud that their population is primitive and unsophisticated to a
egreo.

The Hon'ble Pandit M, M. Malaviya :—*8ir, when I came 22 rax.
to this Council to-day, I thought thiz at least was a Resolution which the
Hon'ble the Home Member will accept ; and I must say T bave becu much
disappointed, I listened with ali the respect due to the Hon'ble Member to the
arguments he urged against the acceptance of this Kesolution. I would have
understood him if he had said that t{xe Governmeut was not prepared to ac-
cept the Resolution at present,-but that it would consider the matter, consult
the Local Government and then come to a decision. But the Ilon’ble Mem-
ber took exception to this question having besn brought up here. He wont
the length of saying that this was not ouly a Provincialimatter, but a matter
of parochial importance. Well, to my mind, the question as to whether the
life or liberty of any British subject should finally be dealt with by the highest
judicial tribunal established in the land, or by an cxecutive officer, however high
he may be, is a matter noi of Provinoial or paroohial, but of Imperial import-

ance. P

“ T will brush aside all other considerations, and will draw atfention to
this one single fact. The Criminal Procedure Code has been introduced in the
area to which my friend Mr. Chanda’s Resolution refers ; but instead of a regular
Sessions Court aud a regular High Court being given jurisdiction to deal with
those matters which arise out of the Oriminal Procedure Code, it is loft tothe
Commissioner and the Chief Commissioner to do so. I should like to know
whether this by itsell is not a matter which deserves the attention of the Gov-
ernment of India. The Hon'ble the Home Member suid that tha Liocal Gov.
oroment was the proper party lo go to. I should like to know whether the
Local Government could extend the jurisdiotion of the High Court to the arca
in question. I thought it was the Government of India which took away
jurisdiction from the High Court, and I think I speak under corcection. I
think it is the Government of India alone which can again extend the
jurisdiction of the High Court to that area. I submit, therefore, 8ir, that
apart [rom questions of detail, tho principle which is involved in this Resolu-
tion can ouly be dealt with by the Government of India.

“The Hon'ble the Home Member complained that we had only an ez-parte
statement of the casa before us. It seems to me that the Ion'ble mover of
the Resolution made out a very fair primd facie case for the Government of
India to meet. ‘T'he Hon’ble Mr. Chanda has told us how the jurisdiction of
the High Court .was taken away from Shillong. I do not wish to weary the
Council by repeating what he said ; but I think he made cut a very clear caso
showing that there was very little justification for the jurisdiction of the High
Court being taken away from the area in question. He referred to a judgment
of the High Court of Calcutta delivered 1n 1877 in support of his contention.
I would invite special attention to one passage in- that judgment though my
Hon'ble friend has already quoted it, because it supports the Resolution very
strongly. Said Justice Markby in 1877—

‘There was & special cause which led to the legialation of 1569 as regards the Garo
Hills. There bad been a decision of this Court, which in effect decided thit the Governwent
bad been wrong in treating certain portions of the Garo Ilills as not within the jurisdiction
of the ordinary Courts of justice. It was to counteract the result of this decision that tle
Act of 1369 was passed. It was in fact an Act passed to legalise the satus quo. But the
same Act, when introduced into the Cossyab and Jynteeab Hills, inctead of continning a
state of things already in existence, entirely revolutionised the long establisked administration
of the district. It thiew back people who hud been living for 35 years voder a regular and * ,
settled administration according to established laws into a com{itiOn which every one would
acknowledge to be only suitable to s people just emerging from barbarism,—~that is to ssr,

& condition in whick all the powers of Goverameut were centred in the hands of a single

individual.’
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“I submit Sir, that thatis the case to be considered. 1t is not a question of
whether the jurisdiction of the civil or regular Courts, including that of the High
Court, should be extended for the first time to the peoplo of the district in ques-
tion. As Justice Markby pointed out leng agoand as the Hon'ble Mover of the
Resolution has pointed ont, for 35 years—i. e, from 1835 Lo 1871-~the peoplo
lived uuder a regular and settled adwmivistration, The burden of proving,
therefore, that during the many decades that have passed since 1871 the people
living under the administration of the British Government in Assara have gone
back inta barbarism, lay heavily upon my friend, the Ilon’ble the Home Member ;
and I submit, Sir, Le has not said anything to show that they bave so gone back.
On the other side, the Hou'ble Mr. Chanda has shown they have improved,
they have progressed in education and in culture, and they are entitled to
claim the right of laving questions aflecting their lives and liberties tried by
regular Civil Courts such as are provided for such trials in other parts of British
India. My Hon’ble friend referred to the difficulty of the major portion of
the district being non-British territory. Well, that is a difficulty, but such a
difficulty has not stood in the way of regular Courts being established in other
parts of [ndia where British and non-British territory adjoin each other. The fact
that some people living in non-British territory cannot have the advantage of
the regular administration of justice wideh obtains in British territory, hardly
constitutes a reason why people living in Dritish territory should be deprived of
such advantage. I will not dwell, Sir, upan tlie savcastio remarks of ihe Hon’ble
the Home Member regarding the inforination supplied by the Hon'blo mover of
the Resolution about Sylbet, Shillong and the rest. When in the discharge of
our duties.we, non-official Members, bring somo matter hefore this Council,
if the information supplied by us is not sufficient, we look to the Government
to supply the deficiency and to help the Council in arriving at a just conclu-
sion. It is not really a right or proper argument to say that the information
supplied by us is not sufficient. I expect that when it is not sufficient the
deficiency would be supplied in the debate here. We labour under many
difficulties ; we have not tﬁe advantage of the Secretariats of the Government
of India and the Local Government ; we have not the advantage of having
the latest Administration Reports of all Provinces and Districts, and if we fail to
place as much information before the Council as the Governtment are able
to, 1 thought that our failure to do so would not be severely criticised as it
bas been.

“ [ donot want to take more of the time of the Council. Apart from
auy question of such changes as may be necessitated by the extension of
the jurisdiction of the regular Civil Courts, apart from whatever changes in
the Civil laws may be involved by the acceptance of this Resolution, I base
my submission to this Council in favour of its acceptance on the ground that
the Criminal Procedure Code has been extended to the area in question......."”

The Hon'ble Sir William Vincent :—* Isthat correct ? I
would ask the Hon'ble Mr. Chanda if that is so ?”

The Hon’ble Mr. K. K. Chanda :—* To the town of Shillong.”

The Hon'ble Sir William Vincent :—* Not to the district of
the Khasia and Jaiatia Hills, but to the town of Shillong ?”

The Hon'ble Pandit M. M. Malaviya :—“It has been extended
to the town of Shillong: Now the Courts that have been constituted there are
not regular Courts, but Courts which are constituted by executive officers. It
cannot be a satisfactory adwinistration of justice when executive officers
have to deal with these questions affeciing the lives and liberties of the
people. On that ground alone, 1 submit that the question whether the
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jurisdiction of the High Court should not be extended to the town of Shillong
at least where the Criminal Procedure Code has been establishod is & matter
which the Goverument of India ought to take upon itself to docide, becausc it
is the Governmant of India which can extend or re-extend that jurisdiction,
It may ask, and of course it would ask, the Local Governments for their opin-
ion. There are many matters of importance affeoting Provinces which the
Government of India deal with, and I submit......,.."

The Hon’ble the Vice-President :— May I remind the Ilon'ble
Member that the Resolution does not deal with the extension to Shillong, 1t
deuls.with the extension to the Khasia and Jaintia Hills. "

The Hon'ble Pandit M. M. Malaviya :—“ Thank you, Sir,
That is why from the beginning I have confived wyself to the portion to which
the Criminal Precedure Code has been extended. My remarks apply to that
portion ouly, and I submit that, that part of the Resolution is one whiok the

Government of India ought to accept. ”

The Hon'ble the Vice-President :—* It is open to the Hon'ble
Member to move an amendment to the Resolution. I only pointed out that

that is uot the question before the Councii. ”

The Hon’ble Pandit M. M, Malaviya:—“1am only sug-
gesting, 8ir, that the Government of India should take the matter into their
cousideration, and neither accspt the Resolution as it stands nor reject it. I
hope I have wade that clear from the beginuing, and in that view n.y remarks
are, I submit, relevant and not out of order. What I say is that this part of
the Resolution, the portion which recommends that the jurisdiction of the High
Court should be re-extended to a part of this area in l«}uemon, and which I
have indicated should be the area whee the Criminal Procedure Code bas al-
ready cowme into existence, ought to be taken up by the Government of India
and considered oua its merits. It is a matter of very vital importance to the
people whethur questions affecting their lives and liberties should be disposed
of in the manuer in which they are disposed of at present, or whethor they
should be disposed of by regular Courts presided over by judges who are ap-

pointed to administer the law. "

The Hon'ble Mr, S, N. Banerjea :—“8ir, I think I must respeot- y9.55,, »,
fully disseat from the view of the Hon'blethe Home Member that t}ns is a paro-
chial matter. I think it is something more than & parochial question ; it is not
even a Provincial question ; it is larger than a t'rovm_oial oconsideration, for the
sicple reason that, if the jurisdiction of the Caloutta High Court has to be extend-
ed over any area, be it in Assam or be it in western India, in any part of the
Indian continent, this can only be done bg' the Government of Indm,'n.nu not by
the local authorities, Nor can I accept the view that this Resolution of my
friend really represents aa appeal from an adverse judzment arrived at in
connection with a cognate matter which was discussed by the Assam Legis'ative
Council. I think the Hou’ble the Home Mewber has made it quite clear that the
question that was discussed in the Assam Legisl'atwe Council affected the area
of the town of Shillong, whereus the matter whioh we are now called upon to
consider concerns two distriots, or rather one district, Khasia and Jaiutia Hills,
Therefore, the purview of the question which is now before us is muoch wider
than that which was disoussed and decided by the Aasam Legislative Counoil.
It is not, thetefore, a parochial question, noris it an appeal from a decision

Which-u'u-u” ]

The Hon'ble Sir William Vincent :—* May I rise to explain, Sir,
I said that the Hon'ble Mr. Chauda said that it came up as a sort of appeal
from the local Council, I think he did say so, I Jid not say it myself.”
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The Hon’ble Mr, 8. N. Banerjea :—" I beg the Hon’ble Member's
pardon ; whoever said it, my observations remain unaffected.”

The Hon'ble Sir William Vineent.—* May Iask that the
Hon'ble Mr, Chanda may be corrected and not [#”

The Hon’ble Mr. S. N. Banerjea:—“Very well, I shift the
burden on to his shoulders, and I am sure they are broad enough to bear it. I
think every lndian, every non-official Indian here, must e in sympathy with
the Resolution, because it is a Resolution which seeks to extend to a considerable
section of the Indian pojulation, sufficiently advanced according to the state-
went of my Hon’ble friend, the rights and privileges which the Criminal Proce-
dure Codeand the Penal Code confer upon British subjects. We value the
personal liberty which is secured to us by the Criminal Procedure Codo and the
Penal Code, and weare anxious that the personat liberty which we enjoy should
be extended to those who may he regarded as crude or primitive, but wlo day by
day are cmerging from that condition. I think, thercfore, Sir, wo all, Indian
Members, are in sympathy with the Resolution,

“T understand that there are details to be considered. T think that is for
the executive Government {o deal with. It is for us to lay down principles,
and it is for the executive (iovernment to give effect to them. If we in our
collective sense and in our colleotive wisdom are of opinion that the people of
Khasia and Jaintia Hills should enjoy the benefits of the law as laid down in
the Penal Code and the Criminal Procedure Code,.,...” .

The Hon'ble Sir William Vincent.—“Irise toa point of order.
May I point out that, that is not the question before the Council, Sir P

The Hon'ble the Vice-President.—* The Resolution before the
Council is that the jurisdiotion of the Calcutta High Court be extended to
a particular district, not that a particular law should be extended to that
district. I am sure the Hon'ble Member wiil bear that in mind .”

The Hon’ble Mr. S. N. Banerjea :— Certaiuly, Sir. But in
discussing the matter this question was rawsed. I was dealing with the
question of details and pointing out that consideration of detaiis did not fall
legitimately ywithin the scope of this Council, but that principles were to be
laid down by this Council, and the details were to be carried out by the Mem-
bers of the executive Government. If I may be permitted to say, so with all
respect, I am perfectly within my rights in making these observations. How-
ever that may be, I pass on to another point which, I think, is of great import-
ance as affecting the issues before us, The point is this, and it bas not been
tontradicted ; I fear it cannot be contradicted. Here are these people of the
Khasia and Jaintia Hills, They were in enjoyment of the laws to which I have
referred ; they were under the jurisdiction of the High Court many, many years
ago, nearly 50 years back. Their condition has very much improved. I find from
the statement which has bcen made by my Hon’ble friend the mover that educa.
tion has advanced both among men and women ; culture has gone on apace, and
altogether they are fast becoming a civiliced people, Is it not right, that being
the state of things, that they should get back what they have lost, and that laws
of an advanced type should be adapted to their condition ? I think, Bir, having
regard to the fact that these men had a High Court jurisdiction, that, that juris-
diction was taken away not through any fault of their own ; that in the mean-
time they have been making rapid advance in culture, education and literacy,
is it not right and proper that this Council should by an affirmative vote declare
that they are entitled to get back their lost rights? Let the executive deocide
how they are to get them back. I venture to submit that, that will be the view
of many of us in this Council.”
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The Hon’ble Mr. M. A. Jinnah :—%8ir, I really did not wish
to speak on this Resolution, because T cunfess that I am certainly not oonversant
with the Province of Assawn, In fact, I may say that I am really ignorant
of that Province and the administration of justice in that Province. My
friends, the Hon'ble Pandit M. M. Malaviya and the Hon'ble Mr.. Banerjes,
spoke on the subject and so I thought that I may present my diffioulties. It
seems to mo that the matter is a little moro serious. The Resolution says
that the jurisdiction of the Calcutta High Court should be extended to these
two districts, Jaintia and Khasia. Now, the grounds that were given by the
mover of the Resolution were, firstly, that some desisions were given by those
who are responsible for the administration of justice that were flagrantly
wrong ; secondly, that education has” made tremendous progress, and thirdly,
he controverted the assertion that tho people are primitive and unsophisticated.
Bat it does not end there, the difficulty that I feel and one which I frankl
wish to put before the Council is this—if the jurisdiction of the Calcutta Hig{
Court is extended, what will be the position ? The Hon'ble the Home Mam-
ber has pointed out that the Jaws, regulations, and rules which are enforeed in
these two districts are of a very different character; it is also clear that
neither the Oivil nor the Oriminal Procedure Code has besn made applicable to
these parts, that is admitted also by the mover of the Resolution. Now, Sir,
the difficulty that I feel is this, if yon extend the jurisdiction of the High
Court, what will be the position if Ocurts that are constituted under the laws
that prevail ac the present moment are Courts that have not to keep a record,
have not even got to record evidenoe................"

. The Hon'ble Sir William Vincent :— 1 was referring to civil
08308.”

The Hon'ble Mr. M. A, Jinnah :—" How will the High Court be
in a position to deal with the cases under these circumstances if it had juris-
diotion of appeal, revision or superintendence until these Courts have progressed
sufficiently, and unless the laws that now exist or prevail in these districts are
repealed and laws that prevail in British India are made applicable to these, it
will be futile to give any jurisdiction to the High Court. Or, put it the other way,
if a case is made ont to extend the jurisdiction of the High Court to these two
districts, then you must alter or repesl the existing laws, oneor the other course
must be adopted, and therefore it seems to me that thisisa very serious question,
I may tell the Council tbat nobody desires more fervently the extension of the
jurisdiction of the High Court to the districts that are not under the High
Oourt than T do, because I believe, and I firmly believe, that the High Oourt
is undoubtedly the bulwark of the rights and liberties of the people; and
certainly if there is anytning that the British Government can be proud of
in this country it is the High Courts. But, Bir, we must not be carried away,
we must not be in too great a hurry to extend the jurisdiction of the High
Court to districts which are suffering from certain inherent disabilities. There-
fore, 8ir, I cannot possibly make up my mind, I cannot possibly record my
vote in fasour of the Resolution in view of the information that has been
placed before the Council at present, but, Sir, I hope that the Hon’ble the
Home Member will bear in mind this discussion, and I hope that the influence
of the discussion will not be lost on Government.” ’

The Hon'ble Rao Bahadur B. N. Sarma :—"8ir, my only
justification for speaking on this Resolution is that the analogy of Madras
may help to a certain oxtent in the solution of this problem. We have in the
districts of Vizagapatam, Ganjam and Godavari hill tracts of about 20,000
square miles with a population of & million odd ; we have thers civilised men
oocupying the country along with primitive people ; the whole of this tract
along with the rest of the Presidency was for some time under the jurisdiotion
of the Sudder Court, and all the laws were applied to them equally, but,in 1837,
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the Government of India passed a law, No. XXTV of 1837, whereby they
provided a simple wachinery for the administration of justice there. but at the
same timne care was taken to provide that in criminal matters as well as civil the
High Court should be al]owe(‘ jurisdiction generally. The Civil Procedure Code
is not in force in this territcry—but only a few sectionsare extended . T read yes-
terday the rules prevailing in Ja'ntia, and I was struck with their similarity to
our own, I was about to say that, notwithstanding the fact that the Civil Pro-
cedure Code is not in force and all the civil laws pertaining to the administra-
tion of justice are not in force. still the High Court has jurisdiction, subject to
certain limitations ; the Hisch Court is not however trammelled by any
restrictions where it exercises jurisdiction, but can freely give justice to the
people in these tracts This is so far as civil justice is concerned. With
regard to criniinal justice, the Government bave scen their way to extending
the Criminal 'rocedure Code fully throughout that tract, aud I know of many
instances where sentences of death were passed, and wmen were saved from
the gallows by the High Court. What struck me as barbarcus was that a
sentence of three years’ imprisormert should Le firal; this struck meas an
irstance cf the one-man rule with a vengeance, and that it was time for its abo-
lition. It seewms to e that there would be no difficulty in restoring the juris-
diction of tf2 High Court. I think that the analogy of Madras might be
followed in removing the attendant evils. 1think the statement made by the
Hon’ble Mr. Chanda, if correct, does not reflect much credit on the administra-
tion, civil or criminal, of As<am in certain parts thereof, and I hope that the state
of affairs will be soon put an end to. We 1n this Cuuucil are peculiarly respon-
sible so far at any rate as the administration of justice goes, and in dyawing
the attention of the Council to the matter, Mr. Chanda has done a great service,”

The Hon’ble Mr. K. K. Chanda :—* 8ir, with regard to the tech-
nical objection raised by the Hon’ble Mr. Jinnah that the introduction of the
jurisdiction of the High Court would not mend joatters, may I point out that
the jurisdiction of the Culcutta High Court can be introduced or re-introduced
in the district only by one way, and that is by declaring tbat the Frontier
Tracts Regulation is not in force. The effect of that would be that the status
quo shall be restored. It was by that Regulation that the Civil and Criminal
Procedure Codes were declared not to be in force in that ditrict. All these
reeular laws were once in force in the district, Therefore, I think I should
make it clear to the Council..................”

The Hon'ble Mr. M. A. Jinnab :(—“If I may ioterrupt the
Hon'bls Member, I subwit that I do not follow him still. Doer Le desire that
all the laws that exist should be now repealed, and that the Civil and Criminal
Procedure Codes should be introduced into these distriots ¢

The Hon’ble Mr. K. K. Chanda :—* The Frontier Traots Regula-
tion declares that the Civil aud Criminal Procedure Codes are not in force in
the district, and in lieu thereof there are certain other rules, and as soon
as you withdraw that Regulation from that district all those rules would
corme into ferce automatically. I am s.rry I did not make it clear when
T opened, but that is wbat wouid happen. Thesa rules have been made by
the Governmeot in accordance with tke Regzulation in place of those Acts
which were repealed by the Froatier Tracts Regulation in that district, and
therefore if you withdraw that Regulation, these laws will automatically come
into force and there will be no difficulty at all.

“Now with regard tothe objection raised by the Hon'’ble the Howme
Member that it was not fair to come to this Council asa sort of Appellate
Court over the local Council, f submit I am here to represent the grievances
of the people of my Province ~The Hon'ble the Home Member wmight
be pleased to call the Resolution as oue of parochial interest, but I

-



RESOLUTION RI EXTENSION OF CALCUTTA IIGH COURT 597
JURISDICTION TO PARTS OF ASSAM.

[21ra Fesruamy, 1918.]  [Xr. K. K. Chanda; Mr. B, H. C. Walsh ;
Pandit M. U. Malaviya; The Fice
President.
submit with all respect that I think it my duty to ropresent the griov-
ances of the people of my Proviuce, and I am only sorry that I am
unable to represont them as ably and fully as I oughf to. As I
have already said, the matter was brought to the notice of the local Counoil
and che Local Governwent, and their decision was not satisfactory, and that is
why I have come up to this Council as an Appellate Court. There have been
several memorials from the district to the Local Government and also to the
Government of India. Here we are informed by the Hon'ble the Home
Member that he finds only one memorial from one gentleman. Of course he
acted as the representative of the community, In my file I have copies of two
memorials that have been submitted to the Government of India, and I find
that memorials had also been submitted to the Local Government, and
this statement has not been contradioted by my Hon'ble Colleague on my
right who is the official representative. However, we may take it that me-
morials had been submitted, and as this Council was the only Council which
could deal with this question, 1 thought it better to bring the matter to the
notice of the Government of India through this Council.

“Then it was urged that there was not sufficient local iuformation about
this distriot in regard go-this matter. [ submit, 8ir, it ianot my fault if the
Government of India cannot get itself well acquainted with faots of the case.
I gave notice of this Rasolution in good time, and there was time enmough to
communicate with the Local Government and get all the facts and figures
and the Hon'ble Member representing the Aasam Governwent is on my right
to correct any mis-statements f may make. Further, I submit, the facts that
I have placed before the Qouncil have all oeen supported by official records.
They are decisions taken from the Kull Bench of the Righ Court and the
¢ Imperial Gazetteer ' and Census report, so 3. fault can be found with them.

“Then the Hon'ble the Home Member says there will be difficulty be-
cause the greater part of the town of 8hillong lies outside British territory so that
it would be impossible to extend the jurisdiotion of the High Oourt to the whole
town. But may I point out in passisg, Sir, that there arc other places in India
in similar circumstances, for instance, Bangalore and Mysore? There they do
not feel any ditficulty at all, because that portion of the Province which is in
British territory is under the High Court of Madras, and that portion which is
under the jurisdiction of the Native Btate is under the Chief Court of
Mysore. I believe, 8ir, there are similar rules in the Sonthal Pargannahs. .
There, too, the conditions appear to be similar, and although the Sonthais are by
no means as advanced as the Khasias, they are far better off in this respect.
In the Sonthal Pargannabs the condition is almost identical, butin regaid to
serious cases, both civil and eriminal, they are under the High Court. Itis.
only the petty matters that are dispused of- locally in this district......cevvse

. The Hon'ble Mr. E. B. C. Walsh :—* I do not knnw, Bir, if I am 1869 r. .
in or‘cill;r in making a speech at this stage. The Hon’ble Mr. Chanda has made
a reference to the Sonthal Pargannahs for the first time in his speeches,
and I have therefore had no opportunity of referriug to it before, and 1 should
like to lay the facts before the Council. As he has said that the condition
of the Sonthal Pargannahbs is the same as that of the Khasia and Jaintia

Hills, which le has described......."”

The Hon'ble Pandit M. M. Malaviya:—“Is the Hon'ble
Member right in making a speech ? *

on'ble the Vice-President :—* The Hon'ble Member is not
right.,I;)lxlx? tlhie point has now been raised by the Hon’ble Mr. Chanda and the* ,
Hon’ble Mr. Walsh had no opportunity of dealing with it before, I imagine
that this Council would desire to hear what the Hon'ble Member has to sy
about it I would ask the Hono’b'e Member to finish his statement, but he

will no doubt understand that he cannot make a speech.”
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The Hon'ble Mr. E.H. C. Walsh:—I merely rose to ask
whether, in view of the fact that the Hon’ble Mr. Chanda has now made a
rafereace to the Sonthal Pargannabs, which he has not referred to in hisopening
speech, and . which Las not been meuntiored until now, I have the nght at
this stage {0 make a- statement with regard to the said reference. I do
not wish to make a speech, but only a statement of fact. 'The Hon'ble
Mr, Chanda says that the condition of the people in the Southal Par-
gaunahs is the same as that in the Khasia and Jaiutin Hills in the Province
of Assam, that although the Sonthals are by no meava as advanced as the
Khasias, they are under the High Cowrt in regard to cortain cases, both civil
and criminal ; that in the Khasia and Jaintia Hills civil cases are tried locally
and that the whole proceedings lhuve to be done verbally ; that no record of
the evidence is maintained, as there is no one who could record it, and that in
mauny cases there is not any une who could even sign to a judgment.

“The condition of the Sonthal Pargannahe is altogether different: The
Criminal Procedure Code is in force and appeal lies to the High Court in all
Sessions cases. In civil cases, too, in which appeal lies to the High Court
in all cases of over Rs. 1,000 in value, although they are tried by Courts
coustituted under a special Regulation and not under the Code of Civil Proce-
dure, the procedure followed under the Sontbal Civil Rules is analogous to
that under the Civil Procedure Code; the cases are tried by regular Courts
ahd a reocord is kept of the evidence and proceedings in every case in &
manner analogous to that made in the Code of Civil Procedure.

¢ Primary schools exist throughout the district, and the people are not
more backward than those of a similar class in other districts.

“Tt is therefore not correct to say that the conditions in the Sonthal
Pargannabs” are the sawme as in the Khasia and Jaintia Hills, and no analogy
can be drawn therefrom as to the control of the ITigh Court that should be
exercised in regard to the latter,”

The Hon'ble Mr. K. K. Chanda :—“ With regard to the remarks
made by the Hon'ble Mewber who has spoken last, in the first place, regarding
the condition of Khasia and Jaintia Hil's, 1 am afraid be is under a misconcep-
tion, but I have read out to the Council from the Jast Census Report it is in
effect that the district is the wost advanced district in the whole Province as
regards education. I do not think Sonthal Pargannabs can possibly come
up to this standard............."

The Hon'ble the Vice-President :—“I think I should ask the
Hon'ble Member not to make comparisons of corditions existing in different
parts of India, and we know that comparisons are always odious.”

The Hon'ble Mr. K. K. Chanda :—"“As 1 have just told the

..~ Council, it will be seen from the last Census Report that it is the most

advanced district in the whole Province of Assam.

. % Now what is the position in the Sonthal Parganahs ? Appeals from the
Bessions Judge lie to the High Court. Similarly, in civil matters, the Deputy
Commissioner and Bub-divisional Officers as subordinate judges are under the
High Court, and what I was submitting was that similarly petty cases decided
in the Khasia Hills under local rules would not come up before the High Court
if its jurisdiction was extended there. May I mention oneincident, namely,
that the Bigh Court has jurisdiotion over the whole distriot under the Divorce
Act.........."

The Hon'ble Sir William Vincent :—* Let us trust there are
not many cases under that Aot |”

“ The Hon'ble Mr. K, K. Chanda :—* Then the Hon'ble the Home
Meumber referred to a passage in the speech of the Hon’ble Mr. Allen, when the
Resvlution was moved in the local Council for facilities for employing Counsel
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and lawyers, but if he will refor to the latter portion of tho same speech he will see
that Mr. Allen was confronted by a statement of the Hon'ble Mr, Phukan that
there vwore cases in )\'hich such facilities were denied, and Mr, Allen said he
understood the difficulty was that Mr. Phukan came from Gauhatiand
did not come from Shillong. '

“ 'I‘_hen, Sir, the ITou’ble the [Tome Member said that if we introduced &
change in the administration of justice in this distriot, that would havo to bd
done 1n other districts, such as the Garo Iills and Naga Hills, but as stated in
the passage of the judgment I read, the condition of tho Khasia Hills is quite
d}ﬂ’egeut.from those hills. ‘Those hills are described as wild, whereas this
distriot is & peaceful district and the peoplo follow peaceful pursuits, and I
referred to the Census Roport to show that the peaple are the most advanced
in education in the Province, as also in Euglish education. '

“I donot think, 8ir, I need take up the time of the Council by further
remarks,-but as the Hon'ble Pandit Malaviya said, the faot that the local
Government has introduced the Criminal Procedure Code into the head-

uarters of the distriot gives away the case for the Government, If the

ode could be introduced there, why should not the High Court have juris.
diction in _the natural course of things? Why create an anomalous ;’)OBiLion'?
T'hope thé"Council will givo the matter their favourable consideration.”

The Hon'ble Sir William Vincent :—“I do not propose to
detain the Couucil for any length of time. I wish only to make a few remarks
on certain otiticisins that have been made, I find that a statement of mino
that this Resolution is of Provinciul and almost parochial interest has excited
some comment. I desire to assure the Council that the statement was not meant
in any offensive manuer, and I do not think that the Hon’ble Member has taken
offence at it, What I intended toconvey was, that this was a Resolution which
ought, in my opinion, to have been discussed in the Provincial Council, and
indead this was the Hon'ble Mumber's own view at one time, because on a
previous occasion lie moved a Resolution of a somewhat similar character in
the local Council himself, It has also been alleged, I think, by the Hon’ble
Mr. Malaviya that I was very severs or unfair; was it in my criticism ? "

The Hon’ble Pandit M. M. Malaviya :— Severc.”

The Hon’ble Sir William Vincent :—* Well, I submit to the
Couneil that this statement was not justified. If, however, 1 have been uonduly
severe, I oan assure the Council it was far from my intention to be so. There
is, however, one point on which I seek information, The Hon'ble Member has
told us that this district was at one time under the High Court. Is that the case
in regard to the Jaintia Hills, or was it the case in regard to the Khasia

Hills onlx [
The Hon'ble Mr. K. K. Chanda :—* Both places.”

The Hon'ble Sir William Vincent :— The Act says only the
Khasia Hills.”

The Hon'ble Mr. K. K. Chanda :—“ The Jaintia Hills came
uader it a few ycars later.”

The Hon'ble Sir William Vincent :—*I will not pursue the
point then. As to the appearance of pleaders, Sir, the position is this, that
under the present law pleaders and advocates are allowed full liberty to appear.
As to the general question, while the system of law which prevails in the £striot
is suitable to local conditions, I am quite prepared to do this much to meet the
Hon'ble Member, nawely, that I forward a copy of this Resolution, and of this
disoussion in this Council, to the local Administration for consideration. But

"ldrx
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I shall, as I stated before, in spite of all that has been said, be compelled “to
ask the Government to oppose the Resolution as framed if the JTon'ble Member
presses it.”

The motion xvas'put,_and the Council divided as follows :—

Ayes—9, ! Noes—38.
The Hon’ble Mr. Srinivasa Sastri, His Excellency the Commander-in-Chief.
» » MrR. Ayyangar. Thbe Hoo’ble Sir William Meyer.
» ,» Rao Bahadur B. N, Sarwa. 2 Sir Claude Hill,
» ,» Rai Sitanath Ray Bahadur, » Bir C. Sankaran Nuir,
» 1 Mabaraja Sir M. C, Nandi of »n  Sir George Lowndes,
Kasimbazar. »  Sir George Barnes. -
»w » Mr Mazharal Haque. »  Sir William Viacent.
w n MrG.S. Khaparde. »  Sir Robert Gillan.
w » Mr K K. Chenda. »  Bir Guigadar Chitnavis.
»w » Mre S N, Banerjea. »  Sir Johu Cempbell.

»  Sir James Duboulay.
»  Ar A H, Ley.

»  Mr. H. Sharp.

»  Sir Edward Maclagan,
»  Mr. R, A, Mant.

»  Mr H.F. Howard,

»  Major-General A, H. Bingley.
»  Mr.G.B. H, Fell.

n  Mr F. C. Rose.

” Sir Hamiltou Graut.

»  Mr C H,Kesteven.

» Surgeon-General W. R,
KEdwards.

»  Mr. 8. B. Hignell.

»  Mr. A P. Muddiman,

n  Mre W, M. Hailey.

s Sir Robert Clegg,

” Lfr. M. N. Hogg.

» Mr. F. J. Monahan.

n  Mr E. H., C, Walsh,

»  Mr C. A. Kincaid.

w  SirJd. 8. Donald.

»  Mr. P.J. Fagen.

»  Captain Ajab Khan.

»  Sir James Walker,

»  Rai B. D. 8hukul Bakadur.
»  Mr. A, W, Botham.

»n  Lieutenant-Colonel 8. L, Aplin.
»  Muaung Bah Too.

The motion was accordingly negatived.



[94%
B T4

RESOLUIION RE RECRUITMENT IN INDIA FOR THE P. W.D. 601
AND THE RAILWAY ENGINEERING SERVICE.

[27re Foervary, 1918, ] [3fr. Sastyi. ]

RESOLUTION 2 RECRUITMENT IN INDIA FOR
THE PUBLIC WORKS DEPARTMENT AND THE
RAILWAY ENGINEERING SERVICE.

The Hon'ble Mr. Sastri:—*8ir, I beg to move the following
Resolution :— '

‘ This Council recommends to the Governor General in Coancil that the Government
of India do recommend to the Secretary of State for India that the recruitment for the Public
Works Departmeut and the Railway Engincering Service, escepting the proporiion of poets
reserved for Royal Kngineers, be wade, within a reasonablo period of time, wholly in India.’

“I ought to ask the indvlgence of the Council for a brief wminute while
I explain the circumstances in which I bring this Resolution up before the
Council. Hon’ble Members may remember that this and the succecding
Resolutions in my name were down on the Agenda for the last Session, They
could not be reached for want of time. They therefore re-appear at ny
request through tho courtesy of the Legislative Department. I mention this
because many people might think that I am raising questions in which some
unpleasant feeling may be involved at an inopportune time. My only
explanation is that, inopportune as the time may be, this is just the occasion
when this unpleasant duty has got to be done. I understand that the Govern.
ment of India have this and other cognate subjects under their consideration,
and we cannot allow this occasion to pass without, on such important matters,
stating 10 the Council the point of view that we usually take amongst non-

official Menbers.

“Bince I gave notioeof this Resolution, a Roport of very considerable
importance has been published. It is the Report of the Fublic Works Com-
mittee whioch recently sat and concluded its labours. I have glanced through
the contents of that fieport. Although it touches many points regarding the
Public_Works Department, I find that it is possible for me to move this %‘Leno-
lution without asking the Council to go very muoh into that Beport, for the
only effect of tbat Report, if it should be carried out to the full, would be to take
away from the Buildings and Roads Branch of the Public Works Department a
considerable number of officers, perhaps in the course of ten or fifteen years. To
that extent the number of officers whom my Resolution affects will be reduced ;
but, otherwise, it may go on. These services, the Public Works Department
and the Railway Eugineering Service, deal with 928 ofticers in all, 648 of them
being in the Iinperial and the remainder, 280, being in the Provincial Bervice.
This service suffered a retrogression in the past from which, however, it has
sinoe recovered.

“As a consequence of the recommendations of the 1886 Public Services
Commission, the Service which had once been homogeneous, was split up into
8 Provincial and an Imperial branch, and distinctions were made -between the
recruits to the one or the other branch which bappily have largely disappeared
under the modifications of 1912. Bince the last (}J)ommission sat brighter days
have dawned on the Provincial branch of the Service. The Commission have
recommended, in one word, that the distinction between Imperial and Provin-

cial need not be stereotyped in the Service.

“ They have further recommended that, instead of 37 per cent,, which
was the percentage recruited in India, the proportion should hereafter be
50 per cent. How the 37 per cent. has been arrived at I must explain, The
number of posts which I just now read to the Council, namely, 280 out of 828,
makes a slight fraction over 80 per cent. Besides, under the rules now in
foroe, of the number recruited in Encland, 10 per cent. have got to be
statutory Indians, and, therefore, we get 30 plus 7 per cent. making together
87 per cent, Therefore, when the Commission recommend that the 37 per
cent. should be raised to 50 per cent, itis a considerable advance on the
existing position which I recognise with satisfaction, Besides this, there is
the other improvenient to which I alluded, namely, the abolition of the dis-

tinction between Imperial and Provincial.
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“Norw the Service is so important that a word may bo said in this con-
nection as to the extraordinary value of the Engineering Serviee to any
country, and especially a country like India undeveloped industrially and in
the matter of manufactures. Any changes therefore which the Commission
recommend in the case of this Service have to be looked at by us with a great
amount of attention. That is why T am prepared to say at the very beginuing
that I recoguise with considerable satisfaction the advauce that the Commis-
sion have wade in their recommendations in this respect, But, at the same
time, there is'a point arising also out of tho Report to which I will draw
attention. The Cowmission have recognised that in the case of many
technical and scientific services it is not necessary, from the point of view
of the security of the country or from any political consideration, to
maintain a British personnel, either wholly orin part. They have recognised
this in the case of many other services. In the case of the Public
Works Department, which also is technical and scientific really, they
do not recognise this principle. They maintain that it is desirable in this
particular Service that there should be an admixture of the European and
Indian clements. They do not 3o further and state why that is the case.
It is precisely that point in the Report which I would ask the Council to
remember this Resolution of mine seeks to controvert. I wish the Government
to state. if I can persuade it to de so, that, that particular point, namely, that
it is desirable in this Service that there should be an admixture of the Buropean
and Indian elements, is not appropriate. 1t is possible, it has been acknow-
ledged, to man the whole of the Service with the Indian element. The Roorkee,
the Sibpur, Madras and Poona Enginecring Colleges have heen acknowledged
already to be on a high level of efficiency. What defects there may be in.
their organisation, in their teaching, and in the quality of the material they
turn out may easily be rectified; and it is perfectly possible, as appears
abundantly from the evilence, that if the Governmeat took the necessary steps
they could place all these Engineering Colleges on a level of perfect equality
with any engineering institution in the world. If so, itis, I think, perfeotly
correct for us to state that this service is one which the Goverument should
acknowledge to be one of those in which it is fully possible within a reasonable
period of time to man them from the Indian element. I say ‘within a
reasouable period of time’ in the Resolation advisedly. I do not commit the
Government to aay particular period. I know there are difficulties of every
sort to be overcome, but the phrase ‘within a reasonable period of time’
covers that.

“There is juct oue other remark I want to make before I formally make
the motion. I have made an exception in the casc of the proportion of Royal
Engineers that may have to be recruited. As many as 70 Rogal Engineer
officers are now belonging to this Service, It does not appear clearly from the
evidence why this Boyal Engineer element is admitted into the Service; but
apparently it is a war reserve, and it is considered economical, agit is considered
economical in the In"ian Medical Service, by reserving certain appointments
a8 Civil appointments, to reduce the cadre which otherwise may be neoessary.
Anyhow, it is 8 point on wkich I am not competent tosay anything. Whether
the war reserve will continue to'be what it is or may be reduced is pernaps
a point which may be taken up later on. I'orthe time being, I recognise that
it is necessary to make proviiion for the employment of a certain number of
Royal Engineers in this zervice. As they caunot possibly be recruited in India,
I make an exception, ‘excepting the proportion of posts reserved for Royal
Engineers’ I suppose I ought to have said ‘excepting the number of posts
%mt lit may be necessary to reserve for Royal Engineers.” I beg to move the

esolution.”

The Council then adjourned for Lunch till 2-30 ».x.

. ’ The Hon'ble Mr. F. C. Rose :—* The Hon'ble mover of this Resolu-
tion in the courss of his spesch has already stated that the question of the
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future recruitment of the Public Works Department and Railway Engineering
Services has beeh the subject of inquiry by two separate Commissions within
recent years. The proposals made by theso Commissions are now under exam-
ination, and, if adopted by the Government of India, will g0 a long way to-
wards the goal to which my Hou'ble friend is aiming. T note with sstisfaction
that he has recognized the desirability of excluding Royal Engineer Officers
from the scope of his Resolution, and in the figures I now mention this class has
been omitted. At present the percentage of the engineer establishment recruit-
ed in Europe, is 60 per cent. The Public Services Comuission have recommended
a reduction to 43 per cent., and the Public Works Reorganization Committee
have made certain proposals under which the work of the Buildings and KRoads
Branch will eventually come under the control of local bodies, whose engineer-
ing establishment will be recruited in India. The effect of this proposal
would be to reduce the European recruitment still further to about 25 per cent.
It will thus Le apparent that the Government of India have under examina-
tion proposals for materially inoreasing the proportion of recruitment in India,
and IF think it may be accepted that a large increase in the Indian rccruited
element will he made within a reasonable period of time, 8o long as an ad-
‘wixture of Europeausin the Engiveering services is held to be dosirable,
recruitmect from Europe must, I think, be continued in order to ensure as large
a fleld of selection as possible, and in order to secure the products of the most
advanced educational institutions dealing with the science of engineering.
The ourtailment of the Buropean element must necessarily be gradual, as it is
essential that the great engineccring works of India, so vital tothe general
progress of the country, should be efficiently mair.tained, and that new works
should be energetically pushed ou under as skilful enginecring advioe as it is
ossible to obtain. In this connection, [ may mention that engineering prob.
ems of impurtance are likely in tho future to demand evon greater skill in
their conception and design than in the past. In irrigation, for instauce, the
casier aud more straightforward works have been completed, and such exton-
sions as are possible in the future will call for great engineering skill and
talent to solve the many problems that will arise. The transfer of the respon-
sibility of complicated engineering problems to an agenoy reoruited wholly in
this country must necessarily depend on the extent to which Indians of the
right stamp avail themselves of the educational facilities provided for them ont
bere, and even more on the extent to which in practical work they apply
their theoretical education. If experience shows that in technical aptitude,
resourcefulness and other essential qualities the right stawp of engineer can be
reoruited in India, not as an exception but as a rule, recruitment in India for
the Public Works Department would be a natural sequence. In the meantime,
the extension of recruitment in the country will by its success or failure indi-
cate the rate at which it would be advisable, in the real interests of the country,
to increass still further that rccruitment. So long as Indian firms in this
country employ, in their own interests, European engineers to control and
work out engineering enterprises of real importance, I submit that it can
be expected that Government can guarantee to dispense with the

soarcel P ) .
same e{ement 1n the engineering enterprises under their control, on the success

of which the prosperity and welfare of the country so largely depend.

“I thinl?whgt I have said is enough to show that tﬁe p911}::y of the Gov-
ernment of India is on the lines aimed at in the Resolutlog, but complete
fulfilment must necessarily depend on the Indian recruits proving themselves

fit to take advantage of the opportunities which will be afforded.”

'ble Rao Bahadur B. N. Sarma :—* 8ir, the speech of the
Hon'%lllqlaeME(ﬁ’l?oE e1':’, 50 very satisfactory and sympathetic, that T do not think «
much need be eaid in support of this Resolution. He realises, as we all realise,
that the extent to which the Indian community can be employed would depend
upon their showing their capacity for the work which the Government has on

d. Bat, Sir, there has been so0 much misconeeption about this subject, that

h. . ’
it lims necessary that we should emphasise by means of this Resolution that the

239 r.N.
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Government should acknowledge that there are no special grounds of policy,
except the one of efficiency, whereby this problem should be solved. The reason
why I speak on this point is, that I sent up a Resolution last Session asking for
recognition that in this and allied branches the Public Services Commission’s
Report which recornmends that a special distinction ought to be drawn betwecu
this and scientific subjects on the ground of policy is not Dased cn sound
reasoning. 1 have asked that the only test should be one of efficiency, and 1 am
glad that Goverument agrees with me substantially, and that on that question
there is no difference between non-official Members and the Government. The
Government state that for reasons of efficiency they find it necessary at the
present moment to continue recrunitment in England.

“ That being so, there is nothing at variauce with the Resolution thul has
been moved by the Hon'ble Mr. Sastri. It does not ask for any wide
departure within any defnite period, but it asks that the principle should be
acknowledged that the recrnitnent should be made only in India when a
suitable opportunity occurs, and that we should work towards that gnal.  Now,
Sir, as has boen already pointed out the Report of the Public Works
Department Reorganization Committes says distinctly that a very wide
advance could be made almost immediately in that direction so far as the
Roads and Buildings Branoh is concerned. It is acknowledged that therp -«ill
not be much difficulty in finding Indian engineers to carry out these we ks.
The Taj Mahal and numerous otber buildings, public and private, whici are
the glory of the past of India are clear evidence that the Indian community is
quite equal to the task of building construction. If the rccommendation of
that Committee that these engineers should be under District Boards be
acoepted, as I hope it will be, there is not the slightest doubt that we are really
paving the way for the acceptance of this Resolution so far as that Branch
13 concerned. Then we come to the Irrigation Branch. In the case of this
Branch also, the ancient works of the country clearly show that the Indians
possess genius and aptitude for work, The numerous public tanks, reservoirs
and canals are proof, and abundant proof, of tmeir skill. But, Sir, it
would be wrong not to acknowledge with profound gratitude what bas been
done by engineers during the past 30 or 40 years both in road construction
as well as in irrigation. While suitably acknowledging that fact, it may be
remarked that it is considered eveu by exports that it is only in India that

ou have abundant facilities for training young engineers iu irrigation. The

ublic Works Reorganisation Committee says ‘Indiais probably the finest
sohool in the world for an irrigation engineer, and it would Ze obviously
anomalous to import into India irrigation experts trained elsewhere, aad
similarly, India can compare favourably with any Europeau country as a fleld
for training in railway engineering.’ This is what Colonel Ottley had to say in
his evidence before the Commission. He said—

‘That as regarde European Assistant Engineers he would strongly recommend that
every man selected should be sent out on probation for three years by which time the authori-
ties in India ought to be able to decide whether he is worth retention or not.’

It is said that the selection of the Earopean is based chiefly on the ground
of the practical experience of the candidates, but the experience derivable in
the United Kingdom is not of a very useful character. Colonel Ottley says—

¢ The men for India were simply lookers-on. A man might have been employed for only
six montbs on works, Lut if bis employer had found him valuable enough to pay for his
services, that showed that he wus useful. Hitberto the idea bad been general that, noless a
man bad a year’s practical experience, he would not he accepted, but he had had very largely
to discard tbat idea and therefore he was thrown back on the theoretical qualifications, the
candidate’s recommendations and the answers the man hiineelf gave during his ten minutes’
interview.’

“We ave foroed to this that in some departments practical experience in
the United Kingdom is not worth as much consideration as praotical experience
derivable in India. Then coming to Railways, here a distinction has been
drawn, and I think soundly drawn, between the facilities which Europe and
India afford for the trainirg of mechanical engineers. But it is acknowledged.
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that a large part of construction work does not require mechanical training at all,
Construction facilities are available in India on a larger scale thau in England, and
therefore from the poiut of view of Railways also, oxcept with rogard to the
mechanical branch, it seems to me that practical facilities existonly in India.
These are the arguments to prove that there would be no difficulty whatever if
recruiting should be only in India. We ask that that should bo accepted in
almost every scrvice, except whore the special circumstances thereof render
it absolutely difficult or impossible. I am not one of those who believe that
this particular branch or auy branch of the services should be made wholly
Indian ; we do not want any special proteotion for any Indian ; as I understand
the Empire every British citizen, including Indians, should be free to pursue his
fortunes without restriction and hindrance, I do not ask that Indians should
be given any special privileges or safeguards, but only a fair field and free
competition. The Resolution asks that recruiting should be wade in India
within a reasonable time. It is acknowledged on every haud that the theoreti-
cal knowledge imparted here is as gvod, as il not better than what is giveu in
England, and some think it is unnecessary that there should be so much theorsti-
cal knowledge. If then, 8ir, all the facilities for imparting practical instruc-
tions are hore, and if most of these Branches do not require any speoial skill
of the kind that can be derived only in Lurope, there is no reason whatever
why anybody should demur to the proposals of tho Hon'ble Mr. Sastri. Of
course the question of security does not really avise, this was the ground which
some Members of the Commission took when they asked individual wituesses

uestions on that point. It is a question of mutual trust ; I do not think that
that argument has been pressed, and 1 do not propose to deal any further with
the question of security. Thero is no diffcrence urged on the ground that the
Buropeans as a class are better engineers than Indiaus. We do uot want to
shut out the Englishman who has the same rights as an Indian so long as the
Empire is equally open to all.” Thercfore, I submit that Government should
accept the Resolution which suggests that gradually the reoruitment should be

wholly in India,”

The Hon'ble Mr. 8. N. Banerjea:—“Sir, I wish to add but
one word to the discussion. We are all very thaukful to the Government for
expressing their readiness to acoept the policy indicated in the Resolution of

the Hon’blo mover.......”

The Hon'ble Sir Clande Hill :—“1I should like to say that that
has not been stated.”

The Hon’ble Mr, 8. N. Banerjea :—* Am I mistaken in making
that statement ? I thought that Government—I am not very clear—but as
I understood the Hon'ble Member who has spoken on bebalf of Government,
I thought he said that the Governmeut were willing to follow the policy
indicated in the Resolution of the Hon'ble Mr. Sarma and to employ in
an increasing measure Indians in the Public Works aud tle Engineering

Department. .. .."

The Hon'ble Sir Claude Hill :—“I wish to point out that the
golicy as desc:ibed by the Hon'ble Mr. Banerjea is not the policy advocated

y my Hon'ble friend Mr. Sastii.”

The Hon'ble Mr. S. N. Banerjea :—"I take it that that is the
polioy that, with the exception of Royal Engineers, there should be a pre-
ponderating Iudian element in the Eugineering and in the Public Works Depart-
ment. I tEiuk that that is the policy that is indicated, with all great respect

246 r,x.



$-54 rax.

606 RESOLUTION RE RECRUITMENT IN INDIA FOR THE P. W,
D. AND THE RAILWAY ENGINEERING SERVICE.

[ Mr. Surendre Nath Banerjea ; Alr. Khaparde.] [ 2711 FEBRUARY, 1918.

to you, 8ir. Well, whatevor that may be, the question of our employment
in the Public Works Department” will depend very largely upon our educa-
tional fitness for such employment, and our educational fitness will also
depend upon the educational facilities that are given to us. And here I
desire to utter a word.of complaint. In the great Provinee of Bengal, with
a population of 45 millions, we have only onc Engincering College, that is
the Sibpur Engincering College, 1am not sure that therc is an Engincering
College in Bihar—TI believe there is an Engineering school there, if I remewmber
rightly. " In the United Provinces, there is the great Roorkee College, but I
think the people of Bengal arc excluded from that collezo, and I beliove
people of other Provinces also ure in the same position. There is the Poona
Engineering College in the Bombay Presidency and an Enginceriug College
in Madras. My submission is, that the educational facitities which have
been plared at our disposal for fifting ourselves for the sort of employ-
ment referred to in Mr. Sarma’s Resolution are not sufficicnt, and
I think the Government’s attention ought to be drawn to this matter, that
we need mora Engineering Institutions, Engineericg Schools and Colleges
in Beuogal, in Bihar, in Madras and in  Bowbay, in order that we might be
able fully to equip ourselves for the opportunities that Mr. Barma wants to
create for us in this matter. I hope that point will be borne in mind by the
Government. If 1 have been wrong in interpreting the iatentios i of the Govern-
ment with regard to Mr, S8arma’s Resolution, I am not surely wrong in in‘er-
preting our views with regard to it, namely, that the non-official indian Members
are in the deepest sympathy with that Resolution, and they would bo glad if the
Government saw its way to accept it. I believe that represents, at any rate,
the feeling of the non-official Indian Members here, and 1 hope and trust that
the Government will see its way to pocept the Resolution so far as practicable.”

The Hon'ble Mr, Khaparde.—* 8ir, I wish to support this Resolu-
tion, not so much on theoretioal grounds, as on the ground that the experiment
has been tried partially and found successful. In my younger days there was
this difficuliy. The Bombay Government in those days passed a Resolution
that whoever stood first in the L. C. E. Examination would be eurolled or
would be given one of the higher appointments in the Public Works Depart-
ment. At any rate, I remember three gentlemen who came first in my time
and got posts of Assistant Engineers, and though they had to start from the
lowest rung of the ladder, their work has always been highly commended.
However, on the question of railway engineering, I may instance the
case of the small railway that has been constructed, and that is now
running between Bombay and Matheran. The line leading to Matheran
is & hilly tract, and I have heard cowmpetent engineers say that the
construction of the line required the greatest skili, and yet that railway was
built entirely under the superintendence of a graduate of the Bombay
University in the Engineering Department. So, I believe, even with the limited
opportunities that we bave for Engineering knowledge, given the chance,
our graduates have shown great competency in carrying out works demanding
great skill and technical knowledge. Irrigation works, I think, may be
regarded as a speciality of this country.

¢ Large irrigation works have been carried out in India on a scale which
can hardly be found elsewhere, and herc too Engineers do much better and a
much higher kind of work than is generalfy known. They have been
commended also by their superior officers. So, I think, this Resolution from
my point of view does not go far enough. I believe that, so far as I have scen,
1ndian students educated in the Engineering colleges in this country, despite
the limited facilities for education, have done really good work, and have
commanded the highest commendations of very high Royal Engineers. In this
view of the matter I submit that this experiment having been tried and having
beea entirely successful, the time has come for adopting the policy commended
in the Resolution moved by the Hon’ble Mr. Sastri.”
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The Hon'ble Sir Claude Hill.—*Sir, I should liko first of all, if
I may, to thank the Hon'ble Mover of this Resolution for the brevity as well
us for the clearness with which he has put his Resolution to the Council, and
at the same time to draw the attention of my Hou'ble friend Mr. Banorjea to
the fact that the Hon'ble Mr. Sastri, and not the Hon’ble Mr. Sarma, bas tho
credit of moving this Resolution.”

The Hon’ble Mr. S. N. Banerjea.—“Imade a mistake, Sir.”

The Hon'ble Sir Claude Hill,—* I think, Sir, I should endeavour
to emulate the Hox’ble Mover in rospect of the quality of brevity.

. " There are two pivotal points in the Resolution as moved by my Hon'ble
friend. The first is, were the Public Services Commission justified in omitting
the Public Works Department from the list of other technical services in regard
to their thesis, in regard to them that there were no grounds of policy for any
considerable admixturs of officers imported from Europe. That, I understand, is
the Hon'ble Member's first point. ‘The second point is one of some difficulty
and one on which a great deal of the argument depends, and that is, as to what
the Hon'bie Member means by ¢ within a reasonable period.’ I must confoss,
Sir, I feel some difficulty in dealing with this question of ‘reasonablé period
for this reason, that until that period is defined more exaotly, it is hardly possible
to argue as to the period, one sido maintaining the reasonable period to be when
the transfer evtirely of recruitment to Iudin could be effecled without attend-
aut risk of all kinds, another urging that that period would arrive before that
date. At all events b places us in some difficulty in regard to the question of
period, and I thiuk it isa matter of sorue importance, because if the Hon'ble
Memnber were to accept our iuterpretation of what was a reasonable time, wo
could of gourse have probably accepted his Resolution. As things are,
however, I fear tha! we are unable to accept it in the form in which it stands,
for the reason that it has not quite pus the watter in the sense suggested by
my Hou'blo friend Mr, Banerjea. The Resolution in fact, I may remind the
Council, asks that recruitment for the Public Works Department should
be wade within a rensonable period of time wholly in India. That does nof
of course prevent the Guvernment of India from sympathising with the objeot
which the Hon'ble Member has in view, and 1 think in the remarks which
1 propuse tomake, I shall ke able to show him and the Council that the
Government of India are moving in the direction desired by the Hon'ble
Member at a pace which, I earnestly bope, he will regard as being a reason-
able pace. Aud if 1 am able to couvinee him of that, I have every hope that
it may be possible not to put the Resolution to the vote jn the terms in which
it is at preseut worded. The Hon'ble Mr. Rose bas contended that we are,
as & watter of fact, proceeding with the Indianization of the Public Works
Department as rapidly as circumstances permit. When I speak of the
Indianization of the services, I wish here cordially to thank the Hon'ble
Mr. Sarma for the way in which he has taken this Resolution out of the category
of those into which it is possible to import racial considerations. I should
poiut out that tihe Hon'ble Mr. Sastri's Resolution stipulates for recruitment
tn Indio without importing into it the question of race or creed, and to that
extent L awin entire sympathy with the view put torward,

“ Then, Sir, this Council have also been informed by my Hon'ble friend
Mr. Rose, if they did not already know it, that the Government of India the
year before last took the initiative in appointing a Public Works Department
Reorganisation Cowmmittee tc investigate the possibility of revising establish-

ments, and although it was not specifically in the terms of reference to that

Committee to investigate the question of the Indianization of the services, or
indeed direotly of the source of recruitment, ome of {he terms of reference
was clearly based on the desire which we felt to secure & larger admixture of
private enterprise in the transaction of the work entrusted to the Public
Works Department. Aud of course by private enterprise the Government
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of India mean primarily Indian entorprise ; and to that exlent T might con-
tend that vart of the terms of reference was in the direction which would be
approved of by my Hon'ble friend the mover of this Resolution. But in
the referonce to that Reorganization Committee, as Mr. Rose bas quite
rightly pointed out, the Government of India reserved the Irrigation Branch
of the Public Works Department from the purview of that Committec’s
invostigation ; and they did so, I think the Council will agree with wme, for a
very excellent reason. 'The Iirigation Department is practically a Commer-
cial Department, and it is the biggest Commercial Departmeunt of its kind
in the world. ‘T'he works which are in charge of Irrigation Officers are not
only of stupendous size and cost, but are of paramount, indeed of vital,
importance lo the welfarc of this great country and to millions and
millions of its inhabitants. Tor that reason we felt, in appointing this
Reorzanization Comumittee, that for the present at all events, we
should reserve cousideration of the organization of the Irrigation Depart-
meot for a later day, aud that we should only appoint the Public Works
Reorganization Committee to investigate the Roads and Buildings Branch of
the Service. Now, when I say that we were reluctunt to imperil the safet
of our huge irrigation works, I am sure the Members of this Council will
exonerate me from any intention to suggest-that peril would necessarily
foliow from an Indianization of:the Tublic Works Department. That is
not my meaning, and I am sare Members will endorse my contention to this
extent that we should not be justified, in the pursuit of any ideal towards
complete Indiauization, in jeoEardizing in any degree whatever the welfare of
the millions who depend upon the seourity of the great irrigation works of
this country. In regard to the maintenance and up-keep of those irrigatjon
works, I thiuk Council will agree with the view which I suggest to them,
that we should, for the present at all events, insist upon the right to call to
that Service the services of the best possible men whoever they may be.
I recognise that my Hon'ble friend Mr. S8arma has made a very good point
in indicating that in regard even to irrigation works, antiquity points to irriga-
tion works of great magnitude ; but I believe I am correct in thinking that
there are no irrigation works that we know of in ancicnt times which are at
all comparable to the magnitude of some of those already undertaken, and
still less to thoss which we contemplate undertaking ;- amd, when I
mention for the information of the Council, that there is one project
coming up, to which I shall have occasion to refer later on in greater detail,
which involves 5,000 miles of canals and an annual irrigational capacity of over
2 million acres, I think that my point will be admitted to be made.

*“Then, 8ir, my Hon’ble friend Mr. Rose, I think in a very relevant
manner, indicated that at the present day those big engineering firms in India,
the private engineering firms of Calcutta, Bombay aund so forth, all do employ
on their staff in the higher paid appointments a considerable proportion of
Europeans. Now I am quite certain that those firms, some of which are
Indian—the most eminent of which is Indian—do not employ Europeans
in the higher posts from preference, but simply from necessity. And in
saying that I go not wish for & moment to be regarded as derogating
from the capacity of Indians eventually to be able to take the place of any
European at present in India or of doing work of equal importance; but I do
say that a respousible Government, in dealing with a question of this kind,
must, in the very uature of things, aim at security. In other words, I su%gest
to you that the Government of India, who are a far bigger engineering firm,
if you like to call it so, than any private firm in India, cannot, when the
nature of the case is as I have describcd—when private firms still find it
necessary to emply in their higher ranks Europeans—I say in such circum-
stanoes it is impossible for the Government of India to assent to the acceptance
of an ideal at the possible sacrifice of the needs cf the near, or rather distant,
future, according as the Hon’ble Member interprets his term reasonable, within
a few years or after many years. So from that point of view, I submit
it would be altogether wrong—and Iam sure this Council will endorse
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that point—for the Government of India to accopt a Resolution which could
n any seuse be held up herealter as tying their hands in their choice.

“ But, 8ir, I do wish fo lay emphasison what we have done within quite
recent years in the direction of Indianising the service. It is, J think, a very
great stride in advance when we reflect that the Public Services Commission
proposed, us Mr. Rosc has explained, an nltimate reduction from €O per cent.
to 43 per cent. of the Buropean recruitments, and a still greater stride in
advance is suggested by the Public Works Reorganisation Comumittee, which
will have the effect in the Buildings and Roads Branches, if adopted, of reduc-
ing the peroentage to 25. Woll, Sir, I suggest that a reduction on one side
of the Public Works Departmiout, cven though I am upable to say at the
woment that the Government of India will accopt in full the recommendations
of the Public Works Reorganisation Comuwittee, still the very suggestion that
there should bea reduction at that rapid rate, which, if carried out, will be
carricd out within comparatively few years, and which goes such a long way
towards meeting the ideal which my Hon'ble friend has in view in putting
this Resolution, almost tempts me to suggest to him that he might leave it at
that for the present, and that he need not, in the circumstances, put his
Resolution, aiming as it does, we hold, ata somewhat unpractical ideal, to
the vote of the Council. But at tho same time I recogitisc that it depends .
s0 much upon what interpretation my Hon'ble friend is going to put upon
the word  reasonable’ that I do not wish to press that point mntil my Hon’ble
friend explains the precise limitations which be connotes by that term. But
in regard to the gencral thesis, I think, although terminologically my Hon'ble
friend Mr, Surendra Nath Banerjea did not quite accurately express the terms
of the Resolution moved by the Hon'ble Mr. Sastri, that no one who has spoken
is very much at variance ; and it is really a question of whether this Council
avishes to impress upon Government the necessity for dotting of the i's and
the crossing of the t'sof their policy as to rate of development, or whether
they are satisfied, in view of the explanations given, with the rate of progress
we are endeavouring to make in the direction desired.”

The Hon'ble Mr Sastri :—*Sir, I have heard with great interest, 3.13».x.
and may I add with great pleasure, the full and clear statement made by the
Hon'ble Sir Claude Hill. In one word he has extended to me, as the author
of this Resolution, his sympathy, though not his full accoptance. I will try
briefly to meet the two or three points that have been made in a sense opposed
to my Resolution, I will not say in a hostile spirit, but not quite friendly.

“The Hon'ble Mr. Rose in a speech conceived in an admirable spirit made
the suggestion or rather implied that, if the course which I suggest were
adopted, it is just possible—he hinted it mercl{;-—xt is just possible that the
efficiency of the service :uight be affected, and the large and very difficult works
of engiueering which have still to be undertaken may be imperilled by a speedy
consummation of the ideal to which I have referred. I cannot, Bir, sfandm’g
here, accept the appreheusion as at all well-founded which underlies this
statement. In my opinivn the whole of the Public Works service may be
recruited in India without serious loss of efficiency. Where, however, wqus
of ereat skill aud magnitude Lave to be undertaken and the Government think

° N J

that the interests at stake are much too large for them to run auy risks, no
one, certainly not I nor any of my Hon'ble Colleagues, will objeot to their
engaging at that time the best available servioos from the whole world at any

ice that may have to be paid. That is a reservation that thronghout the

1}zlrtlm’ble Men{bars in charge of these sub]f(é“ ma ta_keta it tha;t we a&e wxll:pg
se imes, We seek for knowledge and assistanco from the entire v

b e e a7 i any pricegshnt may be demanded. Short of
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world, and vo. 80 PO onus to be asked to accept the dootrine

it i ink hat har
that, it is, I think, somew’™s ly stated, that the further Indianisation of the

hinted at though not express _ i anis
services might ciuse risks to the cfliciency of the Public Works Department
which the Government was uuwilliug to undertake. In my opinion experience
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has alrcady shown that there is very little- risk run by an cxtensiou of this
policy.

. “The Hen'ble Mr. Rose scemed again to hint that an experiment was
going on, and that on.the results of that experiment as to how far the new
element showed its capacity to bear the burdens placed upon its shoulders
would depend the further exteusion of the experiment. I rather think we
have long passed the stage of experimenting. '

“There is only one other point to which I must refer, and that is the
employwent of European eungineers by Indiau firms.  Yes, [ have read some of
the evidence, espocially of the represcntative of Messts. Martin and Co. on the
subject. Well, I cangot pretend to penetrate into the mind of Sir Rajendra
Nath Mukerji and say exactly why he said what he said. Certainly, Indiau
firms like other firms are business firms, and they do not engage costly agency
unless they know that it is in the long run not costly really but cheap, that is
to say, that it is perfectly economical. AsIsaid, I am perfectly unuware of
the conditions of Messrs. Martin and Co., and I cannot pretend, with my
ignorance of engincering matters, to say why Martin and Co. cinploy European
engineers. But I may say tbat I recall in this connection an analogy fro:
a field with which I _gm familiar, namely, that of education. In education
at all events nobody @il say, certainly not on our side of the subject, that
Indians are not able to manage big institutions. Still it isa fact to-day—and I
make a present of it tathe Hon'ble 8ir Claude Hill—that there are a great
many indigenous managers of educational establishments who woull rather
have a Burcpean principal than an Indian principal, while Government
are willing to appoint lndians to the principalships of first grade colleges
I can mention indigenous agencies which ron only big High Schools or
Intermediate Colleges which Tiesitate to appoint Indiaus, however merito-
rious their qualifications may be. Now, the inference to be drawn from
this, we people who are employed in education know, and although 1
cannot venture 1o say that that inference is applicable also in the sphere
of engineering, I merely suggest it to the Council as a possibility that there
is something in that point of view in our case at all events in the
case of education. There is a great deal of advantage—material advantaga
as well as moral advantage—to be obtained by appointing Europeans to the

rincipalships of Intermediate Colleges in the hands of indigenous agencies.

hey carry so much more prestige in the present popular estimate of things,
and they are able besides to get the wants of their institutions attended to
by Government agencies much more easily than Indian principals arc able to
do. Besides, Sir, there are one or two other things which only we educatiun-
ists can know that account for this preference without, however, touching the
questiof. of intrinsic merit or efficiency. [ will not weary the Council with
them, but it just seems to me that it is possible that, when Meossrs. Martin
and Company employ European engineers, they are certainly not doing any-
thing ruinous to their finance; but doing something which materially and
morally improves their position but does not necessarily carry the corollary
that a European engineer was superior in point of efficiency to an Indian who
might have been engaged.

“ There is only one other point I have to touch upon before I resume my
seat, and tiat is the precise interpretation that I was going to put on the
words ‘ reasonable period of time’ Well, I will not be drawn even by the
seductive voice of the Hon’ble Sir Claude Hill to make more precise what I
think 1 had better leave there. But, in the course of the day, I shall put the
Hon'ble Sir Olaude Hill's interest in this matter to the test by actually
proposing a period and find out then whether he extends more s{mpathy then
than when, as in this Resolution, I leave it cut. As I said I really cannot
say that this can be done in'such aud such a period. Surely it is not open
to me to say so, that is why I leave it there. I think it is not open to me
to state the period now, but in the other Resolution I will mention it.”

The motion was put and negatived.
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RESOLUTION RE APPOINTMENT OF. INDIANS TO
SERVICES RECRUITED IN INDIA.

The Hon'ble Mr. Sastri:—Sir, I beg to move that—

“ This Council recommends to the Governor General in Counail that --

(+) immediate steps be taken to ensuve that Indians are appointed to the great 'major-
ity of the posts in the services ordinarily recraited in India ; and

(6) the educational qualiications prescribed for admission into these services should
be sufficiently Ligh and the same for all candidates irrespective of their creed or race.’

“This is a somewhat delicate Resolution which it has fallen to my lot to
place hefore the Council. It-touches services which, by the Report of the
Public Services Commission, are at present wholly recruited in India. Hers
at all events that” precise question of discrimination between Turopean and
Indian to which I had to refer in the last Resolution need not occur; but I
am afraid this eoment does come in even in this Resolution, along with another
element to which T have now to draw the Council’s attention. I will enu-
merate sowo of the more important services whioh come under this Resolution,
They are the Post Office, Telegraph, Land Rccords, Registration, Northern
India Salt Revenue, Excise and ‘Madras Survey. Of course the Provincial
Service iu certain ovher Departw®nts might also be mentioned, e.g., the Survey
of India or the Forests. o

“Now, in ull these cases there is a peouliar phenomcnon, although the
recruitment is confined entirely to India. Taking all tho posts of Rs. 200
and above in theso services together, we gel something like 1,440 appoint-
ments. Of these, 40+ are in the enjoyment of Ruropeans, 433 are in the
enjoyment of Eurasians or Anglo-Indians, and only 403 or 28 per ceut.
are in the enjoyment of Asiatics of unmixed descent. If, however, wo
take posts in these Departments which carry salaries of Rs. 500 and upwards,
only 115 per cent. fall to the share of Indians. When we pass the limit of
Rs. 800 the proportion falls to 7 per cent.

“ Now, I bog the Council to consider this question a little. Hereareservices
which are recruited entircly in India at present—are reoruited, not proposed to
be reoruited ; and yet this is where Indians stand. It is a phenomenon which
requires very careful consideration. It has been brought about by a system of
preference for which the explanation, I think, would be extremely diffcult.
The preference is always in favour of Anglo-Indians, the disorimination being
made against Indians of pure Asiatio descent. It is really difficdlt for me to
understand—especially when we remember that this Anglo-Indian commuaity
numbers on a favourable estimate somewhere about & lakl all told in the whole
of India. Europsaus and Anglo-Indians together, if we oxclude those in the
Armv, would come to slightly over 2 lakbs; and yet the community, small as
it is, numerically almost negligible, takes such & very large percentage of the
posts I have mentioned in services entirely recruited in India. Is it because
their educational qualifications are invariably superior ? The fact will be
found to be the contrary. As s matter of fact, the educational qualifications
required are different in the case of Indians to what they are in tho case of
members of this community. In several services no Indian of pure descent,
who has not a B. A. degree, is allowed entry ; while the educational qualifica:
tions are expressly lowered in order to admit competitors from this favoured
community. Unfortunately the Commission, in so many ways stﬁgestiug
improvemen ts, seem in this particular matter to have been unable to shake off
the inconvenient tradition that the services have gathered round themselves,
and suggest that this differentiation, this lowering of educational qualifications
in order to facilitate the entry of members of the Auglo-Indian community,
should be perpetuated. They enunciate the thoroughly wholesome Erinciple that,
even although the reoruitment way be solely by nomination, the nomination
should be confined to those who show a high educational qualification—as high
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as may be prescribed considering the sort of services that the Department has
in view. But they proceed to add in the case of members of the Anglo-
Indiau community, however, that the educational test may not be precisely
the same as for members of other communitics, but something which the
Government of India may prescribe 8s of an equivalent standard, Now, it is
well known that in European and Anglo-Indian schools, the teaching is only
up to the Entrance standard. In some schools which teach very well, indeed,
up to a high degree of efficiency, the standard may be somewhat higher ;
but it is still below the Intermediate of the Universities. When therefore
Indians of pure descent are asked to produce a B. A. degree, while Anglo-
Indians are to show something lower—admittedly Jower than that demanded
in the othor case—it is there that we must lock for the cause which has
brought about their enormous preponderance. In these circumstances, it is
not therefore superior educational qualifications that may be urged in explana-
tion of this disparity. Tt is something else. I oannot undertake to say
what it is. It is for the representatives on the official side to state the real
grounds for this proference. '

“ My point is made when I have indicated this preference, this marked pre-
ference, and inquired why it should be, T bave only to read now a certain
extract which shows that I am not drawing on my imagination when I speak of
the difference in educational qualifications that are required from members of
these two communities. In certain services the selection is done by nomination.
In one service, the Northern India 8alt Revenue, the selection has been done by a
competitive examination during receut years, and that has been the means of
bringing in a few Indians of pure descent into that service. But even there the
examination is not open. It s confined to persons previously nominated, atd it
comes out in the evidence that the nominations are so carefully made that
Indians of pure descent will have only a sall chance at the final result. Even
the Public 8ervices Oommission in their liberal recommendations are obliged to
say in the case of one of the services that at least one in every three nominated
for the examination should be an Indian of pure descent. Tn another place,
they say that when one appointment is given to an Anglo-Indian, let one be
given to an Asiatic of pure descent. Why, when we have such a preponderance
in numbers, when we have educational advantages to our credit, why we should
be asked to be content with such a small modicum of ropresentation in these
Services is something that calls for imirediate explanation. Here is something.
I am reading from Colonel Burrard’s evidence :—

¢ Admission to the Provincial (Survey) servioe was by cowpetitive test. Tho rule was
also laid down' that three-quarters of the vacancies should go to the domiciled commaunity, and
one-quarter to the Indians. There was one examination for all candidates... ; supposing that
there were four vacancies, the first three Anglo-Indians were selected and the first Indian. If
the rule were abolished, it would lead to a large increase in the number of Indians recruited.
One or two Indiaus bad almost always to be knocked out. The three-quarters rule wus nss
justified on the score of efficiency, but by other reasons.’

What this wituess has stated clearly and candidly must have been present in
the minds of others who did not, however, go to the root of the matter and
state the faots exactly with the blunt directness that marks this passage. I
therefore move, Sir,—

“That this Council recommends to the Governor General in Council that—

(a) immediate stepa be taken to ensure that Indiaus are appointed to the great majority of
the posts in the services ordinarily recrnited in India ; and

(8) the educational qualifications prescribed for admission into these Servives should be
sufficiently high and the same for all candidates irrespective of their creed or race,”

The Hon'ble Mr. B. D. Shukul :—“ 8ir, this Resolution rightly
claims to secure for Indians the majority of posts in the servioes ordinarily
recruited iu India These posts in theory are inteaded for the children of the
soil ; yet in practice there is a marked tondency to encourage such posts being
given to Anglo-Indians. These departncnts are manned maialy by Anglo-
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Indians and the higher appointments are practically shut ot to ihe children of
the soil, This constitutes in itself a long-standing “grievance whioh is greatly
resented by those who are already in the Service.  We can bardly expeet themn
to be content when their future prospects are marred. Bir, as long as the
present difference continues, how can it he expected that respeciable and highly-
qualified Indians would be attracted to these Services, and how can those who
are already in the Service be relied upon to work with contentment while they
are smarting under an insult as they rightly regard the preforence shown to
Anglo-Indians to be® Inasmuch as this Resolution secks to remedy this evil,
it has my full support. The Government, in my humble opinion, should have
no objection in acoepting it as its claims are so modest.

“8o far as the sccond part of the Resolution is concerned, it sceks no favours
It demands but justice and fair-play. The sawme test of qualification to all alike
for the same nature of work, without auy distinction of creed or caste, is all
that is demanded. At present in certain departmeuts such Indians as are al-
lowed admission are required to possess higher educational qualifications than
the members of other communities, such as Eurasians and Christinns, In all
fairness there should be no distinotion made of whatever kind between an
Tndian and a member of any other community. Any inequality sbown in this
respect leads to gencral discontent, which it is not desirable to perpetuate in the
inlerests of the vory officiency of administration which we are all so keen to
maintain.  For this 1eason, aboveall, I hope this Resolution will commend itsnlf
to the acceptance of this Council.”

The Hon'ble Sir William Vincent :—* 8ir, the question raised in
the first part of the Resolution was spevitically covered by the reference to the
Public Services Commission ; aftes deciding tf;at there had been an inadequate
advanoe in the employment of Indiansin the higher Services, that body found
it necessary to diswmiss the idea of auy single solution of this question from
their minds, and they decided to deal with the question in partioular relation
to the ciroumstances of each Service. I venture to think that this Council
would be well advised if it accepted the same principle. In other words, I
think it is unwisc to try to apply a single universal formula fo a set of Services
iseleoted not lecause of any essential affinity in their funotions or their organi-
zation or auything else, but merely for the accidental reason that they happen to
be reoruited in India. I would suggeat that it would be reasonable to take each
separate Service and to consider its particular requirements and its circum-
stances. Tho general polioy and aiws of Government are quite clear and
unequivocal. But it is impossible to lay down auy rigid standard or time-table
in applying this policy to every Service Sir, when I roccived notice of this
Resolution, I wasin some doubt as to what Services exactly were covered by the
Hon'ble Mover’s recommendations. Those doubts have now been removed. If
I had known earlier, Lowever, exactly what it was that the Hon’ble Member
meant, I should have been saved a good deal of trouble . ”

The Hon'ble Mr. Sastri :— I could have told you, Sir, if you had
asked.”
The Hon'ble Sir William Vincent :—" It was hardly my duty to

inquire. Another point is, I was not at all sure at first that the Hon’ble Member
intended to include in the term ¢ Indians ’ all those who used to be known as

statutory natives of India ; even now [ am not quite clear that . . .”

The Hon'ble Mr. Sastri :—“I should have stated, Sir, that the

3.39 r.\,

word ¢ Indians ' is in this connection used in the sense of the Public Services: ,

Commission’s Report, as meaning Indians of pure Asiatic descent.”

The Hon'ble Sir William Vincent :-— Quite so, from what bhe
has said I thought that, following the Public Services Commission, the Hon'ble
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Member had adopted that classification, Well, accepting this principle, T wil
attempt to show the Councit that there are many Services recruited in India in
which the position of Indians cannot but be regarded as already very satisfactory
even from the Hon’ble Mover's point of view, and that in all great progress is
heing made. Ou the other hand, we know, Sir, that different Scrvices draw
suitable reeruits from different sources, and for this reason, Anglo-Indians
naturally form & larger proportion in sume Services than in others.” But whether
they are classed with Buropeans or with Indiuns, I think myselt they will
1equire special consideration, I trust the Hon’ble Mr. Sastri docs not contem-
plate, and I am sure the Government would not contomplate with any com-
placence, their iinmediate exolusion from the Services to which they have
hitherto been freely admitted.

“ Now, as Member-in-charge of the Home Department, I am directly
concerned with only five Services or groups of Services recruited in India.
I do not think these Services were referrod to by the Hon’ble Member specifically,
but the facts in rcgard to them ought to be put before Council ; they are the
Provineial Civil and Tudicial Services, the Provincial Police Services, the class
of Civil Assistant Surgeons and the Services of Registration Officers. The facts
regarding these Services are stated by the Commission as follows :—In the
Provincia! Civil and Judicial Services the percentage of Indians was 91 exclud-
ing and rcirly 98 including Anglo-Indians; in the Provincial Police Services
omitting urma, where special conditions prevailed, the percentago was 82
excluding .Anglo-Indians. The Commission do not give figures for Anglo-
Indians separately, and so 1 cannot say what the percentages would be if
they were included, but it is safe to say that the percentage would have
heen materially increased. In any case, the employment of a percentage of
Europeans in the Provinc:al Police Service, for quasi-military works and in large
towns where there is a considerable European population, is a practical neces-
sity. The Commission went on to say that Civil Assistant Surgeon Services were
almost exolusively Iundiau, while in the Registration Services the percentage
of Indian employés was 98 per cent. and 100, inoluding Anglo-Indians.
The great majority of the personnel of the Services recruited in India, with
which the Ilome Department is connected, is, therefore, Indian in the narrowest
sense of the word. If Anglo-Indians wera included, it is almost exclusively
Indian. I am not in a position to deal definitely with uther Services with
which the Home Department is r.ot directly cunnected, but I understand that the
})osition in regard to some of them will be explained by my Hon'ole Colleague.

can, however, point to some in which the position is already satisfactory, and
to others’in whioh great progress has heen made in the direction which the
Hon'ble Member desires. Inthe Indian Finance Department, more than half the
recruitment is at present made in India if promotion from subordinates is
included, and T understand that in recent years practically all the officers directly
recruited have been Indians of unmixed descent. I observed mysell the other
day three new candidates were admitted, all of whom were pure Indians. A
recent calculation shows that in the Provincial Bervices of the Publin Works
Department over 73 per cent. are Indians, excluding Anglo-Indians; if the
latter were included, the percentage would be higher. The Commission stated
that the Provineial Education Services were preponderatingly Indian. I can
give the Council more definite figures. Iive years ago the percentage of
Indians was 85, now it is 89. In the last five years 145 Indians have been ap-
pointed against four Europeans and Anglo-Indians. In the Postal Deparfment,
the Commission found that Indians of unmixed descent held only 5 out of 46
or 11 per cent. of the appointments on Rs. 500 and over, but taking the Service
as 8 whole, it was found that they hcld 132 out of 277 appointments, or 48
ver cent, of the posts. The position bas changed very considerably since these

gures were collected, and the facts now are that Indiaus of unmixed descent
hold .approximately 28 per cent. of the appointments on Rs. 500 and over.
Taking the Department all round, they hold 170 out of 803, or roughly 56
pev cent. of the saperior Eosts. These percentages exolude Auglo-Indians.
The Comuission express their approval of the progress made in employing,
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Indians in this Department. They do not give figures for the Telegraph Depart-
ment, but an examination of tho departmental lists in recent years shows {hat
Indians have very freely boen recruited to the suporior grades. I am not
famllxa}' with the Northern India Salt Department, and so I can offer no remarks
about it, but I have no doubt that my Colleagus, who is in oharge of that
Service, will cither deal with thegnatter now, or take the remarks of the Hon’ble (e watter
Mr. Bastriinto consideration,

* I want to impress on the Council another point, namely, that figures of
percentages based on cadres, taken as a whole, do not fairly represcnt the
progress that has been made. Itisin recent years that the increase in tho re-
oraitinent of Indians has heen marked, and to asoertaip the real progress, we
should have to split up tho cadres into five or ten yearly recruitment poriods.
If the figures of the whole cadre are taken, they ﬁocessarify;'include figures for 20
and 25 years ago, when Indians were not recruited as freely as now. My
conteution i that as regards & number of the Services the position aimed at by
the Kesolutiou has been largely attained, and that Lﬁere has been great
progress towards the Indianisation of all Bervices recruited in India so far
as such Indianisation is possible. I hope I have been able to satisfy the
Council that the Government has dealt, and will continue to desl fairly and
adequately, with Indians in this matter. The second part of the Hesolution
recommends that the educational qualifications presoribed for admission:dnto
the Bervices concerned should be sufficiently higg and the sawne for all candi-
dates irrcspective of race or creed. It raises, as the Hon'ble Member snid,
delicato questions and, if I may say so, I think he has made his points with
considerable moderation and with every desire to avoid raising any racial
feeling. IfI depart from that attitude in any way, I hope that the Qouneil will
believe me when I say that I do not do so intentionally, and that my sole desire
is to put the facts plainly before it.

“ The practice of the Government in regard to educativnal qualifications
varies & good deal, and in some cases at least the rules are designedly
elastic but, I believe, I am safe in saying that whatever the rules and
practice, they are inspired by two imain objeots. On the one hand,
the Government are not prepared to make any educational qualifications
indispensable which would not give them a reasonably wide fleld of candidates
from all communities, castes and religions to seleot from. And, on the other,
they aim at making it certain that the oandidates are sutficiently educated
for the duties they have to perform. The Commission recommend that all
recruits by nomiunation should possess a certain minimum educational quali-
fication, and this clearly accords with tho Government’s present practice. The
Hon’ble Member goes further than this, and desires to have the same educa-
tional standards for all communities in the different Bervices, and the adoption
of this part of the Resolution would, 1 thiuk, involve & radical and imnrediate
modification of the present system with far-reaching regults. 1 fear that the
Hon'ble Member by his Resolution would set up an exclusive barrier in
favour of the best educated men alone, and that this would be bound to work
in favour of communities and castes which are educationally advanced to the
exolusion of those not so well advanced, whether Muhammadans, Sikhs,
Rajputs, Uriyas, Anglo-Indians, or whatever other class they may belong to.
The principle of equivalent standards of educational qualifications for all
communities alike is one that is obviously attractive theoretically, and it is, as
I bave said, supported by the Public Services Commission.

“But when we come to consider this principle from a practical point of
view and not merelg as an abstract theory, there are great difficulties in the ap-
plication of it which cannot be overlooked. In the first place, it prooeeds on
the assumption that educational qualifications are for all Services and for all
Departments the best test of a candidate’s fitness. This is & proposition with = -
which, I think, many will not agree when it is considered in its practical
application to ‘partioular departments, such as the Railway, Oustoms, Police
and other departments. There .ate in such Bervices many other qualities
upon which the fitness of a candidate must depend, particularly in Nervices




Aefxrtrmen.

1

- F

616 RESOLUTION RE APPOINTMENT OI' INDIANS TO SERVIOLS
RECRUITED IN INDIA.

[ Sir Wiliiam Vincent. ] [ 27rm FEBRUARY, 1918.]

conneoted with technical departments. What the Government seek to obtain
generally is a supply of candidates who arc not only educationally fit, but are
also by reason of their charaoter, disposition, physic}ue and technical aptitude
best suited for the particular Nervices concerned. In many departments the
possession of eduoational qualitications in so far as that can be tested by examina-
tion must be the main factor. In other depad@hents once a certain standard
of oducation is attained, other quslities are ol greafer importance and jndeed
essential to the effectual discharge of the duties of the Service. Where experi-
ence has shown that these qualities are more readily found in one class than
in others, and where they are essential in the interests of efliciency, it would
be folly to insist on unduly high educational qualifications from that class if
the result of requiring such qualifications would be the entire exclusion of
candidates, who aro intelleclually well equipped to perform the duties of the
offices to which they are appointed, and are otherwise better suited for that
particular employment than other candidates who may be educalionally their
supenor.

“The Hon’ble Member has made a great point of the fact that the
educational qualifications for admissison into Government Bervice are lower
in the case of Anglo-Iudians than in the case of Indians, because this
enables them to enter the Bervice on somewhat easier terms than candi-
dates who do not go through the curriculum of the Europésan or Anglo-
Indian schools. Well, it is trué the qualifications required -in the case of
mewmbers of the domiciled community are different from those required for Indians
But the faot is that the level of education in so far as this can be assessod hy
the possession of University Degrees is probably lower among Anglo-Indians tlran
among Indians, and thisis due to many causes into which I have no time to
enter. This ought not, however, I submit, to be made a reason for excluding them
from Bervices in which they have proved that in practical capacity and efficiency
they are as good or if not better than Indians who may hold su{)erior educational
certificates. Ido not for a moment suggest that Indians should not be employ-
ed, as far as possible, in Services recruited in India, even at the sacrifice in some
cases of efficiency. Indeed the facts and figures which I have quoted negative
any such idea, for Indians have monopolised at present many of the Services in
this country. The number of Indians so employed is rapidly increasing. But
the point that I wish to make is, that in present conditions it would not, in my
judgment, be either fair to the domiciled community or conduce to the public
interest toinsist on their possessing identical educational qualifications with
other communities, Inany cirouwrtances, it would obviously be impossible to
give immediate effect to this recominendation without great hardship and
injustice to that community, and I cannot believe that the Hon'ble Mr. Sastri
would invite Government to follow any course which involves such consequences.
I am informed that the present educational polioy of Government is calculated
to facilitate in great measure the attainment of the objeot which the Hon'ble
Member has in view. I understand that an increasing proportion of the
Anglo-Indian community now proceeds annually to the Uwniversities, and
that an impetus is now being given to this teadency by the establishment
of hostels for them. I am informed, indeed, that the number of students from
the Anglo-Indian community reading in colleges has recently doubled in the
last ten years. The difficulty to which the Hon’ble Member alludes is, there-
fore, likely to solve itself in time, but it isa process which must take time. In
present circumstances, I do not think that it is either possible or fair to a
community which has rendered loyal and great serviges to the Government
in the past to give an undertaking of the ‘nature which the Hon'ble
Member desires because, I believe, that such an undertaking would result in
the immediate exclusion from Government Service of a very capable and
deserving class of men. Whether it will be possible in the future to demand
identioa} educational qualifications from all communities, is a matter on which
I cannot offer any opinion. - -

“I trust that in making this statement I have been able to show the
Councii that a very great advance towards Indianising Services recruited in
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India has been mede, that in fact the advance already made satisfies to & great
extent the test contaiued in the first part of the Resolution for many Bervices,
and that if regard is paid to the reoruitwent of Indians in recent years, the
pesition is still more satisfactory.
. “As regards the question of educatioual qualifications, for reasons already
.given, the Government are unable to acoopt the recommendations contained in
the Resolution. The Government are willing to insist upon, and does insist upon,
sufficient educational qualifications, but they are not prepared to make any
sudden change in the system wiiich would result in the total and immediate
exclosion of a deserving olass. I have said more than once hefore, further,
that it is quite imgossible to lay down auy general formulm for all the
different servioes and I hope that the Oouncil will agree when it is realized how
widely the couditions of the different Servioes vary, that the only sensible way
of dealing with the question is to consider the case of each Bervioe on its
merits, and I do submit that the Resolution in so far as it attempts to deal
with all Bervices on uniform lines, is a little lacking in attention to the
praotical difficulties. I have explained the polioy of Government in the matfor
of raising the standard of Anglo-Indian e({:?oation, and T trust that in a short
time tho standard of that community will be so raised that any attacks on the
educational level that prevails in it will be impossible, In conolusion, I
desire to say that I muoh regret tbat there is no member of tho Anglo-

Indian community prosent here to assist us in the- disoussion of this question

to-dsy. I feel that the views and aims of that community ocould have been
put forward with greater force by one who was more intimately conneoted with
1t, but I have explained the facts and the difficulties as clearly as I am able,

“The position of the Government is rne of considerable difioulty ; they
desire to be fair to all classes; they do not desire merely for the sake of educa-
tional qualifications or anything elss to exclude men who are the best fitted
for their Bervices, If the on'Ele Member intended in his Resolution merely to
ventilate thé subject, I venture to submit that his objeot has heen fully attained,
but it is olear from whatI have said that, if the Besolution is pressed-to a
division, T shall be constrained 'to oppose it on behalf of the Government.
I will only say, Bir, in regard to other technical sarvices of which I have little or
no special knowledge, my Hon'ble Colleague will speak later.”

The Hon'’ble Sir Robert Gillan :—*Bir, the Bailway services
which are recruited wholly in India are the Engineering (Provincial). and the
Stores Department. In the light of what the Hon’ble Bir William Vinoent
has said, it is desirable that I should place the position in regard to these de-
partments before the Oouncil, and at the same time I may refer to the portion,
which is about one-third of the Traffio Department, which is recruited in In'dia.
The Provinocial Engineering Service is reoruited from three sources, mainly
from Roorkee and Bibpur Engineerifig Colleges, but partly by promotion from
the subordinate class, and partly by tranfecs from the temporary enqmeermg
establishment. The recruitments in the last ten years have been as follows :—

From the first source, thatis from Roorkee and BSibpur, the number of
Indians recruited was 15.

Domiciled Europeans and Anglo-Indians 8. ..

By promotion of subordinates Indians 8 and domiciled Buropeans and

Anglo-Indians 8.
gFrom ‘the temporary engineering establishment 8 also were taken under

each class, . )

The total is 21 Indians and 9 domiciled Buropeans and Anglo-Indians,

“ As regards promotion of upper subordinates and transfers from the tem-
porary engineering establistiment, thé departmental capacity of the men has
already been fully fried by experignce snd the best have to be taken irrespeo-

‘tive of race. .From Roorkee and Sibpur also, it is the.men who pass out high-
est who get the appointments. But as nearly all the men entenn.g those
Colleges are Indians, the great majority of - the -appointments go to Indians
as the figures show. In tg: Tratflo Depariment two years ago we introduced a

e3r. u.
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scheme of nomination by Locsl Governments. That is we asked Local Govern-
ments each to nominate one candidate, and it is only from those candidates that
the Railway Board make their seleotions Under this ssheme none but Indians
have, as « matter of fact, been hitherto appointed, and it is probable that they
will continue to obtain the great majority of the posts. The Btores Department
has a very small cadre of 20 officers, ar.d at present only 2 are Indians. The
Board haie, howsver, had in mind the desirability of obtaining Indians. They
appointed one last year, and hope shortly to aipoint another, It must be
remembered also that in the past the Service has been largely recruited
by transfers from other departments, and as the Hon'ble Sir William Vinoout
said, those departments at the time were maiuly manned by Luropeans or
Anglo-Indians. Some also cawe from business firms. The system, however,
umﬁ)ubtedly was somewhat haphazard, and the Board have recently exawined
the question of pufting matters on a more satisfactory footing. The case is not
yot complete, but they incline to the opinion that, in the future, the recruits
sheuld either be taken from the Colleges, such as Itoorkce and 8ibpur, or by a
system of nomination such as T have described as now applicable to the Traffio
Department, and in either case it seems oertain that the great bulk of the
appointments would go to Indians.” :

The Hon’ble Sir George Barnes :~“The Hon'ble Member's
Resolution covers two Services which are- under thié control of the Commerce
and Industry Lepartment. namely, the Northern Tadia Salt Revenue and the
Post Office. My Hon’ble Colleague who dealt with this Resolution on behalf of
thie Government dealt in part with the Post Office, but there are a few points which
I should like to add «ith regard to that and with regard to the Salt Levertue.

" The Salt Revenue Department is a small Servive to which the remarks-of
my Hon’ble Colleague the Home Member on the subject of literary qualifications -
particularly apply. Life in the Department is bard. the climatic conditious
are usually not good and the nature of a Balt Revenue officer's duties,
whether at the mines or salt sources, or on preventive service, gives him usually
a lonely life away from the large oentres of population. On the frontierin
Kohat, for instance, an armed establishment has to be maintained, and the
ofticers of the Department must be liable from time to time to expgsure to risks
in repelliug attacks by raiders from over the frontier. A career in the Department

.. requires good physique, active habits. power of control. and commonsense ra: her

than literary qualifications, and I observe that the Public Bervices Commission
have adviscd that the present system of recruitment by competitive examina-
tion from amongst nominated candidates should be maintained. And it mav
be assumed from their recommendations, as I think we must recognise, that this
is not a Bervice in which although improvements in the methods of nomination
may very possibly be made, the majority of the nominees should necessarily
be Indians We must take the meu Xhether Indian or European who are best
suited to the Service. . . ' , ‘

. ““As regirds the Post Office, the Director-General has placed in m
hands a striking table showing the number of appointments of Superintend-
ents of Post Offices held by Indians during the past 25 years. 25 years ago-
in 1893 the total number of Buperintendents’ appointments was 118, and -
tbe number held by Indians was 34, being a percentage of 29. By 1909 the
total number of appointments had risen from 118 to 172, and the number
of appointments heid by Indians had risen from 84 to' 92 and the percentage -
bad nsen from 20 to 53 per cent. 8inoe 1809 the - percentage of Indians .
employed bhas risen from year to year, . . ‘ i

In 1910 the percentage was . . e . . A 1]

- - In ]911 T . . . . . . D . . 56
1n)9)2 . K4 0 . . . . . . . . b7

. ln 1“18 . . . . . . . . . . 58
:7_‘In 1914 .. . . [ . . . [ . . b9

. In lulb . . e . 0 . . . . . . 61

Ill 1916 ‘e . . . . . . . . . 82

In 1“11 ) . . ‘. . [ [ . ] . 33
ln 1918 . . . . N 0 » N o O 06'
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This is one side of the picture, and I thiuk, Sir, that my Hon'ble friend the - °

Mover of -this Resolution will acknowledge that it shows a consistent and earn-
esb effort to inorease the number of Indians employed as Buperintendents of
Post Offices. . But there is another side of tho picture. When war broke ouf,
volunteors for field service were called for from among the Suporintendents
of Tost Offices. From the figures I have just given you, it appears thal the total
pumber of posts held by Indiavs was in the early days of the war nearly duuble
those held by non-Indians. and in the presont year is exaotly double, that is
114 posts held by Indians, and 57 held by non-Indiaus. The number of volun-
teers cailed for for field service was 50, enly 2 Indians volunteered for field
service and the rewmaining 28 voluateers Lad to be obtained froin among the
Buperintendents who were non-Indians. o

*These figures seem to mo of high impirtance and, I think, point the moral
that while literary qualifications are of great value they cannot be taken ns
the fical and only test for every form of employment under Government.”

The Hon'ble Nawab Ali Chaudhri :—8ir, I have nothing ‘to
say against the first portion of the Resolution. In fact, I have full sympathy
with the spirit of the Resolution, and I fully agree with Mr. Sastri's dictum that
imwediate steps should bgiaken to ensure the appointment of Indiaus to the
great majority of the posfs in the Barvices recruited in India  8ir, L am fully
confident und I have great faith ia His Exceileuoy’s Government that it will
not be very iung before His Excel'eicy will he in a pusition to give cffeot to

the assurance so often given in this Couaail,

“ Hon’ble Members are perhaps aware that the Right Hon’ble the Secre-
tary of Btate in Council has decided not to appoint any Europeans as Assistan
Engineers in the Indian Pablic Works and Stats Railways in 1918 -

* But, 8ir, I cannot see my way to support the seo)nd part of the Regoln-
tion which seems to me & direct blow to the legitimate aspirations of the vom-
munity to which I have the honour to belong. The term ‘sufficiently high
is vague, and I would like to see other qualifications besides those of educa-
tion given due weight in the making of appointmeunts, Good breeding and
social status coun: for a good deal. No education, however elaborats, can
compensate for the loss of such advantages. A youth brought up in a respect-

able fanmily necessarily imbibes the sense of honour and duty indispensable

for an officer holding & high post,  Besides, owing to the tradition of the
count:y,a person of good sooial status coramands respect and obedience.

“8ir, the standard of higher education should not be the only criterion for
the selection of candidates for Government posts. I do not think that educa-
tional qualification alone is a sufficient test of a man's ocapabhilities and his
fituess to ccoupy positions of trust and responsibility. You can never ¢ irrectly
measure a man's capabilities by the marka that he gets in any Indian University
Examination  The test employed by our Universities has never been, nor can
ever be, a tully reliable standard in these matters. As it stands at present, i} in
largely a test of memory, o

“Bir, this standard of higher education as a stepping stone to appointments
is derogatory both to the cause of education and to diguity and etficieucy of
the Government Service. 1t is an artificial standard doomed to fanure. The
second point which I would press, is the due representation of differeat interesta
and classes. Among the clases which are in danger of being swamped by this
Besolution, it is my particular duty as & Muhamedaa to press the olaims of
Mussalmans, The publio money expended in paying various posts should be
more evenly distributed among the tax-payets of the various communities.
But it is not the question of loaves and fishes with which 1 am most nearly
concerned, “The word ¢ Indians * does not merely mean Hindus,and the posta
reserved “for Indians shonld be wide enough to include Bluhamedaas aleo. If
the claims of Indians are based on their knowing better the condition of che
country and the nesds and requirements of the pcople, }hen, 1 say, every oom-
munity has a right to be represented in its administration because they are the

41U r.
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best judges of their own needs and requirements. It is not my intention to set
up any new olaims in depreciation of those of any other community. My aim
is that each community charaoterized as it is by peculiarities of its own would
feel secure in its position, In India, at prosent, we have to recognize two
distinct principal parties, the Hindu and the Muslim communities, the latter
being in a minority as regards higher education.

‘It is not more than half a century since the Mohamedans were thought
the most capable administrators, and held high responsible positions in various
Mohamodan monarchies, Those monarchies, however, were always ready to
employ Hindus of ability in the highest posts, aud we have only to regard the
history of Akbar's Court to see how far he relied on the advice of Hindu
ministers for the conduct of the governwment of his Hindu subjects. During the
early period'of British occopation of India, the Mohamedans ocoupied al-
most all the principal judicial and = executive appointments. The knows
ledge of Mohamedan Eter&ture was held in high esteem and was eagerly sought
after both by Moslems and Hindus. At first Persian and then Urdu continued
to be the Court language till gradually a krowledge of the English language
became essential for employment under Government, with the result that the
Mohamedans were gradually driven out of office by members of other communi-
ties. The Moham were for a conpgiderable period labouring under the
wrong imgression that Western education would interfere with their religious
beliefs, while other communities took advintage of their position and rapidly
ousted them from all Government offices. The Hindus who were acous-
tomed to foreign languages took easily to English eduoation, while the Mohame-
dans found it difficult to adapt themselves to the new method an! gradualy
lost Government patronage on account of their conservative ideas. Their

uniary condition became worse and worse till they reached a stage when they |

ecame alive to their shortcomings, and in spite of t{eir desire they could not

afford English education. But thanks to the admirable services rendered tu the
cause of Mohamedan English education by Bir Syed Ahmed, there was a general
awakening among the community. But, 8ir, this awakening from the lethar{o
sleep of a century caused a bitter remorse in their hearts. They found the
doors of Government Service practically closed to them. Try as we can we can-
not keep pace with the progress made by other communities.

“I am not one of those who look upon the successful seouring of a post
in Government Service as the only laudable ambition of a youth's career.
Iam convinced that'too much oraving in a young man for service is incom-
patible with the existence of those high aspirations and lofty ideals which lift
us to excellence as useful members of society. I deprecate this frame of mind
quite as strongly as anybody, but the fact remains that a considerable num-
per of our youths must choose Government Bervice as their carcer in life,
which-with all its drawbacks has got certain obvious advantages. It satisfies the
ambition' in a young man to be associated in the work of the administration
of his country; it relieves him from presing pecuniary wants; it is an
inducement in educational competition, for the securing of honourable posts in
Government Service, and helps them to educate their children.

“Bir, we are often charged with seeking favouritism. Let me assure
Hon'ble Members that we do not want any partiality. We do not want to
lower the standard of service; our only claim is that, so long as we do not
occupy our proper share in the services of the country, suitable Muhammadan
candidates should have preference over those of other communities. This is what
we ask for, and I do not care whether you call this a favour or our natural
right. We have often reoeived axsurances, but their Redemption has been
fraught with difficulties. From the time of Lord Dufferin many Resolutions
have been passed and oiroulars issued by the Government. Tley have in-
ereased *the number of files in the Government Record Department, but the
practioal effect has for one reason or another been small.

“T am ‘well aware that it is often complained that, when it is considered
desirable to fill a post with & Muhammadan, Muhammadans of suitable educa-
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tion ure not found. 1'do not know whether the cause of this is thal the
standard-of qualification has been pitched unnecessarily high. But of this
I am convinced, that educational qualification should not, in the intorests
of the community as a whole, and of its various parts, be regarded as the sole
test. If the Hon'ble Member who moves this Resolution means that it should
be the sole tes, still more if he means that it should be the deciding factor in a
competition, then I oppose this part of the Rosolution.

“In Bengal, the percentages of various communities represented in the
graded posts, rangiug from Rs, 200 and onward to Rs. 1,000, the figures come
to something like the following :— '

Posts on Re. 200 to 800—Europeans 4. per cont., Anglo-Indians 8 per .

cent., Hindus 74 per cent., Muhammadans 13 per cent., Indian Christians 1
percent. ; Rs. 500 to 600—Kuropeans 51 por cent., Anglo-Indians 1 per oent.,
Hindus 48 per cent., Muhammadans 5 per cent. and Indian Chrisiians nil;
Rs. 600 to 700—Europcans 86 per cent., Anglo-Indians 4 per cent., Hindus 68
per cent., Muhammadans 3 per cent. and Indian Ohristians nél; and Rs. 900
to 1,000—Europeans 94 per cent., Anglo-Indians asl, Hiudus 6 per cent,
Mubammadans nél, and Indian Obristians nil. "

“This is indeed & record. That is to-say,.in & Province where the
Muhammadans are 522 per cent. of the whole population, the proportion of
Mussalmans in the Yublic Services is deplorably low, amounting in the grades
between Rs. 600 and Bs. 800 to only 3 per cext.; in the grade from Rs. 800
to 900 to 2 per cent., and in that from Rs. 900 to 1,000 to nél ver cent.

* 8ir, my excuse for dwelling on these statistics is to drive away the
wrong impression that in matters of employment in Publio Servico Muhamwadan
olaims have met with indulgent consideration. I have stated the statistica
of appointments in Bengal where the principle of favouritism to Muhammadans
is alleged to have been carried very far. Officials in India seem to have an
idea that Mussalmans press for a_ preferential treatment of their youths
in the matter of employment in the Publio Serviceq in disregard of the require-
ments of efficiency, But let our orities be assured that we aro convinced as
well as any body else that it would be detrimental to the cause of the proper
administration of the country if incompetent men are pitchforked into posts
without due regard to their abilities to Jxerform the duties assigned to them,
and I wish it to be distinctly understood that I have no desire to make any

roposal which will have the effect of impairing the efficiency of the various

ranches of the Public Services. What we want is that, provided Mussalman
candidates satisfy a reasonable Lest required for efficiency, they may be frecly
admitted in preference to the candidates belonging to advanced communities.
To insist on more than a necesary requisite of qualificatious for due jdischarge
of the duties of & post would be to insist on what is perhaps a superfluity, and
when 8 Muhammadan is found to possess qualifications and is competent, he
should be given preference to candidates belonging to advanced communities,
and this polioy may be' continued till such s time as the proiortxop of
Mubammadans in_the service comes up to the proportion to which they
are entitled by their numbers and their political and historical importance in

the country.”

The Hon'ble Mr. Sastri :—8ir, the Hon'’ble 8ir William Vincent
has gone and dono it ! I little expeoted that he would venture so far as to say
that it Indians of pure Asiatio descent have been practioally. excluded from
certain departments, it is a sort of return for the fact_that in certain other
departments they seem to have obtained more than their due share, He in-

2%y,

stanced Indian finance ; he instanced the Provincial Educational Service, where -

Indians, in the sense in which the word is used in the Commission’s Report, have.

obtained a dominant footing Is that & reason ? Could you say that because j;he
Indians are established well here let them be disestablished elsewhere? Isita

onse of guid pro gue? Icould not quite understand the relevancy of the.
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first, part “of his speech. It seems to me, Sir, in all these disoussions fo
be too easily assumed without the slightest approach to evidence that becauss
a community is educalionally buckward, therefore it is rich in the possession
of certain qualities which are not discoverable in a community which docs well
where educational tests are concerned I was astonished to hear my Hon'ble
friend Nawab Ali Chaudhri come very near saying this extraordinary thing.
He scems to forget that in the matter of this Resolution, the second part, I
venture to inform him, no less than the first part, he is on just the same foot-
ing as any other ocommunity embraced in the description ¢ Indian.’
The lowering of the educational qualifications, which he seems to
recommend, has hitherto not benefited his community at all; and I prefer;
Sir, in this matter to accept the Hon’ble Mr. Justice Abdur Rahim as a
more trustworthy exponent of Moslem opinion thau the Hon’ble Nawab Ali
Chaudbri. The Hog’ble Nawab seems to think that if a uniform  educational
test were prescribed his community would stand to lose. The Hon'ble Mr.
Justice Abdur Rabim is emphatically of the contrary opinion He thinks
that if & fair educational test were imposed, his community would get their due
chance, I prefer to take his opinion on that matter.

* The whole of this business illustrates in 8 most marked manner the evils
of the system of nomination;”. Now, on this point I wish to be particularly
fragk. It may be in violation of one of the rules that I have imposed upon
myself in the whole of this disoussion; but I wish to draw attention. to
a faot that comes out .very prominently. The present state. of affairs
has been brought sbout by a system of nomination which aliows officers tq
exercise preferenccs and partialities in favour of certain communities. Now,
8ir, let me point out that one of the prominent advantages which a European
bestower of “patronage has in this country is. and has been claimed to be, his
comparative freedom from what has bsen desoribed as nopotism, It should be
80. But there may be nepotism without nephows, and there may be partiality
without individuals being favoured. Now, Bir, the who'e of this businessis
& striking proof that officers who have patronageare in the exeroise of that pat-
ronage actuated by principles which cannot be very far in spirit from pepotisin,
Partioular olasses are favoured, and when challenged the reply comes, “ Ob, they
may not be good educationally, but they have qualifications whick ‘we alone
have the capacity to discover.” Now my point is, I do not want the absence of
those other qualifications. How can it be said 1hat & whole community enjoys
the monopoly of certain qua ificalions, and another community as a whole docs
not enjoy those qualifications ? If that be the fact, let "lndividual stand
_ against individual. - When you nominate persons to an examination, the only

thing to safeguard against ill-qualified persons entering is to see that they are

phgnicall_v qualified, that they are endowed with those virtues of sacial status
and family reputation upon which the Hon'ble Nawab Ali Chaudhri en-
larged 8o much. Now,social status and family reputation exist in all commu-
nities. There is no community embraced in the description ¢ Indian’ which
is unable to produce ‘persons of good family status. Does the Hon'ble,
Nawab " Ali Chaudhri mean that social status is a thing which " cdn-
not be found in those who have educational qualifications also ? It is'a’
most extraordinary statement which one often hears, but which one would”
like to have proof nf by persons who confront each other. I would really "ask
whether it is after all 2 benefit to the community itself. Now, there are in the
Anglo-Indian community which has enjoyed this particular preference for
these years, many members, .worthy representatives of the olass, honourable
representatives of the olass, who say that they are.backward now becauss they-
have always been spoon-fed by a too kind Government. If they had been
thrown on their own resources amidst the people amOng whom they lived,
compelled to stand shoulder to shoulder and fight their battle evenly;-there
are many who think that the Anglo-Indian community would not stand in need:
of these artificial prups which now keep up their supremacy in these servicés."
The Hon’ble 8ir William Vingeat thinks that they have almost a presoriptive-
right to certain Services because they haye hitherto enjoyed for many. years:
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undue entry therein. Now injustice does -not become justice, impro-
pricty cancot® becoms propriety, pactiality cannot becoms evon-hauded

justice merely. becauss it has antiquily behiad it. And if I under-.

stand the spirit of British Administration, it is tho courage with which
it puts down thoso vices which have the prestigoe of sge behind them. Now,
I ask those who, like Sir William Vincent, have the beuefit of this community
in their hearts to come forward and completely deprive them of rhis artifioial
advantage. Then that commuaity iteelf will be obliged to take its place
educationally with the rest of tho community. Iam perfeotly ocertain if an
Anglo-Indian lad of average parts ware not sare of getting a very good billet
the moment he got the scaooi-leaving onrtificate, he would get into college
and perfeot his education and give a very gord account of bimself indeed. It is
because they are prematurely attracted from their educational career by billets
and promises to thiin in preference to other olasses, it is because of this that
this communitv stands in the position where it does to-day.

“Now, Bir. thero is only one more point that I will refer to, and that is the
matter of Sir Georze Barues' reference to the amount of recruitment which
members- of the Anglo-Indian comuwwurity in these Services have shown a3
compared with that of Indians of pure Asiatic descont. [ am perfeotly sure
that that fact taken by itself .aay s:em to imply that we wers wanting in
certain qualities, that the lodians {9 whom I am pleading were wanting in’
oertuin qualitics in which the other persons were pre-eminent. Now, there are

various reasons why the offer of sdrvices from our people might not Lave-
been ' s0 profuse. If the Hon'ble Sir Gerrgo Baraes were to examine -

patiently along with me the oconditions offerel to them, the publicity -

made of those conditions, the way in which Indians seeking voluntary
service with the forces in front might have been received, if he were:
atiently to examine with me the whole of these matters, I can show
Eim that there was relatively speaking in such an affair ample cause for the
Indians not “eurolling to the same extent as Anglo-Indians; but if it were
otherwise what does it show ? That hitherto uuder British dispensation we
have beay kept in such a position in military matters that when war, when
servioe in the war and braving therisks of war are coacerned, we are a.little
more backward than other classcs. If we had been freely allowed to volunteer
(Iam not going into that question now gud His Fxcellency the Commander-in-
Chief need have no misgivings) if hitherto the ordinary Indian of pure Asiatio
descent had been in these matters treated with the confilence, with the trust
to which he has been always entitled, if his loyalty had never been distrusted,
then the difference which Bir George Barnes pcinted out would never have

been in exislence.”

The Hon'ble Sir William Vincent :—“8ir, I rise only to
answer one or two points in the last speech of the Hon’ble Mover. I understood
him to suggest that I quoted the proportion of [ndians in the Services which I
cited as a sort of compensation for the fact that Indians were not aimitted in
the sams proporticn in other Services. I donot know.if I understood the
Hon'ble Mover correctly. Well, Le is silent and I take it that I did not mis-
understand him, I husten to correct that imrresgwn. My view was that a
reference to four or five pa:ticular Services only, in which the percentage of
noun-Indians was large, might create an incorrect impression of the actual state
of affairs in the minds of the Council. I submit that, if you put the Council
in possession of the figures as regards certain departinents, it is only right and
fair that they should also have the figures of other departments, so as to arrive
at a correct estimate of the number of Indians employed in all the Bervices
recruited in India.

“Then, there was another suggestion which I was sorry to hear, namely, that
in their nominations to the Public Bervices, the Government are guilty of
nepotism and have not been fair towards Indians. Ido asert vory definitely
that there is no ground for such an allegation. The very figures which I have
quoted to-day showing the large number of Indians sppointed to the Services

438 r.m,
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reornited in India indicate clearly the fairness of the Government in this
matter, and 1 must say that I was surprised to hear suoh a suggestion made in
this Couneil. _ ' : R

“Again, it has heen eaid that 1 argued as if Anglo-Indians had & presorip-
tive rightto certain Sorvices, and it is suggested that I seek to creato a special
prescrve forthem, Iiirnotso. WhatI do deprecate is & sudden change
which might deprive the less fortunate communities, including the Anglo-
Indian cowmunity amongst others, of a right to euter Bervices whioh they have
enjoyed for many years. It has never been the intention of Government to
create any special preserve for this community. Indeed, such a policy would
be entirely inconsistent with that of the declared policy of Lord Curzon
which he enurciated in 1900, and which has, T believe, %een adopted ever
gince by the Government of India. It is the desire of Government to be
fair to the domiciled community and also fair to others.

« What I do submit, however, is that it would not be fair on geceral con-
siderations to set up unnecessarily high educational standards for Anglo-Indians
who seek to enter Government Service when we know that such a policy would
result inevitably in the exclusion of this community entirely from appoiatments
in which they do perform and have rendered efficient service and for which
they are eminent.y suited otherwise.

“ Pinally, I desire to add that it has been assumed throughout this discus-
sion that all the zon-Indians in Government Bervices recruited in this country
are neoessarily members of the domiciled Anglo-Indian community, . I am not
at all certain tbat that assumption is correct. I believe that a considerable,
number of them are not domiciled in this country in the strict- sense of the

word.”

The motion was put and negatived.
The Counocil then adjourned to Thursday, the 28th February, 1918.

Seoretary to the Government of India,

DLEI: % AP, MUDDIMAN,
The 6th MarCh, 1918. ‘ Legi’ld‘-ve Departmenl.
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Statement showing the estimaled oxitwrn of Date-palm Sugar in Bengal in the five year
ending 1917-18.

Year, Outtarn,

Tons,
1 1V 97,300
1914616 . -, . ... 96,500
91616 . . . . . . 93,200
067 . . . . .. 99,700
01718 . . C 101,100
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[ Referved to in answer to Question No. 21.]

Associations which were permitted to present
addresses.

. Indian Association, Delki.

. Punjab Provincial Muslim League,

. Punjaly Muslim League,

. Cunjab Muslim Association,

. Abmadiyya Community, Qadiac.

. Agra Zamindars’ Association.

. Zamindare in Agiz net belonging to Agra Zamindars’ Association,
. British Indian Association, Oudh,

. United Provinces Muslim League.

. Majlis Muid-ul-Islam,

. Anjuman-i-Islainia, S8aharanpur.

. Maulvis of Deoband.

. United Provinces Muslim Defence Association.

United Provinces Chamber of Commerce.

Abir Representatives of India,

Punjab Provincial Conference.

Abmudiyya Apjuman Ishaat-i-Islam.

Punjab Zamindars’ Central Association.

Chief Khalsa Diwan,

Punjab Chiefs’ Association,

Pun}ab Hindu Sabha,

All-India Congress und Muslim League.

United Provinces Congress Committee.

Home Rule Leagye.

Muzaffarns mindars’ Association.

All-India Hinda Sabba,

Domiciled European and Anglo-Indian Federation.

Bengal Chamber of Commerce.

British Indian Association, Calcutta. .

Calcutta Trades Associstion,

Anglo-Indian Association.

Central Nationa! Mubammadan Association, -

Benga! National Chamber of Commerce.

Indian Associaiion Calcutta.

Marwari Afsociation.

Bengal Mahajan Babha.

Bengal Presidency Muslim League.

Indian Muslim Association.

People’s association, Sylhet.

Assam Association. .

Certain Mubammadan Associationa of Assam,

Representativee of the Burmese Commuuity in general and of the Burma Mer-
chants’ Association and the Co-operative Bocieties in partioular.

Co-operative Credit Societies of Burma.

Young Men’s Buddbist Association.

Nativoal Karen Association.

Burma Provincial Congress Committee,

European Associstion.

Miacellaneons Body of Europeans and Indians.

Bengal Provinciul Congress Committee.

Hillmen of Darjeeling.

Bengal Landbolders’ Association,

Ascocistion to safeguard Muslim Interest (Bibar and Orisea).

Bibar aod Orissa Provincial Congress Committee and Bihar Provincial
Association, ’

Pardiao Bhumibar Brabman Sabba.

Loyulists’ e, Monghyr,

All-Iudia Uandholders.

‘All-India Orthodox Hindus.

Bibar Landholders’ Association,

All India Conference of Indinn Christians. -

Utkal Union Conference Committes.

United Planters’ Association of Southern India.

The Presidency Associtaion, Madras,
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€3. Chamber of Cormercs, Madras,

64. Anglo-Tndian Associatian of Southern India.

65, Southern India Chamber of Conmerco.

86, Madras Provincial Congress Committes, .
67, Mudras Mahujans Slbga.

88. Catholic Indiun Association of Southern India,

69, Indian Christian Commaunity of Mudrns.

‘70, Zamindars and Landed Proprietors of the Madeas Presidenay.. -
71. Newington Old Boys’ Associution.

72. Kerala Janmi Sabha.

73. Coorg Landholders’ Association,

74, All-Indis Women’s Deputation.

75, South India Liberal Federation,

76. Non-Brahman Comwnaities in the Madras Presidenay.
77. Madras Drayidian Association,

78. Madras Adi Dravids Jana Sabha,

79. Dravida Mshajanu Sangam, Rangoon.

80. Madras Presidency Muslim League.

81. South Indisn Islamia League.

82, Mutislpet Muelim Anjuman.

83. Ulvmas of Madras,

84. Andbra Conference Committee.

85. Non-official Members of Legislative Council.

86. Aujuman-i-Islam, Bombay.

87. Deccan Sabba.

8. Inamdare’ Association. .

89, Indian Christian Association, Bombay.

90. Deccan Ryots" Association.

91. Lingayats ot Sonthern Division.

92, Poona Sarwajanik Subba. .
93. Home Rule fougues, Bombay and Poona.

94. Bombay Presidency Association.

95. Depressed Classes Mission Society of India, Bambay.
96. Indian Merchantsa’ Chamber rod Bureau.

917. 8ir Dinshaw Wachha and nine friends.

8. Parsee Cummunity.

99, Talukdars and Sarders of Gujarat,
100, Muhammadans of the Bombay Presidency.
101, 8ind Mubammandsn Association, '
102. Special Sind Provinoial Conference,
108, Jain Association of India.

104. Bowbay Chamber of Commerce.
106. Central-Provinces Provincisl Cougress Committee and Central Provinces Pro-
vincial Association.

108. District Council, Nagpur.
107. Berar Provincial Congress Committes.
108, Representatives of the People of Berar. )
109. Central Provinces and Berar Graduates’ Association.
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APPENDIX B.
[Referred to in answer to Queslion No. 21,

List of Association whose applications for permisgion to

2 -

OO -3 O

10.
11
12,
-18.
< 14,
15,

- 16.
7.
18.

19.
20,

2l

22.

23.

26,
26.
1.
28,

O 0O 23

oo~

10,
11,
12.
18.
14
16.
18.
17.
18.
19.
20,
21,
22.
23.

24.
26.
26,

present addresses were rejected.

MADRAS.

. The Godavari District Association.
. The Kistoa District Association.
. The Madura-Rampad District Peoples’ Association, Madura-Ramnad District Covgress

Committcee and Home Rule League.

. 'I'be Nannilam Taluk Congress Committee.
. The Panchamas of the Madras Presidency.
. The Viswakarmus of ‘Telugu Distriot.

The Kistos and Guatar Mandala Viswabrahmana Sangam.

. The South Indian Yadava Community.
. The Lingayat Community.

The Marava Mahajans Bangam.

The Chennsai Vannikuls Kshatriya Mahasangam.

The Buddhists of South India.

The Indian Christians of the Districts of Tinnevelly, Mad. and Ramnad.
The Catholic Association of South Kanara.

The Madras Ryotwari Landholders’ Association. _
The Tinoevelly-Ramnad-Madura Districts group non-Brahmsns Conference.
‘I'he Southern India Bkin and Hide Merchants’ Association.

The Madres 8alt Licencees’ Association.

The Non-Brahmans from eleven Tejugu Districts,

The Madras Muhammadans.

The Csroatic Family Assooiation.

The Nattukotti Chetti Community.

The Arya Veisys Community.

. The Viswakerma Mahsjana Conference.

The Nayudo' Community.

The Nadar Community.

1'he Tiyya Community.

The Indrakuladhipar Sangam.

BOMBAY.

. Municipal Corporation, Bombay,
. Maratha Aikyecohn Sabba, Bombay.
. Hioda Mabajan Committee, Bombay.

Bombay Nationa! Union,

. The Bombay Presidency 8ncial Reform Association and the Aryan Brotherhood of

Bombay.

. Kabber Community.

. The Maratha Community, Rombay.

. All-Tndia Maratha Conference, Belgaum.
. Bombay Medical Union.

Bene-Israel Community, Bombay,

Anglo-Indisn Empire e, Bombay.

Bin% Branch European Association.

Madras Home Bule League.

Jain Political Conference, Lucknow,

All-India Brahma Bbat 8amaj, Baroda.

District Association, Satara,

Taloka Sabba, Karad, Batars District.

Kolaba Zilla 8abhs,

Inhabitants of Bankot and surrounding villages, Ratnagiri Distriot.
Watandars’ Ansociation, Karad, Satara District.

"Kulkarins of West Kbandesh,

Koli Dnyati Sahba, Bombay. .
Kanareso speaking British subjeots residing in Kaoara Districts, Madras and Bombay
Presidencies, nndg in Coorg.

‘Raddi Community, Bombay Presidency.

Liogayat Samaj, Poona.
Muywari Chamber of Commerce, Bombly.
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27. Millowners’ Association, Pombay,

28, Abmedabad, Millowners’ Association.

29, Indian Shipowners Charterers, and Bombay.
80. Servants of India 8ociety, Bombay,

31. Indian Liberal Club, Bombay.

BENGAL,

« Morshidabad Association.

- Rajshahi Association.

. Tippera Peoples’ Association.

Bakarganj District Association.

Chittagong Peoples’ Association.

Krishek Sammilani, Nator.

Suhrid Sammiluni, Noakbali,

Jottdars’ Conference, Jamalpur,

. Jessore District Association.

. Bongel Namasudra Association.

. North Bengal Zamindars' Association.

12. Eastern Bengal Landholders’ Association.

13. Bengal Vaishya Barujibi Subba,

14. Vaishya 8abha, Calcutta.

15. Bangiya Brahmin Sabha.

16. Bengal Medical Association.

17. Members of the Arabic Department, Caloatta Madrasa.
18. Bengal Provincial Conference Council.

19. Bengal Buddhists’ Association.

20, Cuittagong Buddhists’ Association. s
21, Provincial Muhammadan Association, Bongul, Dacex
22, Kshatriya Sawati, Rangpur.

£3. Bratys Kshatriya Samity, Bengal.

UNITED PROVINCES,

1, Jain Politica) Conference.

2. Tenantry of North-West India.

3. Kashi Sujan SBamaj.

4. All-India Brahma iihat Samaj, Baroda.

PUNJAB.

1. 8ikh and non-8ikh Artizan Commaunity.

2. Apjuman-i-Islamia, Punjab. .

8. Maltan Hindu Mubaoimadan Panchayat.

4. Gaur Brahman Maha Sabha, Jagadhri.

5. District Congress Committee, Hoshiarpore.

8. Doaba Association of Commercial Classes.

7. Becreturies, Zamindar Association, Hoshiarpore,
8. Kangra Landownera.

9. Amritsar District Congress Committee. -

BURMA,

PND - 20—

—t

1. Mandalay Bar Association,
2. Monks of Monlmein.

BIHAR AND ORISSA.
1. Gope Jatiya Mahasabha.

2. Orissa Landbolders’ Association.
8. Central National Muhammadan Association, Cattack.

4. Mabhishyas of Bengal, Bihar, Chota Nagpur and Assym.

CENTRAL PROVINCES AND BERAR.
1. The Central Provinces and Berar Moslem League.

2, The Distriot Congress Committee, the uon-official members of the Muuivipal

- Committee and the Malguzari Sabha, Bhandara.

DELHI.
1, All-India Yadava Abir Kahatriys Conference,

A}
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[Referréd to in answer to Question No. 23.]

Lotter No, 3-Q.-2, dated 31st January 1918.

From—The Agent, Great Indian Peninsula Railway,
To—The Secretary, RaiLway Boarp.

Re Conditions of 3rd elass travel.

With reference to the Railway Board’s letter No. 562-T.—17, dated the 17th
January 1918, I beg to stato in regard to the first question, that Mr. Gandhi
in his letter to the Press staled that Le joined the 1nail train for Madras at
Bombay, that the carriage was marked to carry 22 passengers, and that if
not more than 22 passengers did not find their way into the carriage before
Poona, it was because the bolder ones kept the others at bay, but that after
reaching Raichur the pressurc became unbearable, and that it was on the
journey subsequent to Raishur, namely, on the Madras and Southern Mahratta
Railway. that 35 passengers were in the carriage during the greater part of the
night. It would therefore appear that overcrowding over this railway did not
occur in this particular instanco.

I may remark that on this section, the second fast train, the Manmad-
Madras Express has, in consequence of the measures taken to conserve material,
eto., during the War, been discontinued, and this has increased the demand on
the Bombay-Madras Mail in which the accommodation for third class passen-
gers is limited., Previous {o'the discontinuance of this service, there was no
overcrowding, but since then itis feared there has been so at times. Guards
have been instructed that when they find their trains full, they should wire
to stations ahead to stop booking, but I fear this order is not acted up to as
often as it should. Theattention of the staff has again been drawn to the need
of preventing overcrowding us far as possible, but in considering the position
the existing conditions under which railways have to be worked must not be
overlooked.

2. The second question is very difficult to deal with ucless the stations at
which the tea complained of was supplied are named. A good deal of attention
has been given to the quality of tea supplied tn Indian passengers on this
system. In 1916 we availed ourselves of the services of Mr. Luddy, representae
tive of the Tea Cess Committee, who visited our stations, and gave-us a very
valuable report on the questions, one result of which was that the particular
brands of tea to be kept were laid down. Detailed instruction in English and
vernacular as to the manner in which the {ea should be made are issued to all
vendors, and every endeavouris made by frequent inspections to ensure that
the standard is maintained. The journey made by Mr. Gandhi was performed
in day light from Kurduwadi to Raichur. On this section the stations at
which tea is supplied are :— :

Kurduwsdi, Sholapur, Hotgi, Gulbarga and Wadi.
In consequengce of Mr. andhi’'s complaint, the stations named have been
inspeoted and the tea, sugar and milk supplies averhauled.

8. In regard to question (i%) that not during the whole of the journey was
the compartment once swept or cleaned, Ibeg to state that we have fixed
arrangements for the oleaning of carriages on trains at certain stations en route,
a copy of which I attach from which it will be seen that the carriages on the
down Bombay-Madras Mail are to be cleaned at Sholapur and Raichur. The
carriage staff complain that they are often defeated in carrying out their work
by passengers themselves, who will not move or vacate carriages to permit
cleaning being done. :

4. Regarding question (iv), I do not think Ican do beiter than attach
a copy of our orders on the subject. The Great Indian Peninsula Railway

- has been to the front in the attention that they bave given to the improvement
in the supply of food for Indian passengers, and their arrangements have been
held up by the Vernacular Press as an_example to other railways as to what
should be done. On stalls on which sweetmeats are exposed .for sale, the
sweetmeats have to be kept in glass or gauze cases, so that flies cannot gt

-
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on the food, and gauzo covers have to be used on the dishes from which articles
are sold to passengers in the train. Inspection on the Kurduwadi-Raichur
section, since the receipt of Mr, Gandhi’s letter, shows that all stations, where
sweetmeats are sold, havo the gauze ocases and covers, so that tharo was no
exouse for their not being used. In the absence of the names of the stations
it is diffioult to deal with the mattor further. ‘Chere js always difficulty in
making vendors appear in clean clothes, but I would point out that thatis not
only confined to railway stations; it is evident in every Indian bagar,
Renewed atteution has, however, been given to the question. ‘

5. In regard to question (v), there are sweeflers to attend {o the lavatories
on the Bombay-Raichur Section at Puona, Dhond, Sholapur and. Raichnr, and
these men should have attended to the particular train referred to at Sholapur
and Raichur, All lavatory tanks are filled at Victoria Terminus and roplenish-
ed at Poona, Dhond and Bholapur. The difficulty in regard to the latter is
the excessive use somo passengers make of the wator quite oblivious of tho
limitations of the tanks that can be earvied.

(File No. Index A.-227.)

GREAT INDIAN PENINSULA RAILWAY.

(INCORPORATED IN ENQLAND.)

Slip No. 60.

SurPLEMENT TO TrAFPFIO INsTRUCTIONS Boox,

. 270 (Slip No. 654), dated 20th J 1915, is cancelled and
Order No. 270 (Slip revi.sed) eul’ollmwsfl‘ly

. 270. Refreshment for Indian Passengers, Indian Food-stuffs
ordg:rfe%moau. Fruit, Tea, Coffee, Mineral Waters, Cakes, Biscuita,

eto,

1. Food both for Hindus and Mahomedans, sweetmeats, chapatis, puris,
‘bread of kinds, fruit, parched grains, nuts, tea, coffee, cakes and bisouits,
mineral waters, tobacco, ﬁurako, cigm-ettoa,_ pan, matches, ete., is sold
at the principal stations on the line, stalls being rovxdeq at those stations
where the traffic indicates that this convenience for the publio is necessary.

The sale of wine, beer, or spirituous liquors of any kind within the premises
of the Company by the Lessees is prohibited.

9. Licenses will be granted on the following prinoiples, either :—

(@) to a locsl man, by which means local public opinion can be brought
to bear on the vendor, or
(b) where found more suitable, to a salesman whose wares have been
' found by experience elsewhere to be of good and approved
quality. o

If it is decided to grant the license to a local vendor, inquiries ahox_xld be
made by the District Traffic Superintendent, personally, or by bis Distriot
Traffic Iuspectors, through the Local Government offivials, to ascertain what
respeotable local man can be recommended out of those who tender for the

license.
Refreshments for Hindu Passengers.

. (a) Btalls for the ale of sweetmeat and fruit, and other selected edibles,
inclu?iin(: )tea u:d coffee, for Hindus, are provided at the principal stations
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nawed below at which the mail and other trains halt a sufficient time to cnable
passengers to get out and partake of food :-— '

Victoria Terminus Iloshangubad *#Kurduwadi
Kalyan *Bhopal Sholapur
Igatpuri *Bina Hotgi
Nasik *Jhansi Shahabad
¥Manmad *Gwalior Wadi
*Chalisgaon Dholpur *Shegaon
*Jalgaon - *Agra Cantonment *Akola
*Bhusawal *Muttra Ahmednagar
*Kbandwa Juhi *DBaduera
*Harda Lonavla *Wardha
*Itarsi *Poona. *Nagpar
Sohagpur +Dhond,

Norz.—At the stations marked ® the stalls arc off the station platforms.
+ In waiting shed sonth end of platform.

(b) The selection sold will depend on the local demand and ocustom,
governed by the possibility of obtaining the articles locally in a fresh state and
of good quality (see paragraph 12a).

All articles for sale must be shown on a list exhibited at the stall (see
paragraph 11) with the prices thereof.

The prioes shculd be the same as the local bazar rates for good quality
articles. :

(c) At the stations referred to above, artioles of food, besides being gold
from the stalls, will also be taken round the train on thalis and trays by the
vendors’ servants.

(d) At the smaller stations, where stalls are not provicied, articles of food
will be vended alongside of the carriages.

RBefreshments for Mahomedan Passengers.
4. (s) At the more important stations, viz :—

Manmad Rina Poona *
Bhusawal Jhansi Dhond
Khandwa Agra Cantonment Wadi
Itarai Muttra Junolion

Bhopal Nagpur

where trains halt for a sufficient time to allow of a meal to bo taken, or passens
gers have to change, special provision will be made for Mahomedans.

These stations will be olassed us 1st grade stations, and the vendors will
provide the following articles :— :

Chapatis Pulao Kabab
Parathas Korma Kheer or Halwa,
Boiled rice Tarkari Gosh Tea, coffee and milk,

(Seo paragraph 6).

() At less important stations which will be classed as 2nd grade stations,
where the wait is not sufficient for passengers to have a full meal, Mahomedan
vendors of tea and ocoffee are provided who will sell articles such as bread,
biscuits, chapatis and such cooked food as can be eaten on the platform duripg
the wait or in the train, or such articles as demand indicates, are required, or
the District Officer requires him to provide,

Other such articles, as sweetmeats and fruit are purchaseuble from the
general vendor who purveys for both Hindus and Mahomedans.

These can be bought either at the stalls or from trays carried up and down
the platforms. « '
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The 2ud grade stations at presont are ;—

Borhanpur Sholapur.
faﬁ:::b, Gulbarga.
Gencral.

5. (a) At the stations given in paragraph 8 (a) where stalls are provided—

also at the stations where food for Mahomedan passengers is sold, if atalls are

rovided, all food of all description on the stalls must be enclosed in cascs,

food hawked up and down the platforms on trays or barrows must be covered
by gauze-wire drums to keep off flies.

(&) Cut fruit (like melone and pomegranates), sugaroane, also shev, bajea,
and the like, must also be similarly covered.

(¢) Bisouits, bread, fancy cakes, Europesweets, and such like things should
be kept in glass bottles, stoppered.

(d) Drawings and photos of the standard type of stall case, and of the
standard gauze drums have been furnished to each District Traffio Superinten-
dent. It rests with the District Traftic Buperintendent with the aid of his
Distriot Inspeotors and by personal inspection to see that the standard is follow-
ed and that the cases and covers are fly-proof, efficient and stoutly made, and
that the food is covered. '

. 6. When a passenger requests the Guard of a trainto wire on his bohalf
to any of the principal stations where there is a Lesseo for ‘the sale of food to
Mahomedan passengers, for a 1st or 2nd olass meal to be provided for him, the
Guard must do 80 on service. _

7. The Lessecs are prohibited from sub-letting their licenses. If this rule
be broken, the license will be cancelled. '

8. (a) The Lessee must employ within the Company’s premises only such
person or persons from time to time as m:fv be approved by the Company,
and each person so emPloyed will be provided with, and will wear, at all times,
when on Fl:; Company’s premises, & uniform, consisting of a khaki pugree, a
khaki jacket, an arm badge, and a white dhotie, which must be provided by the
Lessce at his own expense. .

This uniform must be clean.

(6) Any servant in dirty clothes will be expelled from the station by the
Btation Master. .

9. Vendors are prohibited frcm calling out their wares either during the
day or night under the penalty of having their salesmen turned off the platform
and licenso canocelled, if the noise caused by their servants is not abated on
warning being given.

10. The Lessee must providesuch articles and of such different or other kind
as may be speoified by the officers of the Company from time to time.

11. The Company will fix the prices and rates at which the Lessee ahall
sell his wares within the Company’s premises. B8tation Masters are d)ersona.lly
responsible that a Tariff signed by the Deputy Traffic Manager, *Coaching,”
showing rates at which fruit, sweetmeat, tea and ooffee, otc., are sold, is
exhibited at t o stall. The rates to be charged must not exceed the rates pre-
vailing in the baszar. '

12. (a) Station Masters must ree that these instructions are strictly carried
out, and they must also make a point of having the food, sweetmeats, and the
staff who will sell the same, paraded, before them daily, and they al'lon}d see
that the Lessees’ servants are clean and properly clad according to the rules,
and that the sweetmeats, foodstuffs, etc., are of good quality, fresh and whole-
some 8o far as they can see. .

(b) Btation Masters must make it their business to see that vendors cover

| food exposed for sale, also cut fruit, such as melons, out sugarcane, out

pomegranates, eto, . . .
Oranges, plantains, apples, pears, and the like vghen in their whole skin, do

not require covering.

-
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(¢) Any unwholesome and stalo food, sweets, or fruit, should be rejected
and removed from the station immediately.

(d) If the necessity for this measure occurs more than once, the Station
Master will take samples of the stuff and seal it up in clean paper and submit
it to the Mediocal Officer, and report the case to the District Trafis Superinten-
dent, who should deal with the matter and report.

(c) Btation Masters may invite the assistance of the Medical Officer
(Government and Railway) if there are ary at the stations, to check tho purity
and quality of supplies. _

(f) Any complaint made by the Medical Officer of the District or his
Assistants on the quality of the articles should be at once reported.

18. (a) European troops, while travelling by railway, are not fo be sup-
plied at the stations with out fruif, sweetmeats, milk or any other articles
exoept under the spocial orders of, or by arrangement with, the General 7 ffic
Manager, or District Traffic Superintendent in cach instance, and the Lessee is
not to be allowed to come on to the platform to sell his wares or to hold any
communication with such troops while special troop trains are standing
at the station, or while troops aro waiting at the stations to proceed by special
troop train.

(8) Fruits, whole in their skins, can be sold to European troops but nothing
else. . _

(¢) Whore stalls have been put on the platform or within the rail-vay
- premises, the stalls ust be olosed, if necessary, while special trains conveying
uropean troops are standing at stations or while such troops are waiting there
to proceed by special troop trains, and the Lessee musi not be allowed to sell
anything to the troops, except as prdvided above. .
14. The tea and coffec Lessees (Hindu and Mahomedan) al the following
stations must provide at their own cost stoves on the primus principle for
boiling water for tea instead of using sigris. The cleanliness of their stalls and:
surroundings is & sine qua non and must be insisted on and ensured. '

The milk and sugar vessels must be clean and covered.

District Officers have been advised what the approved type of stove is.
. _

Viotoria Terminaus. Harda. Ahmednagar.
Masjid. - Itarsi. Akola.
Byculla. Hoshangabad. Shegaon.
Dadar. Bhopal. Murtajapar.
Thana. Karjat. Nagpar.
Kalyan. Lonavla. Badnera,
Kasara. Poona. Wardha,
Igatpuri. Dhond. ‘Warora.
asik. Kurduwadi. Pipariya,
Manmad. Sholapur, Guna,
Bhusawal. Hotgi,
Khaodwa. Wadi.

16. (c;) The special articles to be provided for Mahomedan passengex;s,
vide paragraph 4 are as shown in Appendix A to this.circular.
- +(b) The articles to be sold by the general vendors are as given in Appendix
B (4). Special attention is direoted to the remarks against the articles on ‘this
list.

(¢) In Appendices B (i) to B (vii) is given an amplifiel list of articles
shown in Appendix B (§) with description of articles to allow of variation owing
to local habits or usages.

16. The procedure to be followed in granting these licenses is as follows : —

(a) On recommendation being made by the District Traffic Buperinten-
-dent that the provision of such convenience is necessary, the
- Deputy Trafic Manager, Coaching, will call for tenders and will
decide to whom the license should be given and fix the yearly fee
PR .tobecharged' PR P S I ..'-.." ‘_.._....,,. .

4 e een. Jda o rw
[

-
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(8) The cover containing such a tender must be sealed and addvessed to
the Personal Assistant to ‘the General Traffic Manager, Great
.. Indian Peninsula Railway, Bombay.
The Personal Assistant to tho General Traflic Manager will arrango for
~ tho covers containing these tenders to be placed in a sealed box
as they are reocived, the box being opened by him on the date
fixed for the purpose.

The tenders will then be sent to the Assistant Trafic Superintendent,
Coaching, who will pass them on to the Deputy Traffic Manager,
Coaching, with his remarks, for orders. It rests with the
Deputy I'raffic Manager, Coaching, to sclect the most suitable
applicant for the license, and nothing will bind him to give it to

e highest bidder.

(¢) These licenses are renewable year by year provided the Lessee has
given satisfaction, i.e., there has been no cause for complaint
-against him and that he has observed the rules and the conditions
under which the licenses have beon granted, .

(d) Should a Lesses be unwilling to renew his license for the following
ear, or, should the Company decide not to ronew his license, the
oputy Traffic Manager, Coaching, will send to the District

Traffic Buperintendent concerned a notice to be exhibited at the
station inviting tenders for the license.

Bowsar : W. LAIDLAW,

The 9k November 1915. Acting General Traffic Manager.
N.B.~—The last revision of Traffic Tnstructions Book was that of Order No. 874, dated 27th October 1018,
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APPENDIX «A.”
List showing eatadles to be provided for Mahomedan Passengers.

Chapatis,
Parathas,
Boiled rice.
Pulao.
Korma,

Tarkari Gosh.,
Kabab,

Kheor or Halwa.
Tea, coffee and milk,

Nors—F'ruit, sweetraeals, olo,, can be oblaiied from the gensral vondors.

APPENDIX B ().

List of eatables and sweets to be sold by general vendors.

1. EATABLES OTHLR TBAN SWERTMEATS.

Puri (Chapati with ghec).

Kauchuuri,

Kbasta Kachauri.

Dahi Wada,

Pakanri. (A sort of vegetable rissole of
ground vdid mixed with greon dhunia
leaves and fried in ghee.)

Khurons (or Shakarpara).

. Samausa,

Papar,
Paparia.
Matri.

Dulmoti) of sorts.

sweol
Sev—-—-ﬂg‘

Tarkari (s.¢, vegutable of sorts),

Achar of sorts,

Chatni.
Kachaloo.

2.

.

WE R e Y

P

=

B.

SWERTMEATS IN TAB PREBPARATION OF
WHICH GRAM PLOUR 18 UBED,

Khaja.

Ledoo of Bundi.
£, Motichoor.
":, Mnga.d.

Jalebi,

Imirti,

Halva,

Halva Sohan,

Ghevar,

Sootarfeni.

Balooshai,

Gulab Jaman.

Nothing in which gram, wheat, or other flour is mixed can be taken on a fast day.

8. Swaers Mape witH MILK.

-

Pera,

Barfee,

Sandes.

Mawa or Khoa,
Gulab Jaman,
Rnhghnlh. -
Malai-ke-Ladoo,
Milk,

Curd.

Rabri.

Malai.

Toe Cream, J

Would be eaten by Brshmnins or by travellers
when fasting.

Note.—A
w

reon fasting will eat nothing
ioh is prepared with grain.

lhf. Brahmans will eat the articles againat which is a B, provided they are propared with milk so# with
w )

Anything prepared with water is considered kacha food and as such can only be eaten in
the Chowka. . .

The Following artioles are called pukka :—

(1) Articles cooked simply in ghee, euch as Laddoos, Puri, Kachauri,
(2) Atticles cooked simply in milk, s.¢., without the least mixiure of water,

(8) Parched grain,
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APPENDIX B (ii).
Amplified list of items given in Appendiz B (i).

EDIBLES OTHER THAN BWEETMEATS.

Bhajia . . . + Uram flour mixed with pieces of onions or potatoes or vogetnble
fried in oil with chillies and salt and turmeric.
Chatni . . « Mixture of chillies, valt and cocasuut or gram dhal.

Chapatis . » Wheat flour rolled in flat cakes with a little ghee over them.

Chivda . . « Parched rice with a few pieces of ground nuts and a little dhal
in it fried in il with cLillice salt and turmeric.

Dahee Wada . . Moong or gram, or udid dbal cakes, fried in ghee or oib
soaked in water and then covered with curd and some spicess
chillics and salt sprinkled over them.

Dalmoth . . Gram dhal fried in vil or ghee and mized with salt and chillies
together with fine sov.

Hari dhal (or Khari dhal) Dal (moong or grawm) fried with salt and gheo,

Kachaloo . . « A plain boiled potato cat jnto picces and mized with a little
tamarind essence with chillies, salt and turmerio.

Kachori . . . Puri seasongd with salt and pepper and powdered udid dbal.
Kachori Khasta . . Kachori with extra ghee mixed with flour before frying.
Khare Dane, . « Parched or roasted ground nuts (Mungfali) fried with ealt.
Khasta Nimkin . . Dhal, ghes, salt, chillies, or pepper.

Khurona (or Shakarpara) Wheat flour, ghee, with salt.

Makhun Wada . . Cakes with coooanut, raisins and other spices inside thom.
Masoor Dhal . « Dhal of masoor, fried in ghee.

Matri v . Maida, ghee and salt.

Pekauri . . + A sort of vogotlble rissole of ground udid or gram mlxed with
green dhunia leaves and fried in ghee. -

Papad. +« Fried rice or udid dhal, as the case may be, prepared in butter
milk or in plantsin tree. juice, mixed with chillie powder,
salt and asafetida.

r“p"'ﬁ’ * . ¢ » » »

Phova or Kurmura or

Moormura or Lahi .+ Parched rice. )

Pickles (or Achar). . Any fruit mixed with salt and oil or mustard and chillies.

Pari . . . « . Small chapatis prepared in milk or water and fried in ghee,

Putana . e » Parched gram.

Salted gram. . . Gram seasoned with salt. Usal”” in Mahratti,

Samousa . o . Wheat flour, oil or ghce and ealt and pepper and potatoes or
spices.

Sattoo . . . . Mixtare of parched wheat and gram or buley.

Sev Kbari (Salt) . . Gram floor, mixed with salt, chillie powder and fried .in ghee
- or oil.

Sev Godi (Bweet) . . Gram flour, 1 ;mxed with jagree or sugar, fried in ghee or oil,

Shingads . « Made of -hmguh (bulb or tuber of a woter plant used on
Bev 8 fasting days).

Tarkari or Sak . . Vegetables of all sorts. . ' .
Watans . . Watana seasoned with salt. “Usl” in “Mahratti.

N.B.~ Al} the sbove articles are considered_as ¢ Cooked " and woald not be utcu by Brahmins or any
™" Hindu on fasting days.

Brahmins or other Hindas will eat on fastiog days, prepirations of pnro milk, such as Mavs,
Podba, Barfes, olo,
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APPENDIX B (i),

Amplified list of orticles given in Appendiz B (i).

SWERTMEAYS MIXED WITH GRAIN FLOUR,

Anarsa . . . Rice flour, khas khus and jagree, fried in ghee—Red.
Balooshai . + Whent flour, sugar and ghee, with coating of nuga.r-\Vﬁite

. Dalpatti . .« Any kind of dhal either gram or moong, frxed with sugar—
Cellow,

Dhokli . . . Wheat flour, sugar and gheo.
Gagen Gathia . . Wheat floar, ghee and sngar conted.

Gathia of Mawa . . Wheat flour, ghee, sngar and mawa,
Gharga . « Wheat flour, jagres, fried in ghee or oil— Red.

Ghever . . . Wheat flonr, sugar, fried in ghee, milk or water — White,

Ghaujia (or Gojha) » Wheat flour, mlxéd with water, made into cakes in which
cocoanut, raisins and sugar orystals are put in, fried in ghee
o ~and sometimes water with sugar and sometimes not.

Gulab Jaman . Wheat ﬂOur, khoa (or mawa) burnt milk end engar, fried in
ghee and coated with lnglr-—Red

Halwa Badami . . Wheo.t flour, sugar, ghee and slmondl-Yellow.
* , Muskoti . . Wheat flour, sugar and ghee—White.

5  Sohan . . » » —_
»  White, dry . » » - »
Immurti . |, . Udid dbal, sugar and ghee.
Kbaja . . + Wheat flour, sugar, and ghee—~White.
» Cream . + Wheat flour, sugar, ghee and cream. N\
Khoorma . . . Wheat flour, sugar and ghee—White.
Laddoo of Bundi . o+ Gram flour, sugar aud ghee, large size.

» Motichur » ” small sjze,
» Mﬁgdll . » »

» Malaike « Wheat flour, ghee and sugar and khowa,
» Salub . . » » . and lalnb

Malpawa . . . . Wheat flour, sugar, fried in ghee—Red.
Mashoor . » Gram floor, ghee, sugar and dry fruits.
Mesoof . . + Gram flour, ghee and sugar,

Mohanthal . « Gram or udid flour, ghee and sugar—Yellow.
Naokhatai ., . . Wheat flonr, ghee and suger—White,

Revdi . v + Til and sugar—Whiteseround.

"  Roat o . ¢+ Wheat flour (rawa), ghee and sugar.
Sheem . ., . Whest (orushod), with sugar aud fried in ghee.
Sootarfeni , ¢ o Wheat flour, sugar and ghee—White.
Samose of Maws |  , Wheat flour, ghee and sugar. )
Txlplttl (or Gajak) » Til sm! sugar—White,

XN. B.—fome Brrhming will not eat all the above sriiales, unless thay are propared with ‘milk (wof wifh
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APPENDIX B (iv).
SWEETS MADE WITH MILK.

[ dmplificd list of articles given in Appendiz B (i). ]

. 3

Barfee (Milk and Sugur).
Curd (or Dahes).
Gulsh Jaman,
Ice Cream. . .
Maulai. Would bo eaten by Brahmins or by
Malai-ke-T.addoo. ‘ travollers when fasting.
Muwa (or Khoaj. >
Milk, Nots,—A man futiug will et nothing
Pera (or Pedba). which is prepared with grain,
Rabri, .
Rasghulla,
Sandess (s Bengal sweet)
Shreekhand.
Basundi. J

SWEETS PREPARED WITH SUGAR ONLY.

Batasa . e « (A sugar cake)

. .

APPENDIX B ()
MEgazxs. v
A full meal would consist of the following :—

(s) ~For Fegetarian Hindus.

Rice and dhal, properly fried in ghee.
Vegetables, 8 kindl. '

Chapatis.
Pickles, Papad, eto., and a8 cup of tea or coffee, if required, or iced water.

(és) For Non-Fegstarian Hindus.
Rice and dhal, properly fried in ghee.
Vegetables, 3 kinds.
Chapatis, with Pnlao (meat and eggs.)
Pickles, Papad, etc., and a cup of coffee, if required, or iced water,

(At present, no provision has bean made to sapply the above.)

APPENDIX B (vé).

Frurrs.
Plautains. Dates, fresh.
Apples. » dry. y
Oranges. Kismis (or-Raisin).
.- Guavas. . Dry figs.
‘Bor. Kburbani or Aloo—A kind of Fruit.
. Sitafal. Singhada—The bulb or taber of & watet plant.
. . Sheps. . Sweet Lemons. .
“."“Coooanuh e - Pomegranates.

N Gtoundnutl.
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ATPENDIX B (vis).
For MAROMEDANS,

Eatables other than sweels.

Roti (of all ao.rts).

[ 3
Parathas . . . . . A kind of bread prepared with ghes and baked
on a girdle plate (Tawa).

Clapatis,
Shirmall . . . . . A kind of brea’ koeaded with milk and a little
: sugar and Lutter. '
Talao . . . . . « Rice with meat,
Salan . . . . . » Curry,
Kallia . . . + Meat with vegetable, a curry (refined word
‘ salan).

Tarkari Gosh . . . . « Vegetablo.

Qorma . . . . + Meat without vegetable.
Kofta . . . . . » Mutton balls,

Kabab . . . . . + Roasted meat.

Boiled rice.

Cooked vegetables.
Complete meals.
Breakfast and Dinner should consist of the following :—
Breakfaat. . Breakfast.
Figsr Crass (Re. U-9-0). Sroonp Crass (Re. 0-6-0).

2 Parathas. 4 Chapatis. ,
1 Plate Pulao. 1 Cup Qorma.
4 Kababs. 1 Plate Rice and Curry.
1 Cup Salan (Qorma). 1 Plate Kheer,
1 Plate Kheer

Dinner. Dinner.

Finsr Crass (Re. 1-0-0). Sxoonp Crass (Re. 0-12-0).

2 Parathas. 4 Chapatis.
4 Chapatis. 2 Parsthas. *
1 Plate Pulao. 1 Cup Qorma,
1 Plate Chicken Curry. ‘| .1 Plate Rice and Curry,
4 Kababs 1 Plate Pulao.
1 Plate Rice and Curry. ~ 1 Plate Khoer.
Some Sweet or Fruit.

Pa:songers not requiring full meals cav ohtain siugle dishos at the ratos shown in_ the
Tariff at the stall at each station, '

Nots.—The Mahomedsn Tes and Coffse Vendors at the smaller stations referred to in pangnpl; 4 of
this order will sell on the platform only Roti, Tarkari and Rice and Curry.

——b

No. 198-T., dated 26tb-28th Janunary 1918,
From—The Agent; Madras and Scuthern Malratta Rsilway,
To—The Secretary, RatLway Boaep. .

To deal categorically with the questions asked by the Hon'ble Rai
Bahadur B, D. 8hukul - - d ¢ e

" (8) At the instance of the Railway Board a census was taken of the
passengers «travelling by - train for the week ending 32nd July 1916. At that
time the Mail train was a light one of 14 units, and the t of the census
shows there was no overcrowding. Bince then the Delhi Expresshasbeen
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taken off and the Mai! (No. 6 Up to which Mr. Gandhi refers) carrics a
maximum of 20 units. I have no knowledge of tho number travelling in the
train conveying Mr. Gandhi, but it is recorded that there were but 17 wuits
on it, and if there had been any serious overcrowding it is improbablo that the
Station Btatf could bave neglected to attach extra vehicles.

(#6) On the date of Mr. Gandhi’s letter we were no longer running third
class Refreshment Cars on the Mail trains, and his remarks refer {o tea obtained
from the Indian Refreshment Rooms. In the various reports which have heen
submitted to mé regarding the Pilgrim Comwittee, the methods of inspection
and maintenance of these rooms havo been clearly described, and I have
every reason to believe that the refreshments providod meet with the appro-
bation of the general public, .

(#i6) It would be impossibleto sweep or clean out compartments unless
they were empty avd passengers would not consent to vacate the oarriages and
remove their luggago for this purpose.

(fv) I am obliged to say that this paragraph represents an absolutoly
untrue account of the general state of the Refreshment stalls. The stalls are
frequently inspected %y the Inspector specially engaged for the purpose and
they are also seen by myself, the Gencral Trafic Manager and his District
officers and Traffic Inspectors whon travelling. Their condition is clean, I
may say far cleaner than a very large number of shops in the bazaars. The
provision of fly-proof receptacles both for refreshments which are snld at
the stalls and for rofreshments which are hawked on the platfarm has
received attention and about one-third of the total number of receptacles
required has already been issued aud the manufacture of the remainder is
proceeding rapidly.

(v) In connection with this question, I beg to quote a paragraph of & letter
from my General Trafic Manager in which he was disoussing the conditions
of pilgrim traffic :—

“ With reference to paragraph 8 of the same the proposal that Travel-
ling Sweepers should accompany trains has recsived my careful
consideration, and I am of opinion that this method of oleaning
the carrige latrines is inadvisable. .

High Caste Hindus, in fact I may say all passengers would object strong-
ly to scavengers entering ‘the carriage with their brushes, etc.,
for the purpose of cleaning latrines while they were sitting in the
carringes. As you are aware, oarriages are so built that access to
the latrines can only be obtained through the body of a carriage.
It appears to me that the best method isto place special sweepers
at the stations where fast specials terminate their run and to
have the carriages thoroughly cleaned out before the return
journey is commenced. As already remarked, pilgrims on this
railway do not travel for long distances. Itis not necessary
for me to offer an opinion whether in cases where passengers do
travel for very long distances, the necessity of cleaning the
latrines en roufe is such that the advantages of employing
travelling sweepers are greater than the disadvantages, but in
case of short distance traffio, the disadvantagss certainly
predominate.” ~ ° )

As regards the through trains running long distano

i f oleaning the closets en roufe.
bobe said I o raised : ers entering carriages. I enclose for your

jecti be raised to swee .
?:f]:fm&%f zgpy of a circular No. 83, dated 11th September 1911, irsued by
" the Chief Medical Officer. It is possible that the views of the Indian publio

have changed to some extent then, and the question whether we should instruct
sw‘e;e ers tg clean the latrines at certain stations will receive attention I need
hardly say that they are thoroughly oleaned out before the commencement
o? a 3"ourmay. No doubt a considerable quantity of water is used by th{rd
] ] onwers as the number of passengers in the carriage is large. Strict
e hare d that tanks must be filled at frequent intervals and

- issue . . .
;ﬁg"ﬁtﬁﬁn B;ae t.lrlwl;)siustrict Traflic Superintendents will be again drawn to this.

es, there is a good deal
The difficulty is that
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MADRAS AND SOUTHERN MAIRATTA BAILWAY OOMPANY
LIMITED.

MEepioaL DBPARTMENT.

Chiof Medical Officer’s Office,
Rayapuram, Madras, 11th September 1911.

Circurnar No. 88.

The Gencral Traffic Manager reports that cleaning of the latrines of all
through trains at your station should be undertaken by this Department : since
the traffic sweepers are under the control of this Department will you please
arrange to carry out the same,

It is not of course intended that the sweepers should cuter the carriages v,
of trains which run through except when tbey are actually required to do -
80. .

L.H.1. BELL,

Acting Chief Medical Officer,
Madras and Southern Mahratta Railway Company, Limsted.

No. 552-T.—17,, dated 22nd Jannary 1918,

From— Mr. A. T. StowerLi, Assistant Searetary, RaiLway Boarp,
To—M. K. Gannri, Esq., Satyagrabashram, Sabarmati.

In continuation of this office letter No, 652-T.—17, dated the 9th November
1917, I am directed to state that the Railway Board have oarefully considere&
the various suggestions for promoting the comfort and convenience of thir
class passengers on Indian Railways, contained io your letter of the 31st October
1017, to the address of the Seoretary to the Government of India, Department
of Oommerce and Industry, and your letter to the Press, and they wish to
express their full sympathy with the motives which have actuated your repre-
sentation. . ,

2. The chief points dealt with in your complaint of the discomforts of third
olass travel in India, are (§) over-crowding, (it) refreshments, (¢it) want of
cleanliness in carriages and closets and of station latrines and waiting Ralls, (iv)
want of sympathy and due recognition of the rights of 8rd class passengers on
the part of the railway staff, and (v) difficulty in obtaining tickets and seats in
carriages without bribery. '

8. In regard to each of these points I am to make the following remarks
viz, :—

(8)- Ovesr-crowding.—The question of over-crowding in 8rd cless carriages
has from time to time received the attention of the Railway
Board and in this connection a Mentorandum of measures taken
by the Railway Board from 1905 up to 1913, to promote the
comfort and convenience of 3rd class passengers on Indian
Railways is enclosed for your information. Again, in 1918 Rail-
ways were asked to carry out a special count of the 3rd olass

assengers travelling on all important trains and to furnish the

ailway Board with the result, comparing the numbers with the
seating capacity provided, to enable them to decide whether
over-crowding was so frequent and serious as to call for any
special action. The Railway Board found that there was un-
doubted over-crowding on some trains and on certain sections,
especially on the occasion of fairs and ‘melas. With a view to
minimising this. they addressed a lefter to the Agents of - Btate
Railways, on the subject, forwarding a copy thereof to the other
principal Railway Administrations. It was recognised that on
aocount of the heavy reductions in passengor train services which
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was due to the impossibility of obtaining a sufficient supply of
materials for the repair and renewal of rolling-stock in conse-
quence of the war, nothing really effective could be done in pre-
sent cirenmstances to solve the problem of over-orowding in trains;
Lut the Railway Board recorded the following points which they
thought might be of help in that direction and would certainly
call for consideration when normal times returned :—

(a) Al gossible increase in the composition of the over-crowd-

. ed trains.

(6) Temporary use of all available stock fit to run on ocoasions
of festivals and melas and the borrowing of stock from
other Railways for the purpose.

(¢) Maint(zﬁmnce of a much oloscr check on the requirements of

raffic,

The introduction of Inter class accommadation on all important trains is
another question under the consideration of the Railway Board which, it is
thought, would probably meet the requirements of those who are averse from
travtﬁling inthe crowded 3rd class, but who cannot afford to travel second

class,

(i5) Befreshments—The matter of food supply to Indian passengers in
‘running trains by weans of Refreshment Cars, in railway re-
freshment rooms and by platform vendors is one which has also
received the close attention of the Railway Board and the highest
sanilary authorities of Government.

In 1911, the Railway Board circnlated to State Railways a note by the
General Traffic Manager, Madras and Southern Mahratta Railway, on the
arrangements in force on that line for supplying Indian passengers with
refreshments. The note dealt especially with Refreshment Cars for Indians
which had been running on that line for some years and had proved
& suooess; also with the provision of refreshment rooms for Indian

assengers at important stations and platform refreshment stalls. The Railway

oard asked the Btate lines to consider the advisability of introducing similar
conveniences and to furnish the Railway Board with their views thereon. At
the same, time they sent the note to the principal Companies' lines and asked
the Agents to place it before their Boards of Direvtors for consideration. The
replies to this reference from the different administrations are summarised as
follows : —
North Western Railway.

Tried the experiment of running a Refreshment Car on a IIT olass
Express and as it was well patronised, a second car was added in 1915, and a
proposal was made to build two or three more cars to run on convenient passenger
trains when funds became available. On this line the running of these oars
may therefore be looked upon as a definite success, but ths further extension
of the system has had to be postponed owing to present conditions. At certain
important stations on the same railway separate refreshment rooms with
caterers of proper caste are provided for Hindus and Muhammadans, where
oooked food is available at moderate rates. Indiah platform vendors are

provided at nearly all stations under supervision.

Eastern Bengal Raslway.

Owing to the short runs on this line Refreshment Cars are not' found
to be neceEsary, but platform vendors sell refreshments to Indian passengers
at the principal stations. The experiment of providing refreshment rooms
for 3rd class passengers at important Junotions and other stations was tried,

but did not prove a success.
Oudh and Rohilkhand Railway

. Expreased the opinion that owing to local customs, caste prejudices, etc.,
Rﬂfr_eshglent Cars wege not suitable to the part of the country through which
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tho line passes.” Suitable plutform vendors are cmployed and where trains stop
long enough, provision is made for a stall or countor in a convenient part of .
thestation with a bench and a space for cooking on Sigris. Guards have in-
structions to telegraph in advance for full meals to stations where such can be
provided.

Burma Ratlways.

Refreshment Cars are not required on this line as the conditions in Burma
are totally different fromn those oblaining in- India. Food of a substantial
pature 0 which the Burman is accustomed is obtainable at all prinecipal
stations.

DBengal Nagpur Railway.

Indian Refreshment Cars were tried and did nol prove a success, but when
it 18 not possible to make suitable -arrangements for the supply of food at
roadside stations a compartment in the train is set aside for a travelling vendor
who hawks his waves on the platform, The arrangement is fouud to be popular.
The experiment of refreshment rooms was also tried but proved a failure.

Fast Indian Raslway.

The experiment of running Indian Refreshment Cars was given an extend-
ed trial, but owing to caste or other prejudices the ours were not patronised
and had to be discontinued. Refreshment rooms arc provided at certain selec-
ted stations and platform vendors who are supervised by Refreshment Iuspec-
tors are provided at all important stations.

Bombay, Baroda and Oentral India Bailway.

A trial was givon to the running of an Indian Refreshment Car and
although every effort was made to make it a -success, it proved a failure.
Refreshment rooms are provided at certain stutions which are fairly well
patronised. Platform vendors are employed at all stations.

Great Indian Peninsula Railway. .

The existing arrangements for supply of food at the main line stations
are considered fairly ample and adequate. In1915, plans were drawn up for the
provision of separate refreshment rooms for Hindus and Muhammadans at some
of the principal stations. At other principal stations the improvements haveo
been made in the existing accommodation by giving the Hindus and Muham-
madans each a small court with or without benches apart from the 8rd olass
Waiting Halls. Special provision has also been made for Muhamnadan passengers
at some of the main stations where no such provision existed hitherto, and where
Muhammadan licensees now supply cooked food. Arrangements are also made
to wire ahead the food requirements of Mahammadan passengers. As regards the
Hindus, stalls are provided at all the principal stations where a good selection of
food and fruit is ogtgainable, besides tea, coffee, milk, ctc., Wherever stalls have
heen provided the food is kept in glass and gauze wire cases to keep off flies
and dast.

Bengal_ and North Western Railway.

Does not consider the running of Refreshment Cars necessary or suitable
for the Bailway.' The arrangements in force are identical with those obtaining
on the Bast Indisn Railway, vés., selected Hindu and Muharamadan veudors, who
ﬁyés‘amall fee, are licensed to sell food on the platforms and in stalls outside.

arrangements suit local conditions.

- Madras and -Sotithern Mahratta’ Railway.

‘Reéfreshment Cars are run with success and the system is being extended,
Befreshment rooms are also provided at the prinoipal stations, .
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Mis Highness the Nizam’s Guarantced State Railway.

_There are sweetmeat vendors at all stations and at certain important
stations and in addition to swoets, curry and chappaties are also obtainablo,

On nearly all the principal Railways printod tarilfs at which artioles are
authorised to bo sold are issued to vendors,

Tnstructions were subsequently issued to iho throo State Railways to
adopt the Great Indian Peninsula Railway rules which were found to be the
best in the interests of the travelling publio, and this has been done. These
rules provide that none but good and wholesore articles shall be sold by the
vi dors at current market rates, and that the contractor and his salesmen shall
always appear in olean and decent clothes. These arrangements are put
under the supervision of Station Masters, Inspectors and Passenger Superin-
tondents, where employed. The question of food supPly to Indian passengors
has also been consid:red by the Pilgrim Committees of the various Provinces
in their Reports in connection with pilgrim trafie. In communicating orders
on railway matters on the recommendations of these Committees and of the
Sanitary Commissionor with the Government of India, the Railway Board
have brought prominently to the notice of Railway Administrations the
importance of proper supervision of food-s{uffs and, in particular, their
proteotion from fiies, dirt, etc. The Senior Government Inspectors of Rail-
ways have also been asked to give the subject their speocial attention and
includeit in their Reports.

(iis) Oleanliness in carriages and closets and of etatlion latrines and
waiting halls.—As a rule the carriages are cleaned out at depart-
ure and .destination stations. The recommendations ou this
subject of the various Pilgrim Committees referred to in para-
graph 8 (ii) above, were also communicated to the Railway
Administrations and the replies roceived show that thoy are
doing everything possible in this respect, The importance of
providing ample water-supply and of ample and suitable latrine
‘accommodation at the halting stations and the necessity for
keeping such places. under sanitary supervision has also been
impressed on Railways, and they have been asked to give the
matter their full consideration.

(iv) Want of sympathy and due recoguition of the rights of 3rd class

: passengers—From the memorandum of measures taken by the
Railway Board for the improvement of the comforts and
convenience of 8rd class passengers, and the remarks made in
paragraph 3 (¢) above, it will be seen that the requirements of
3rd olass passengers have constantly reccived the attention of
the Railway Board, and that the conditions of travel of this class
of passengers have been improved very considerably. The
Railway Board, however, are anxious to obviate reasonable com-
plaints and are again drawing the attention of railways to the
~ subject.

(v) Difficulty in obtaining tlickets and seats in carriages without
bribery.—1It is difficult to see what railways can do beyond
providing all possible facilities for passengbera in order to enable
them to obtain theirtickets in good time before the departure
of trains. This was impressed on Railway Administrations and
the replies received showed that continuous booking is in vogue
at the larger stations on main lines, while on others booking offices
open from half an hour to three hours before the departure of traius,
according to the importance of the booking offices and the traffio
dealt with at each.

4. As regards the question of educating the travelling public by means of
notices and bye:laws, I am tosay that the Railway Board doubt whether much
could be accomplished in the way suggested by you, the majority of 8rd olass
pwenfera being illiterate. They are, however, bringing this point to the notice

of Railways,
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Memorandum of measures taken by the Railway Board :since 1905, to promole
the comfort and convenience of Intermediate and Srd class passengers.

Immediately after assuming charge of their office in 1905 the Railway
Board issued a speocial letler to all the principal Railway Administrations
calling their attention to the desirability of makiug early provision in respeot
of the following matters :— ey

(a) Facilities for passengérs to obtain their tickets a longer time before
_the departure of the trains by which they intend to travel.

(3) Facilities for examining the tickets of 3rd class passengers both at
terminal aud roadside stations, to enable thom to have ready
access to the proper platforms and take their seats without the
orush whicHs liable to occur.

(¢) Adequate sitting accommodation for 8rd class passengers in carriages
80 as to prevent the over-crowding of trains.

The Consulting Engiucers were asked to watoh the progress made by rail-
ways under their control in regard to the provision of the several facilitics, and
the reports received indicated that a great dcal had been done to give effect to
the wishes of the Railway Board. }

Section 62 of the Railways Act gives Government power to require any
Railway Administration to provide and maintain in proper order, in any train
worked by it which carries passengers, such sufficient means of communieation
between passengers and the railway servantsin charge of the train as they
approve. Special action was taken by the Railway Board in 1808 to ensure
that, wherever practicable, such means of communication should be provided.
Appendix 20 of the Administration Report for the year 1914-15 shows for each
of the more important systems the number of mail passengers and mixed trains
which had been so fitted up to the 31st March 1915 and the total namber of -
trains run. Instructions have also been issued by the Railway Board for the
fixing of a notice in each carriage indicating the method of using the means of
inter-communication provided.

The Railway Board have issued orders direoting that boards should be
attached to the outside of each compartment reserved for women indicating in
English and the vernacular of the distriots in which the carriage is run that
these compartments are for women only. A suggestion has recently been
made that a figure of a woman painted on the doors of carriages reserved for
women would prove of advantage as an indication to illiterate women of the
carriages which have been especially reserved for them. Experiments are at

resent being made on the North Western Railway to ascertain whether this
method of distinguishing women’s reserved compartment will serve a wuseful
purpose.

Another matter which has engaged the attention of the Railway Board is
the improvement of the supply of refreshments for Indian passengers. Special
inquiries were undertaken by the Board to ascertain the nature and efficiency
of the arrangements made by the various Railways for the inspection of
licensed refreshment vetidors, The practice of Railway Administrations is not
uniform, but in each case means have been adopted for inspecting the weYes
offered for sale by these vendors, and for ensuring, so far as possible, that they
shall be clean and wholesome.

Some years ago the Madras and Southern Mahratta Railway Company
introduced special cars fitted with conveniences for the eale of refreshments for
Indian paesengers and accommodation for washing before taking food in accord-
ance with caste requirements. These carriages are run on all important mail
and passe trains on the system. The Railway Board brought this to the
notice of all the principal Railway Administrations, supplying them with a
note showing in detail the arrangements made by the Madras and Southern
Mahratta Railway. As a result, several of the more important administrations
have experimented with the running of dining cars for Indian passengers.
The experiment, owing, it is understood, to the caste prejudice of passengers,
has proved a failure on the East Indian, Bengal-Nagpur and Eastern Benga:
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Railways. 1Tn the Punjab, on the other hand, it has proved eminently success.
ful, and the North Western Railway propose to build a number of Refresh:aent
Cars for Indian passengers. At present the Railway Board are in communi-
cation with Railway Administrations regarding the further improvement of
the arangements made for supplying refreshments to Mindu and Mubammedan
p&SSGDgGI‘S.

In 1909, the Railway Board, as an experimental messure, authoriscd the
appointment on the North Western and Oudh and Rohilkhand Railways of a
'n‘umber of officials of a new class designated * Passenger Superintendents.”
These officers were reoruited from among retired Indian officers of the Indian
Army. They were given a distinctive uniform and placed under the charge of
a spocial officer of the Traffic Department. Their duties were—

() to attend to the oom;l)laints of the humbler class of passengers and to
assisl them to find room in trains by directing them to carriages
where accommodation was available ;-

(¢) to supervise the supply of refreshments by platform vendors, and
generally to do what is in their power to secure the greater com-
fort and convenience of passengers at railway stations.

The experiments having proved successful, the appointment of these
Passengers Superintendents has become permanent on the railways on which
© they were first introduced, and similar appointments have been created on

several other railways. z '

1t is impossible to give in detail a statement of all the works which have
been carried out during the last decade with a view to increasing the comfort
and convenience of 3rd class passengers, but it may be stated that a great deal
has been done in the following general directions :—

(¢¥) The construotion of enlarged and improved waiting shed accommoda-
tion.

(¢6) The substitution of high for low level platforins at the more im-
portant passenger stations. .

(446) The substitution of new and improved 8rd class passenger carriages
generally of the bogie type and of the same dimensions as those
used for passengers of the higher olasses. These modern carriages
are fitted with latrines, upper berths and racks, while the roofs
are of improved design with greater heat-resisting properties.

(¢v) The provision of passenger instead of mixed trains on all the more
important routes and the introduction of 3rd class express trains
running at practically the same speed as mail {rains,

(v) The introduction of improved lighting, mainly electric, in 8rd and
intermediate class carriages,

(vé) The improvement of the arrangements made on special ozoasions at

laces of pilgrimage or fairs. Of what has been done in this
girectiOn, the account recontly communicated to the press, of the
arrangements made by the Oudh and Rohilkhand Railway ou the
ocoasion of the Kumbh Mela at Hardwar in April last is an

indication.

Any further improvement in the immediate future in the direction of the
rovision of more 3rd olass accommodation is at present rendered extremely

Siﬂioult, apart from the neocessity for economy imposed upon railways by the
war, on aocount of the impracticability of obtaining raw material required for
the building of coaching vehioles. What is possible will, however, be done
during 1916-17 by the rebuilding of obsolete stock.

The Railway Board have recently arranged for a special census of the actual
number of passengers in each train daily on the routes regarding which there have
been most complaints of over-crowding. The reports received show that though
there has undoubtedly been serious over-orowding on occasions, over-crowding
is the exception even on these routes specially selected for examination on

account of complaints received.
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. 'The resulis are at present being examined by the Railway Board with a
view to seeing whether by any re-arrangement of train service the ovor-crowding
can be reduced. A special report has recently been received on the conveyance
of pilgrim {traffic, and is now uuder the consideration of the Railway. Board. .
They propose to adopt immediately such of the recommendations contained in
this report as are found on inquiry to be practicable.

Question asked by the How'dle My. 8. N. Banerjee at the Meeting of the
Imperial Legislative Council held on the 9th March 1916.

1. Will the ;Qﬁy%ﬁ-nment be pleassd to make a slatement showing tho
Moasures taken to promote. the comfort ana Imeasures that have been taken from 1905
convenlence of Intermediate and-third clase nil-  to 1916 to p;omote the comfort and
WY passengors. 4 convenience of intermediato and third
class railway passengers ?
2. Will the Government be pleased to state what further measurcs they
propose to take in the same direction in the immediate future ? ,

Reply by the Hon'ble;Sir B. W, Gillan to the Hon'ble Mr.S. N. Banerjee's
question 1@ meaktires taken to .promote the comfort and convenience of
Intermediate and third class Railway passengers. .

A statement® is laid on the table showing the measures which have been
{500 the Memoraudum attached to lottei to 8dopted by the Railway Board, from the
Mr. Gandhl.} ‘ constitution of a Board in March 1905
up to the present time, for securing the greater comfort or conveniemce of
third class passengers, and of passengers generally whero passengers of the
third and intermediate classes are mainly affected, and showing also the action
immediately prog;sed with the same objeot. No steps have been takon
especially for the beneflt of intermediate class passengers. '

T

3.6.P.1,, DelbieNo. 340 L. D~7-8.18—710,





